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LATEST STATUS REPORT OF A.P. POLLUTION CONTROL BOARD IN
COMPLIANCE WITH THE HON'BLE NGT ORDER DATED.10.12.2024 IN O.A.
NO.177 OF 2021 (SZ) TAKENUP IN SUO MOTU BY THE HON’BLE NGT, CHENNAL.

It is to submit that the Hon’ble National Green Tribunal (NGT), South Zone, Chennai
has takenup in Suo motu case O.A.No.1770of 2021 and issued Order dated.11.08.2021
on adverse news item with title name of "Mallavalli gravel pai mafia padaga"” published
in Eenadu Telugu newspaper on 15.07.2021.

The Hon'ble N.G.T. issued directions to ascertain as to whether i) there any illegal
gravel mining is going on in the area in question, if so, what is the nature of action taken
by the authorities against such violators, Il) whether the gravel mining is being carried
out in that area with necessary permissions and clearance if any required for that
purpose by authorised persons and, Ill) whether any excess mining has been done
even when permission have been granted and if so, what is the quantity of excess
mining done and assess the environmental compensation including the amount required
for restoration, apart from imposing royalty and penalty as per the regulators.

In this regard a Joint Committee constituted with the Revenue Divisional Officer,
Nuzividu; the Superintending Engineer, Irrigation Circle, Vijayawada and the Assistant
Director of Mines & Geology, Vijayawada for inspection of the illegal gravel mining at
Mallavalii (V), Bapulapadu (M), Krishna District. The Joint Committee inspected the
mining carrying at Sy.No.11 & 12 of Mallavalli (V), Bapulapadu (M), Krishna District on
03.09.2021 and submitted report to the Hon’ble NGT, Chennai in September, 2021.

Subsequently, the Hon’ble Tribunal issued directions to the authorities to take action
against the violators. The District Collector, Krishna District and the Mining Department
are directed to file their independent report on this matter vide Hon’ble NGT Order
dt.13.09.2021.

In this regard, it is to submit that earlier, the APPCB vide letter dated. 13.05.2022
requested the Deputy Director of Mines & Geology and the Tahsildar, Bapulapadu
Mandal, Krishna District to provide details of mine lease holders with Lols who involved
in the illegal mining activity at Sy.No.11 & 12 of Mallavalli (V), Bapulapadu (M), Krishna
District for taking necessary action (Annexure-l).

It is humbly submitted that the APPCB has submitted a status report to the Hon'ble NGT
in O.A. No.177 of 2021 (SZ), vide report dated.16.05.2022.

Further, it is to submit that the APPCB vide letters dated.30.11.2022 has again
requested the Deputy Director of Mines & Geology and the Tahsildar, Bapulapadu
Mandal, Krishna District to provide details of mine lease holders with Lols who involved
in the illegal mining activity at Sy.No.11 & 12 of Mallavalli (V), Bapulapadu (M), Krishna
District for taking necessary action. (Annexure-Il).

It is to submit that the Deputy Director of Mines & Geology, Vijayawada, vide letter
dated.13.12.2022 has forwarded the detailed report of the Assistant Director of Mines &
Geology, Vijayawada. As per the report, excavation of gravel carried in an extent of
3.41 Acres at Sy.No.11, 12/1A, 12/2A, 12/1B, 12/1C of Mallavalli (V), Bapulapadu (M),
Krishna District and the total quantity excavated is 33,778.5 Cu.ms. (Annexure-Ill).

Further, it was informed that the excavation of gravel carried without permissions from
the concerned authorities. The Assistant Director, Mines & Geology has issued a show
cause notice to the land owners for excavation of gravel without permission from the
concerned authorities and the Assistant Director, Mines & Geology Department,
Vijayawada vide notice dated.28.10.2021 issued demand notice to Sri Chinnala Ganga
Raju to pay an amount of Rs.1,62,81,687/- towards normal Seigniorage fee along with
10 times penalty, DMF and MERIT under Rule 26 of APMMC Rules, 1966. Further, the
Assistant Director, Mines & Geology Department, Vijayawada has issued a modified
demand notice to Sri Chinnala Ganga Raju to pay an amount of Rs.1,77,48,069/-
towards Seigniorage fee.



It is to humbly submit that the APPCB has not issued Consent To Establishment (CTE)
and Consent To Operate (CTO) to the gravel mining carried _at Sy.No.11, 12/1A, 12/2A,
12/1B, 12/1C of Mallavalli (V), Bapulapadu (M), Krishna District, A.P.

The RO, Vijayawada had submitted a status report to the Hon'ble N.G.T (SZ) on
22.02.2024. Annexure-IV.

The Hon'ble N.G.T has disposed the O.A. No.177 of 2021(SZ) vide order
dated.10.12.2024 with the following directions: Annexure-V.

1. The District Collector should take action to ensure that the amounts
levied by the Department of Mines and Geology are recovered early but
not later than a period of three months from the date this order.

2. The APPCB is directed fo arrive at the Environmental Compensation and
recover the same from the persons who have mined the gravel illegally
within a period of three months the following due process of law.

3. The District Collector and Director of Mines and Geology are directed to
issue necessary directions to the Registration Department not to
undertake any registration of the land in which the mining has been
carried out illegally, pending recovery of the dues as per the showcause
notice issued by the Department of Mines and Geology and also the
Environmental Compensation to be levied by the APPCB.

4. The compliance report to be filed by the District Collector within a period
of three months.

The RO, Vijayawada has submitted a report to the JCEE, APPCB, ZO, Vijayawada on
27.12.2024 requesting to place the issue in EAC committee meeting to review and to
take necessary action on the issue of levy of Environmental Compensation.
Annexure-Vl.

The Zonal office, Vijayawada vide e-mail dated 06.01.2025 informed that the mining
activity comes under the purview of Board office, Vijayawada and directed to RO,
Vijayawada to submit detailed report to the Board office, Vijayawada to take further
necessary action.

The RO, Vijayawada has submitted a detailed report to the Head office, Vijayawada on
27.01.2025 with a request to review the issue for levy of Environmental Compensation
on illegal mining activity. Annexure-VIL.

The Commissioner & Director of Mines & Geology, Mines & Geology Department,
Ibrahimpatnam, NTR District vide letter dated.18.02.2025 has addressed a letter to the
District Registrar, Registration & Stamps Department, Machilipatnam, Krishna District
requesting the District Registrar, Registration & Stamps Department, Machilipatnam,
Krishna District on 18.02.2025 not to undertake any registration of the land in Sy.No12'
& 11 of Mallavalli(V), Bapulapadu (M), Krishna District in which the mining has been
carried out illegally, pending recovery of the dues as per the show cause notice issued
by the Department of Mines and Geology and also the environmental compensation to
the levied by the APPCB so as fo comply the orders of the Hon'ble National Green
Tribunal, Southern Zone, Chennai. Annexure-ViIl.
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The District Mines & Geology Officer, Krishna District has requested the Revenue
Department to recover an amount of Rs.1,77,48,069/- from Sri Chinnala Gangaraju,
S/o Venkata Ramayya of Mallavalli (V), Bapulapadu (M), Krishna District for conducting
illegal excavation and transportation of 32013.12 Cum of Gravel in Sy.No.12/1A, 1B, 1C
& 11 over an extent of Acs 3.24 Cts in Mallavalli (V), Bapulapadu (M), Krishna District
under Revenue Recovery Act, 1864. Subsequently the Collector, Krishna District vide
proceedings dated 07.02.2025 authorized the Tahsildar, Bapulapadu (M) to execute the
proceedings under Revenue Recovery Act, 1864 for recovery of an amount of
Rs.1,77,48,069/-. Annexure-IX.

The RO, Vijayawada has submitted a report to the Board office, Vijayawada on
04.03.2025 to review the issue for levy of Environmental Compensation for an amount
of Rs.1,62,76,323/- on illegal mining activity, so as to submit the action taken by the
Board to the Hon’ble N.G.T (SZ). Annexure-X.

The issue was reviewed in the Monitoring Management (Task Force) Committee
meeting held on 04.04.2025 and the committee recommended to issue Show cause
notice to individual ML to levy EC upon receipt of report from the EE, RO, Vijayawada,
vide letter dated.26.04.2025. Annexure-XI.

The RO, Vijayawada has submitted a report to the Board office, Vijayawada on
15.12.2025 to levy of Environmental Compensation to Sri Chinnala Gangaraju of an
amount of Rs.1,54,72,515/- and Sri Chinnala Narasayya of an amount of Rs.8,53,237/-
requesting to review the issue for levy of Environmental Compensation on illegal mining
activity, so as to submit the action taken by the Board to the Hon’ble N.G.T (SZ).

Subsequently the Head office, Vijayawada has issued show cause notices to
Sri Chinnala Narasayya, S/o. Chinnala Subbaiah, Mallavalli (V), Bapulapadu (M),
Krishna District for payment of Environmental Compensation of Rs.8,50,654/- and to Sri
Chinnala Gangaraju, S/o. Venkataramaiah for payment of Environmental Compensation’
of Rs.1,54,72,515/- for the illegal mining of gravel at Sy.No.11 & 12, Malliavalli (V),
Bapulapadu (V), Krishna District vide show cause notice dated 20.12.2025.
Annexure-XII.

This report.is submitted for kind consideration. The APPCB will abide by all such
directions as the Hon’ble Tribunal may deem fit and appropriate.

Place : Vijayawada

23l

Dt. 23.02.2026 _ Environmental Engineer
APPCB, RegionallOffice, Vijayawada

ENVIRONMENTAL ENGINEER
A.P.Pollution Control Board
Regional Office, Vijayawada
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i ANDHRA PRADESH POLLUTION CONTROL BOARD
—Somma racen REGIONAL OFFICE, VIJAYAWADA.
W""‘ "'"‘." Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Nagar,
-\n Vijayawada — 520 008,
Ph.No: 0866-2543542
M
Lr.No.N.G.T O.A No.177/PCB/RO-VJA/2022-153 Date.13.05.2022
To

The Deputy Director,

Mines & Geology Department,
Ibrahimpatnam,

NTR District.

Sir,

Sub: APPCB-RO-VJA- O.A. No.177 of 2021 (SZ) — Suo Motu matter of the Hon'ble
N.G.T, Southemn Bench, Chennai in the matters of Gravel Mining in Krishna
District — Certain information — Requested — Reg.

Ref:  Suo Motu matter taken up by Hon'ble N.G.T, Southemn Bench, Chennai in
O.A. No.177 of 2021 (SZ), Dated.17.02.2022.

You are aware that, the Hon'ble N.G.T., Southern Bench, Chennai has taken up Suo
Motu case in O.A. No.177 of 2021 (SZ), Dated.17.02.2022 in the matters of Gravel
Mining in Krishna District. As per order dated 13.09.2021, the Tribunal had considered
the report of the 4" respondent date 11.09.2021 along with the Joint Committee report
and extracted in Para (3) of the order and then passed the following order:

4. It is seen from the District Collector, Krishna District, Andhra Pradesh as well
as the Joint Committee report that certain legal excavations were done and
steps will have to be taken against them and certain directions have been issued
by the District Collector, Krishna District and the Joint Commiitee to take
appropriate action against those individuals, who were said to have involved in
illegal excavation of Gravel in Survey No. 11 & 12 of Mallavalli Village of
Bapulapadu Mandal in Krishna District and State of Andhra Pradesh as per rules.
5.1t is not known as fo whether any proceedings have been initiated by the
respective Departments.
6.The District Collector, Krishna District and the Mining Department are directed
to file their independent report regarding the action taken on the basis for the
observations made by the committee in this regard. '
7.The above officials are directed to submif the report in this regard to this
Tribunal on or before 09.11.2021 by e-filing in the form of searchable PDE/OCE
Support PDF and not in the form of Image PDF along with necessary hardcopies
fo be produced as per rules.
8.The Registry is directed fo communicafe this order to the members of the
committee, official respondents including the Chairman, Andhra Pradesh Staite
Level Environment impact Assessment Authority (APSEIAA) for their information
and also taking steps to file their independent statemenf and further report as
directed”.
In this regard, it is requested to provide details of Mine lease holders with Lols who
involved in the illegal mining activity at Sy.No.11 & 12 of Mallavalli Village, Bapulapadu
Mandal, Krishna District, as no information as this office has not issued any CFE/ CFO
of the Board to the persons involved in above said mining activity, in order to initiate
necessary action in compliance with the Hon'ble N.G.T. Order.
Yours faithfully,

ole enviROhmE GMIEER
Copy submitted to the Collector & District Magistrate, NTR Diktrict fo oyr of kind

information.
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ﬁ_ ANDHRA PRADESH POLLUTION CONTROL BOARD
o rmaceR REGIONAL OFFICE, VIJAYAWADA.
\‘iv\—f‘i‘-?‘*f;; Plot No.41, Sri Kanakadurga Officers” Colony, Gurunanak Road, Vijarawada — 527

Ph.No: 0866-2343312

Lr.No.O.A.NO.177/PCB/RO-VJA/2022- \©)3 . Date.30.11.2022

To

The Deputy Director,

Mines & Geology Department,
Vijayawada,

NTR District.

Sir,

Sub: APPCB-RO-VJA- The Hon'ble N.G.T. Order dated.23.11.2022in O.A Nno 77 -¢
2021 (SZ) — Suo motu matter in the matters of Gravel mining in Mallavzl” ;
Bapulapadu (M), Krishna Disfrict — Copy of the order communicaisd ‘o-
compliance — Certain information — Requested for taking necesszry 2oic- -
Reg.

Ref: 1. T.O. LrNo. NG.T. OA. No.177/PCB/RO-VJA/2022-153. DL1305 2722
letter addressed to the Deputy Director, Mines & Geology Deparime—?.

C e —

2. The Hon'ble N.G.T. Drderdahed 23.11.2022 rnOA No.177 of ‘:?‘ (&2

It is to submit that this office is in receipt of copy of the Hon'ble N.G.T. Ords-
dated.23.11.2022 in O.A. No.177 of 2021 (SZ) issued in Suo motu matter in the mat=-s
of Gravel mining in Mallavalli (V), Bapulapadu (M), Krishna District.

An exiract of the order is fumished as below:

1. This matter has been adjourmned periodically at the regusst of ==
learned counsel appearing for respondents nos.1 fo 7. Afe- 1
2022, there is no constructive progress in this page.

2. Even the compensation levied against one Chinnala Naraszyvyvz b22
not yet been recovered, as it is stated that he is dead. He disd o~
03.09.2021, but till today, no action has been faken to recover i-=
amount from the legal heirs. Regarding the other violziors. thes =
nothing on record to say what action has been izken by ==
authorities.

3. Let the comprehensive report be filed to enable us %o cloze =iz
matter.

4. Post the matter on 20.12.2022.

144}

Earlier, this office had addressed lefter to the Deputy Director, Mines & Geo'ogy
Depariment, NTR District to provide requisite information about the detafis of Lo's
involved in the above said illegal mining activity at Sy.No.11 & 12 of Mallava®™ 7/
Bapulapadu (M), Krishna District, which is not yet received, as no information pertaini~c
to the above said mining activity is not available in this office records. as this ofice ~=22
not issued any CTE / CTO of the Board to the persons involved in the a'*ﬂw se‘f
mining activities.

Page 10of 2
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fore, it is requesied to provide requisite information on the points mentioned in the
croer of the Hon'ble NLG.T. and also the deiails of Lols issued who were invoived in the
.legal mining operations, in order to initiate necessary action, in compliance with the
Hon'ble N.G.T. Order.

4%

P
15

[

nci:A/a. ENVIRONMENTAL ENGINEER
D 22—

Copy submitied 1o
1. The JCEE, APPCB, ZO, Vijayawada for kind information.

2. The SEE (Legal), APPCB, BO, Vijayawada for kind information.

Page 20of2
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i ANDHRA PRADESH POLLUTION CONTROL BOARD @
e s REGIONAL OFFICE, VIJAYAWADA.
W Plot No.41, Sri Kanakadurga Officers” Colony, Gurunanak Road, Vijayawada — 520 102

Ph.No: 0866-254351
% P

!' L]

Lr.No.0.A.NO.177/PCB/RO-VJA/2022- \ o) \4 Date.30.11.2022

To

The Tahasildar,
Bapulapadu (V&M),
Krishna District

Sir,

Sub: APPCB-RO-VJA- The Hon'ble N.G.T. Order dated.23.11.2022 in O A
No.177 of 2021 (SZ) — Suo motu matter in the matters of Grave! minfrg in
Mallavalli (V), Bapulapadu (M), Krishna District — Copy of the orde-
communicated for compliance — Certain information — Requested or i2 king
necessary action - Reg.

Ref: 1. T.O. Lr.No. N.G.T. O.A. No.177/PCB/RO-VJA/2022-153. Dt.13.05.2022
letter addressed to the Deputy Director, Mines & Geology Departrmert.
2. The Hon'ble N.G.T. Order dated.23.11.2022 in O.A. No.177 of 2021 (37"
3. E.mail message received from SEE (Legal). BO, Vijzyawads o=
28.11.2022.

Ee o 3

His fo submit that this office is in receipt of copy of the Hon'ble N.G.T. Orce-
dated.23.11.2022 in O.A. No.177 of 2021 (SZ) issued in Suo motu matter in the matars
of Gravel mining in Mallavalli (V), Bapulapadu (M), Krishna District.

An extract of the order is furnished as below:

1. This matter has been adjourned periodically at the request of ‘h=
leamed counsel appearing for respondents nos.1 to 7. Afer Mav
2022, there is no constructive progress in this page.

2. Even the compensation levied against one Chinnala Narasayyzs has
not yet been recovered, as it is stated that he is dead., He died o
03.09.2021, but till today, no action has been taken to recover +~
amount from the legal heirs. Regarding the other violators. thers
nothing on record to say what action has been faken by =
authorities.

3. Let the comprehensive report be filed to enable us to close
matter.

4. Post the matter on 20.12.2022".

n

th

i

Earlier, this office had addressed letter to the Tahasildar, Bapulapadu (V&M). Krighnz
District about the details of Lols who involved in the above said illegal mining activity
Sy.No.11 & 12 of Mallavalli (V), Bapulapadu (M), Krishna District, which is no* ¥
received, as no information pertaining to the above said mining activity is not availzble
in this office records, as this office had not issued any CTE / CTO of the Board io e
persons involved in the above said mining activities.

o
. b .

[i1]

Page 1 of 2



, it is requested to provide requisite information on the points mentioned in the
i mc Hom'ble N.G.T. and also the details of Lols issued who were involved in the
_,a- mining operations, in order 1o initiate necessary action, in cornpliance with the
on'ble N.G.T. Order.

O-—I

EnclkAfa. ENVIRON
SOINWRI2 ¥
Copy submitied to
1. The JCEE, APPCB, ZO, Vijayawada for kind information.

2. Tne SEE (Legal), APPCB, BO, Vijayawada for kind information.

Page2of 2
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GOVERNMENT OF ANDHRA PRADESH /
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DEPARTMENT OF MINES AND GEOLOGY

From. To e \\ Pay

Sri K.Subrahmanyeswara Rao,M.Sc.,(Tech) The Environmental Ending {"‘:?E;;“j:--;:':”;;r_'_‘; i

Dy. Director of Mines & Geology, APPCB, ™

Vijayawada. Regional Office, -
Vijayawada.

Letter No: 286/DDMG-KRI/2019-20, Dated:13-12-2022.

Sir,
Sub:- Mines & Minerals - APPCB- RO-VIA - The Hon'ble NGT Orders
dated:23.11.2022 in O.A.No:177 of 2021(SZ)- Suo Motu matter on
Gravel Mining in Mallavalli Village, Bapulapadu Mandal, Krishna
District - Certain information requested - Furnished - Regarding.

Ref:- 1.Lr.No: O.A.No:177/PCB-V]A/2022-1023 Dt: 30.11.2022 from the
APPCB, RO, Vijayawada.
2. This office memo No: 286/DDM&G-KRI/2019-20 Dt: 03.12.2022
addiessed to the ADMRG, Viiayawada.
3. Lr.No:2198/NGT/2021 Dt:12.12.2022 from the ADM&G,
Vijayawada.
-000-

I invite kind attention to the subject and references cited and inform that
through the references 1% the APPCB, RO, Vijayawada while enclosing the Hon'ble
NGT order in O.A.No:177 of 2021(SZ) issued in the Suo Motu matter of illegal
gravel Mining in Mallavalli Village, Bapulapau Mandal, Krishna District and
requested to furnish the information as the matter is posted for hearing on

20.12.2022.

In this connection, this office has directed the Asst Director of Mines
&Geology, Vijayawada to submit detailed report in the matter. In turn, the
Ast.Director of Mines & Geology, Vijayawada vide reference 3™ cited, informed
that, the Collector and District Magistrate, Krishna has constituted committee
consisting of Revenue Divisional Officer, Nuzveedu, Suparinterding Engineer,
Irrigation, Vijayawada and Asst. Director of Mines and Geclogy, Vijayawada and
requested to inspect the area personally and submit detailed report. The Joint
committee has inspected the area on 03.09.2021 and submitted detailed inquiry
report. The Committee has also ascertained persons who involved in the illegal
mining. The Asst. Director of Mines and Geology, Vijayawada has also taken
action by initiating demand notices to the defaulters.

In view of the above, I am herewith enclosing the detailed report of the
Joint committee for favour of information and taking necessary action in the
matter.

Enci: As above Yours faithfully,

e ——

Dy. Director of Mines & Geology,
Viiavawada.
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Original Application No. 177 of 2021 (S2)

IN THE MATTER OF :

Tribunal on its own motion SUOMQTU based on the News item
published in Eenadu Telugu News Paper, Andhra Pradesh, Krishna
District, Amaravathi Edition dated.15.07.2021, under the caption
“Gravel Mining Mafia Eye Gravel in Malfavalli”.

And
The Chief Secretary fo Government of A.P.
And Ors.s
INDEX
Si.No. Particulars Page No.
Status report on the Honble N.G.T order
1. dated.30.11.2023. 1-2

The Hon’ble N.G.T order dated.30.11.2023. in O.A.
2. No.177 of 2021 (S2). 3-4 ;

Status report submitited to the Hon'ble N.G.T by the
3 APPCB vide report dated.16.05.2022 (Annexure-I). 5-19

:' APPCB letters dated.30.11.2022 addressed to the
Deputy Director, Mines & Geology Department,
4. Vijayawada, NTR District and the Tahsildar, Bapulapadu 20-23
Mandal, Krishna District (Annexure-II).

The Deputy Director of Mines & Geology Department,
Vijayawada vide letter no.286/DDMG-KRI/2019-20, 24.99

Dated.13.12.2022 (Annexure-IlI). |

Place: Vijayawada
Date:22.02.2024

Vijayawada
ENVIRONMENTAL ENGINEE
'A.P.Pollution Control Boars
Regional Office, Vijayawadz



STATUS REPORT OF A.P. POLLUTION CONTROL BOARD IN COMPLIANCE
WITH THE HON’BLE NGT ORDER DATED.30.11.2023 IN. THE MATTER OF
O.A. NO.177 OF 2021 (SZ) TAKEN UP IN SUO MOTU BY THE HON’BLE
NGT, CHENNAL -

It is to submit that as per the orders of the Hon'ble National Green Tribunal
(NGT) in O.A. No.177 of 2021 (8Z), dated.11.08.2021 a Joint Committee
constituted with the Revenue Divisional Officer, Nuzividu; the Superintending
Engineer, Irrigation Circle, Vijayawada and the Assistant Director of Mines &
Geology, Vijayawada for inspection of the illegal gravel mining at Mallavalii (V),
Bapulapadu (M), Krishna District. The Joint Committee inspected the mining
carrying at Sy.No.11 & 12 of Mallavalli (V), Bapulapadu (M), Krishna District on
03.09.2021 and submitted report to the Hon’ble NGT, Chennai in September,

2021.

2. Subsequently, the Hon’ble Tribunal issued directions to the authorities to
take action against the violators. The District Collector, Krishna District and
the Mining Department are directed to file their independent report on this
matter vide Hon’ble NGT Order dt.13.09.2021.

3.The Honble Tribunal heard the matter on 30.11.2023. The
extract of the order is placed bellow:
1. The learned counsel appearing for the Andhra Pradesh Pollution
Control Board and the Department of Mines and Geology
would submit that she has got certain instructions and seeks time

to file a report.
2. Let the matter be listed on 11.12.2023 for final hearing.

4. In this regard, it is to submit that earlier, the APPCB vide letter dated.
12.05.2022 requested the Deputy Director of Mines & Geology and the
Tahsildar, Bapulapadu Mandal, Krishna District to provide details of mine
lease holders with Lols who involved in the illegal mining activity at Sy.No.11 &
12 of Mallavalli (V), Bapulapadu (M), Krishna District for taking necessary
action.

5 .1t is humbly submitted that the APPCB has submitted a status report to the
Hon’ble NGT in O.A. No.177 of 2021 (SZ), vide report dated.16.05.2022

(Annexure-I).

6. Further, it is to submit that the APPCB vide letters dated.30.11.2022 has
again requested the Deputy Director of Mines & Geology and the Tahsildar,
Bapulapadu Mandal, Krishna District to provide details of mine lease holders
with Lols who involved in the illegal mining activity at Sy.No.11l & 12 of
Mallavalli (V), Bapulapadu (M), Krishna District for taking necessary action

(Annexure-II).



7. It is to submit that the Deputy Director of Mines & Geology, Vijayawada, vide
letter dated.13.12.2022 has forwarded the detailed report of the Assistant
Director of Mines & Geology, Vijayawada. As per the report, excavation of
gravel carried in an extent of 3.41 Acres at Sy.No.11, 12/1A, 12/2A, 12/1B,
12/1C of Mallavalli (V), Bapulapadu (M}, Krishna District and the total quantity
excavated is 33,778.5 Cu.ms. (Annexure-III).

8. Further, it was informed that the excavation of gravel carried without
permissions from the concerned authorities. The Assistant Director, Mines &
Geology has issued a show cause notice to the land owners for excavation ol
gravel without permission from the concerned authorities and the Assistant
Director, Mines & Geology Department, Vijayawada vide notice
dated.28.10.2021 issued demand notice to Sri Chinnala Ganga Raju to pay an
amount of Rs.1,62,81,687/- towards normal Seigniorage fee along with 10
times penalty, DMF and MERIT under Rule 26 of APMMC Rules, 1966.
Further, the Assistant Director, Mines & Geolégy Department, Vijayawada has
issued a modified demand notice to Sri Chinnala Ganga Raju to pay an amount

of Rs.1,77,48,069/- towards Seigniorage fee.

9. It is to humbly submit that the APPCB has not issued Consent To
Establishment (CTE) and Consent To Operate (CTO) to the gravel mining
carried at Sy.No.11l, 12/1A, 12/2A, 12/1B, 12/1C of Mallavalli (V),
Bapulapadu (M), Krishna District, A.P.

10. This report is submitted for kind consideration. The APPCB will abide by all

such directions as the Hon’ble Tribunal may deem fit and appropriate.

Place : Vijayawada

Dt.22.02.2024 Environmer)tal Engineer
APPCB, Regional Office, Vijayawada
ENVIRONMENTAL ENGINEER
A.P.Pollution Control Board
Regiona! Office, Vijayawada



BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNALI
(Through Video Conference)

Original Application No. 177 of 2021(SZ)

IN THE MATTER OF:

Tribunal on its own motion SUOMOTU
based on the News item published in Eenadu
Telugu News Paper, Andhra Pradesh,
Krishna District, Amaravathi Edition, dated:
15-07-2021, under the caption .“Gravel
Mining Mafia Eye Gravel in Mallavalli”.

Amfi - -. | ':'»
The Chief Secretary tom..gGOVernment of A.P. e 2
and Ors. BEY , : T W
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Date of hearing: 30112023 G !
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HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Suo Motu.
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1. The learned counsel appearing for the Andhra Pradesh Pollution
Control Board and the Department of Mines and Geology would

submit that she has got certain instructions and seeks time to file

a report.

2.  Let the matter be listed on 11.12.2023 for final hearing.

Sd/-
Smt. Justice Pushpa Sathyanarayana, J]M
a g . s
e s ~ Dr. Satyagopal Korlapati, EM

0.A. No177/2021(SZ) | -

30th November, 2023. Mn. . "

M
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Ariniéxvee- T

BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL, SOUTHERN
ZONE,CHENNAI IN COMPLIANCE WITH THE ORDER DATED.17.02.2022 IN O.A.

s

NO.177 OF 2021 (SZ).

INDEX

S.No. Fariieulan Page Nos.
i Report of A.P. Pollution Control Board in
compliance with the Hon'ble N.G.T. Order dated.
17.02.2022 in the matter of O.A. No.177 of 2021 2-5
(8Z)

Copy of the Honble N.G.T. Order dated.
17.02.2022. _ 6-8

13 Copy of report submitted by the Asst. Director of
| Mines & Geology Department, Vijayawada to the
Director, Mines & Geology Depariment, 9-13
Ibrahimpatnam dated.29.10.2021.

4, Copies of letters addressed to Dy. Director of ,
Mines & Geology Depariment, Ibrahimpatnam,
NTR District and Tahasildar, Bapuiapadu Village &
Mandal, NTR District.

14

Date.16.05.2022

Page 1of 5

®



ACTION TAKEN REPORT OF A.P. POLLUTION CONTROL BOARD IN
COMPLIANCE WITH THE HON'BLE N.G.T. ORDER DATED. 17.02.2022 IN THE
MATTER OF O.A. NO.177 OF 2021 (SZ) TAKEN UP IN SUO MOTU BY THE
HON'BLE N.G.T., CHENNAI.

Orders of the Hon’ble National Green Tribunal

The Hon'ble N.G.T., Southem Bench, Chennai in Original Application No.177 of
2021 (SZ) taken up in Suo Motu verses Chief Secretary of State of Andhra
Pradesh vide Order dated.17.02.2022 has directed

“4. It is seen from the District Collector, Krishna District, Andhra Pradesh
as well as the Joint Committee report that certain ilfegal excavations were
done and steps will have to be faken against them and certain directions
Fave been issued by the District Collecior, Krishna Districf and the Joint
Committee to take appropriate action against those individuals, who were
said to have involved in ilfegal excavation of Gravel in Survey No. 11 & 12
of Mallavalli Village of Bapulapadu Mandal in Krishna District and State of
Andhra Pradesh as per rules.

5.t is not known as o whether any proceedings have been initiated by the
respective Departments.

6.The District Collector, Krishna District and the Mining Department are
directed to file their independent report regarding the acfion faken on the
basis for the observations made by the commiffee in this regard.

7.The above officials are direcfed fo submit the report in this regard fo this
Tribunal on or before 09.11.2021 by e-filing in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF along with
necessary hardcopies to be produced as per rules.

8.The Registry is direcfed fo communicate this order to the members of
the commitiee, official respondents including the Chairman, Andhra
Pradesh State Level Environment Impact Assessment Authority
(APSEIAA) for their informafion and also faking steps fo file their
independent statement and further report as directed.

The case was originally posted fo 09.11.2021 for appearance of 6"
respondent, completion of pleadings and also for consideration of further
report. Thereafter, the matter has been adjourned from time to fime by
successive nofifications and flasfly, it was adjourned fo foday as per
nofification dated 24.01.2022.

Mrs. Maduri Donff Reddy submitted that she is also appearing for
additional 6™ respondent as well. So service is complefe.

The learned counsel appearing for the respondents wanted some more
time to file the action taken report and they are directed to submit the
further action report to this Tribunal on or before 17.03.2022 by e-filing in
the form of searchable PDF / OCR Support PDF and not in the form of
Image PDF along with necessary hardcopies fo be produced as per rules.

The Registry is directed fo communicate this order fo the official
respondents and also to the Chairman, Andhra Pradesh Pollution Confrof
Board and Andhra Pradesh State Level Environmental [mpact
Assessment Autharify by e-mail immediately for their inforrnation and also
for compliance of the direction.

For consideration of further report, post on 17.03.2022.7
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Compliance to the Hon’ble N.G.T. directions vide order dated.17.02.2022 is

as furnished below:

Si.No.

Observations made by the Hon’ble
" N.G.T.

Compliance made by the Board.

|As per order dated 13.09.2021, this

Tribunal had considered the report of the
4% respondent date 11.09.2021 along with
the Joint Commitiee report and exiracted
in Para (3) of the order and then passed

the following order:-

<4 It is seen from the District Collector,

Krishna District, Andhra Pradesh as well
as the Joint Commiftee report thaf certain

illegal excavations were done and steps |.

will have to be taken against them and
certain directions have been issued by the
District Collector, Krishna Disirict and the
Joint Committee fo take appropriate action
against those individuals, who were said

to have involved in illegal excavation of |

Gravel in Survey No. 11 & 12 of Mallavalli
Village of Bapulapadu Mandal in Krishna
District and State of Andhra Pradesh as
per rules.

| 5. It is not known as to whether any

proceedings have been initiated by the
respective Departments.

4. Environmental Engineer, APPCB, RO,
Vijayawada have inspected the mining
area on 04.09.2021 along with the
Revenue officials.

As per this office records, RO,
Vijayawada had not issued CFE / CFO
of the Board to the Gravel mining unit
located at Sy.No. 11 & 12 of Mallavalli
Vilage of Bapulapadu Mandal in
Krishna District, as required under
Section 25/26 of the Water (Prevention
& Control of Pollution) Act, 1974 and
under Section' 21/22 of Air (Prevention
& Control of Poliution) Act, 1981 and
amendmentis thereof.

5. As per the report of AD, Mines &
Geology, Vijayawada submitted to the
Director, Mines & Geology Department,
Vijayawada, NTR Disirict, a Demand
notice issued to Sri Chinnala Gangaraju
and Sri. Chinnala Narasayya S/o. Sri
Subbaiah to pay an amouni of Rs.
1,62,81,687/- but they failed to recover
penally, as soon on receipt of information
about descendents of Sri  Chinnala
Narasayya S/o. Sri Subbaiah from the
Tahsildar. They will initiate necessary
action (Capy of the report enclosed).

EE, APPCB, RO, Vijayawada addressed
leiters to DD, Mines & Geology
Department, Vijayawada and Tahasildar,
Bapulapadu Mandal, NTR Disfrict to
" provide details of mine lease holders with
Lols, who involved in the illegal mining
activities at Sy.Nos.11 & 12 of Mallavalli
(V), Bapulapadu {M), NTR District (Old
Krishna District) to initiate necessary action
- in compliance with the Hon'ble N.G.T
directions. Copies of letters enclosed for
* kind perusal.
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SLNo..

Observations made by the Hon’ble
N.G.T.

Compliance made by the Board.

6.The District Collector, Krishna District

and the Mining Department are directed to
file their independent report regarding the
acfion faken on the basis for the
observations made by the committee in
this regard.

7.The above officials are directed fto
submit the report in this regard to this
Tribunal on or before 09.11.2021 by e-

filing in the form of searchable PDF/OCR |

Support PDF and not in the form of Image
PDF along with necessary hardcopies to
be produced as per rules.

8.The Regisiry is direcfed to communicate
this order fo the members of the

committee, official respondents including |

the Chairman, Andhra Pradesh Stafe
Level Environment Impact Assessment
Authoﬁ‘tiy (APSEIAA) for their information
and. also faking steps to fife their
independent statement and further report
as directed”.

The case was originally posted fo
09.11.2021 for appearance of 6"
respondent, completion of pleadings and
also for consideration of further report.
Thereafter, the matter has been adjourned
from time 'to time by successive
notifications and lastly, it was adjourned o
today as per nofification dated
24.01.2022.

Mrs. Maduri Donti Reddy submitted that
she is also appearing for additional 6"
respondent as well So service is
complete.

The leamed counsel appearing for the
respondents wanted some more time fo
file the action taken report and they are
directed to submit the further action report
to this Tribunal on or before 17.03.2022 by
e-filing in the form of searchable PDF /
OCR Support PDF and not in the form of
Image PDF along with necessary
hardcopies fo be produced as per rules.

The Registry is directed to communicate |

this order to the official respondents and
also to the Chairman, Andhra Pradesh
Pollution Control Board and - Andhra
Pradesh State Level Environmental
Impact Assessment Authority by e-mail
immediately for their information and also
for compliance of the direction.

For consideration of further report, post on
17.03.2022.

Page 4 0of 5




This office addressed letters to the DD, Mines & Geology Department, Vijayawada and
Tahasildar, Bapulapadu Mandal, NTR District 1o provide details of Mine lease hoiders
with details of Lols who involved in the illegal mining aclivities at Sy.Nos.11 & 12 of
Mallavalli (), Bapulapadu (M), NTR District (Old Krishna District), as this office has not
isesued CFE / CFO of the Board to initiate necessary action under the relevant
provisions of Water fPrevenﬁon & Cantrol of Poliution) Act, 1974 and Air (Prevention &
Controi of Poliution) Act, 1881 and amendments thereof, in compliance with the Hon'ble
N.G.T directions.
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ANDHRA PRADESH POLLUTION CONTROL BOARD

s rame REGIONAL OFFICE, VIJAVAW ADA
A Pivt No.4T; Opp: SBL. 5% Kuanakaidurgs Officers” Colony. Gurmmamat: Nagar,
N1 Vifapawada = 520 078, i

~ Ph.No: 08657323247

Date.13.05.2022

Sir, '
Sub: - APPCB-ROVIA-OCA. NOT77-0F 2023 {52) — Suro Motu matter of the Hon'bla
: N.G.T, Southern Bench, Chenmat in the nafters of Gravs! Miming in Krigknz
District — Certaivi infoitnation — Reouested —Peg.

Ref: Suo Moty matter faken wy by Hon'ble N.G.T, Southem Bench, Chernai i
OA. No.177 o1 2021 (S2), Dated 17.02 2022,
E ]

You are aware that, the Hor'ble N.GT., Southern Berich, Cherria has t2ken up Sus
Mot case in OA. Noi7T of 2021 {87}, Dated 17.02.2022 in the matters of Crove!
Mining fy Kfishna Dishict. A per orider dated 13.09.2021, the Tribunal had consideres
the report of the 4™ respondent dafte 11.09:2021 along with the Joint Comrmities reno
and exiracted ifi Parar{3) of the order antd then passed the following order:

4. 1t s seen from the Distyict Coltector, Kiishrz District. Andfire Prodesh o= well
as the Joint Cotimitfes report that' cerfai illegal excavations were done znd
steps will have fo be taken agaimst them and certain directions have been fseoes
bymommfocmafsﬁummmw%mw@
appropriate gction-against those indvidials, who wers said fo have invohed i
itegal excavation of Gravel in Survey No. 11 & 12 of Mallevali Viisgs o
Bapuiapadn Marmdst it Kristing Dishict aref Siste of Andhre Pradesh as perrufes.
54t s not knowry as fo whether any provsedings bave been nffiafed by the

&.The District Collecfor, Rrishma Diskict and the Mining Department are direcior
to fife et independent report regarding the. acfion faken on the basie for the
observationsade by the commitize in this regard.
7.The abwve officials are directed o submit the report in this regard fo fhis
Tribunst on or before 09.41.2021 by e-fiing in the forn of ssarchable PDE/OCE
Support PDF and not in the form of mage PDF afong with necessary hardoopiss
8.The Registry I diécted fo communicate this order to the members of fe
commitiee, oficial respondents includirsg the Chairmezn, Andhre Prodesh St=ie
Level Environment Impact Assessment Authority (APSEIAA} for their informzn 7
and siso taking sfeps: fo file their mdependent statément and further recort 25
In ®is regard, Tt & requested fo provide details of Mine fease holders with Lols Wi
volved in the Megat miriing activity at Sy.NG.11 & 12 of Mallave!F Villags, Sapuizpad
Mandsl, Krishna Distritt, as no information as this office s not issued any CFE! CFC
of the Board fo the persoris involved in above safid miniig activity, in order o initizie
tiecessary action i compliance with the Hon'ble N.G.T. Orer.

Yours faithfully,




D)

— ANDHRA PRADESH POLLUTION CONTROL BOARD

% REGIONAL OFFICE, VIJAYAWADA.
T Plot No£I, Opp: SBL, S¢i Renakadurge Officers’ Colony, Gurunanak Nagar.
mNE _ Vijayawadz — 520 608,
: i PhuNo: 0866-2543347

Lr.No.N.G.T O.A. No 177/PCB/RO-VIAI2022.154 .. Date.13.05.2022 o
To
The Tahasiidar,
Bapulsipadu Village & Mandal,
Sir;

Sub: APPC_B—RO—VJA—-G.—A. No.177 of 2021 {SZ) — Suo Matu matter of the Hon'bie
N.G.T, Southem Bench, Chennai in the matters of Gravel Mining in Krishnz
District — Certain informafion — Requested — Reg.

Ref: Suo Mot miatter taken up by Horm'ble N.G.T, Southem Bench. Chennai in
O.A. NoA77 of 2021 (SZ), Dated. 17.02.2022.

You are aware that, the Hor'ble N.G.T.; Southem Bench, Chennai has taken up Suo
Moty case in O.A No.177 of 2021 (57}, Dated.17.02.2022 in the malters of Gravet
Mining e Krishna District. As per order dated 13.09.2021, the Tribunal had considersd
the report of the 4™ respondent date 11.09.2021 along with the Joint Committes report
and exiracted in Para {3} of the-order and then passed the following order:
*4. It is seen from the District Colfector, Krishna District, Andbra Pradesh as wall
as the Joint Committee report that vertain illegal excavations were dons sndt
steps will have fo Be faken against them and cerlain direclions have been issued
by the Distict Collector, Krishna District and the Joint Commities o fzke
appropriate acfion ageinst those individusals, who were saitl to have involved in
itegal excavationr of Gravel ir Survey No. 171 & 12 of Mellavalli Village of
Bapulapadu Mendal in Krishia District and Siate of Andhra Pradesh as per rules.
Ot is not known ‘& lo whether any proceedings have heen initizted by the
6. The District Cofiector, Krishna District and the Mining Department are direciod
to e their independent report regarding the ackion takert on the basis for the
observations made by e commiliee in-this regard.
7_The above officials are directed to submit the report in #his regerd fo this
Tribunafl on or before 08.11.2021 by e-filing in the form of searchable PDE/CCH
Support PDF and not iny the form of image PDF along with necessary herdcopizs
8.The Registry is direcled fo commiunicate this order o the members of the
commitlee, official respontlents inchrding the. Chairman, Andhra Pradesh Siste
Level Environment Impact Assessment Authority (APSEIAA) for their information
and"also taking -steps fo file their independent staternent ared further report as
directed”. ‘
in this regard, it is requested to provide defails 'of Mine lease holders with {ols who
invoived in'the’ lllegal mining activity at Sy.No.11 & 12 of Maliavalii Village, Bapulapady
Mandal, Krishna District, as no information as this-office has nat issued any CFEf CFO
of the Board {o the persons involved in above said mining aclivity, in order o initizie
necessary action i complianice with the Hon'ble NG T. Order. '
: Yours faithiudly,

Copy submitted to the Collsctor & District Magistrate, NTR District for r of Kind

Trormation.

=



Ttem No.35;
BEFORE THE NATTONAL GREEN TRIBUNAL
SUUTHERN -ZO'NE, CHENNAT
‘ . 177 of 2021 (SZ) -
(Through Video Conference)
IN THE MATTER OF
Tribiinal o1 its 6w iotion

Suo Motu based on the news item pubhshed i :
Eenadu Telugu News Paper, Andhra Pr_adesh, Krishna District,
Amaravathi Edition, dt. 15.67:2021 - o,
“Gravel Mining Mafia E?meuavd in Maﬂavam

%__@! .' y ?}_—;u-_‘g:‘n ('i Foh

The Chief Se%eesry of Avsdlira Pradesh,
1% Block, I"Floof,, I“te:run Govérnment C@mplex
AP. AP. Se&efiriat Difice; Velagapudi,
Guntur, An J;Pradéﬁh ~522237, and others,* 5 .
e C e g Mo £ 5 ﬁﬂpondent(s)

p _#.’ F
B = 7
TN

r“é::. oo R
Date of hearing: 17.;% ﬁbﬁ ¥Rt -
HON'BLE MR. JUSTICE K. RAMARRISHNAN, JUDICIAL MEMBER

HONBLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER

‘i’

o

For Apphicant({s): Suo Motu by Court

For Respondent(8):  Mrs. Maduri Donti Reddy for R1 to R7.
. ORDER

1. As per order dated 13.09.2021, this Tribunal had considered the report of

X



the 4™ respondent dated 11,09.2021 along with the Joint Committee report
and extracted in Para (3) of the order and then passed the fﬂllﬂmng order:-

“4. Ir is seen from the District Collector, Kiishpa District,
Andhra Pradesh as well as, the Joint Committee: xeport that
ceriain illegal excavations were dane and steps will have to
be taken against them and ceriain directions have been
issned by the District Collector, Krishna District and the
Joint Committee to take appropriate action qgamst those
individuals, who were said to have imvolved in illegal
excavation of Gravel in Survey No. 11 & 12 of Mallavalli
Village of Bapulapadu Mandal in Krishna District and State
of Andhra Pradesh as peerules. "

5. It is not known as to whether any proceedings have been
initiated by the respective Departments,

6. The Disirict Collector, Krishna District and the Mining
Deparmment are directed 1o file their independent report
regarding the action taken on the basis for the observations
made by the committee in tbi‘.t:e;gard-. |
7. The above officials are directed to submit the report in
this regard to this Tribunal on or before 09.11.2021 by e-
filing in the form of searchable PDEAOCR Support PDF and
nor in the form of Image PDF along with pecessary
hardcopies ta be produced as per rules. _
&. The Registry is directed to communicate this order to the
members of the commirtee, official respondents including
the Chafrman, Andhra Pradesh State Level Environment
Impact Assessment Authority (APSEIAA) for their
information and also taking steps to file their independent
statement and further reporias directed.”

2. The case was originally posted to 09.11.2021 for appearance of 6



3.

5.

. compliance of the diection. o8

0.A. No. 17772021

respondent, completion of pleadings and also for consideration of further
repott. Thereaftet, the matter Has been adjourned from fime to time hy

successive notifications and lastly, it was adjourned to today as per

niotification dated 24.01.2022.

Mrs. Madari Dont Reddy submitted that she is also appearing for additiona!
6% respondent aswell. So setvice is complete. _

The learned counsel appeating for _the;téspondentﬁ wanted some more time
to file the action taken report and ti:léy are directed to submit the 'fur'%ar
action report to this Tn'bunal on ot befare 1703 2022 by e-filing in the
form of searchable fﬁnafocn 5upp0rt PDF and:not_ifisthe form of Image

PDE alongmth ha:tdcoples ta be pmduced as‘”per Tules.

respondents mﬁ:‘ﬁso tﬁithe Chazrman ,Andhra Pxﬁdesh"?é‘ﬂumn Control
Board and Andl%'#" d%ﬂ!, State Dé%el Envuof&:hmt I:ﬁpact Assesqn_m

t»""\

Authority by e—m% “nﬁmed;ﬁf‘é'l?“‘ﬁ)f“ﬁélr mfurh&ahrn and also for

For -consideration of further report, post on 17.03.2022.

eSdr . ISR 1) 1
(Justice XK. Ramakrishnan)

Sd/-

.............................. E.M.
(Dr. Satyagopal Korlapati)

17.02.2022. Sr.
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COVERNMENT OF ANDHRA PRADESH
DEFARTMENT OF MINES AND GEOLOGY

From ' To

& Rewi Kantit, M.ScTech,, ' mmwm&mom
-Asst. Director of Mines & Geoloay, Ibfaﬁrmpabm
Visyewada.

Sir, : ;

Subi~ Mines & Mirefals~ Ofc Assistant Director of Mines & Gedlogy, Vijavawads -

The Hen'ble Mational Green Tribunet (NGT}, South Zone, Chennai has issved

Folowing order - DA, No- T77 of 2021, Sno Motu bassd on Mews ftem

published in Eenady Yelugt Newsoaper, Kifshoa Diskict, Arrrsvel £dition,

doted 15-07-2021 under tfie Caption "SresB el I dobetr dad’ {Mallevall
Gravel Pai Piafia Padags) - Latest tepork submitted — Régariling.

Refs L Griers in DA Mo 177 o 2021 of Hon'bie Nationa! Green Tritunal
{NGT), South Zone, Thenirafk.
Z Rcm‘mnmmzr g mid' the Dm-i:t Cottechor,
Krishne, instructions issued n 177 of 2621,
. Letter No A80408/D6/3021 deted 26-03:2021 of Dirsctor of Minss
and Geology; Ibrahimpatoam.
4. Proceedings Mo 480498/D6/2021 dated 25-08-2021 of Director of
Mines and Gedtogy,
=, ReDA/19499/2021, Daredi28.08.2021 of Collectnr znd D;szﬁcz
Wagistrats, Krishna Machilipatrant
&. Lrio.CB/Subct/HTPATHRR/T7S™, Daledt31.08.2021 of Superindent
Engireer, Ivigation dirda, Viayawads
7. RED4/1949/2021, Deied:02.093021 of Coflecior and District
tagistrate, Rrishna Machilipatham
8. Joint. Commiittee repart Dz 0358932021 on MHGT Oder i
0.4 Mo 17772021
9. This ofite . Show Couse Notice  Ne Z19S-1/NGT/ 2071,
dated:03.0.2021 to the S Chinnzla Gangaraju.
i0. Tais office Show Cause TNobce NoZISE-2MGT/2021.
dated03.0.2021 fo the St Chirnals Narssayya.
11 This office Lr.Ne:2185/UGT/2021, Dr29.89.2021 addressed to the
Tehsidar. _ .
12, This office L0 2198/NGT/2021, DEZ2.10.2021 addressed to the
Tahsildar,
13, This oifice Demand Notice:2198/NGT/Z021+1, DU28.10.2021 to S
Chinnaia Gangzaju. '
=y obn:-
¥ imvite king stention 1o the subject and refererce Gleg and informad Hon'hls
Nationat Green Tribunal(NGT}, South zone, Thennai has fsswed order in 0D.A No' I77/2021
Suo Moty based on News Item published In Sewadu Telugu News paper, Krishne DFgtrics,
Amraves Edition, dated 1S-07-2071 umder the Coption “Soersd rdd D Acbobs oo’
{MaNavalll Gravel Pai Mafia Padaga) 2nd directed to constitute 2 team comprising of 11}
the. District Galiector; Krishna District. Andhira Pradesh ora Seninr Officer not below ire
farik of assistant Colletinr or Sub Divisional Magistrate as Deputed by Nim, (2) & Se-ic-
Officer fram the Department of Mines 2nd Geolugy, deputsd by s Director, not below the
rank of Assitont Directdr of that area and {37 the Superintending Enginesc of Suilic
Works Department{PWwWD} e Trrigaton’ Deparbent in that area to imspec the sresc
mentioned in the newspapér repdrt and bo submit 3 factual as wek 2s action =ken ﬂer.'c*t.
is there is any violation: foend and also directed the commitiee to examin the poings -
O.A. No 17772071 and suberit the detaited report throwghy the reference 1% cited.

‘L



' In the reference. 2™ cited, the Collector & District Magistrate, Krishna has. directed
iy this office through the contents'of te Matonal freen Tribunal, South Zone, Chennal
oro2y in QA ND: 177 0f 2021 dated: 11.08.2021 and submil delailed report

Through the reference 3™ gited, the Director of Mines and Gaology; Vijavawada has
Fequestad the 1. The Collector and District Magistyate, Krshoa. District 2. Superintending
Engmeer, Public warks ‘Department, Vijayawada, ISuperintending engineer, Irrigation
Departrnent Vilsyawada Lo nominate. the officers from the' respechve departments as
members in-the Joint commitlee with a direction 1o sea that the inspection and
fompianon of resort shafl be completed within 2 week in- accordance with the Standard
‘Operating Procedure and send a meport {o the Diractar of Mines and Geology, Viiayawada
50 as o submit action Taken Report on or before 13-09-202%. as ordered by the Honble
Mational Green Tribunal (NGT) in QA No. 176.8 IFT of 2021,

Through the reference 4™ cited, the Director of Mines and Geology, Vijayawada
Proceedings. No 489<Q8/DE/202) dared 25-D8-2021 has nominated Smt. V.Nagin,
. Assifiant Dirsttay of Mires and Geology, Vilgyawada as. member fo the proposed Joint
© Committee (o inspect the areRs i gueshion and o submit & factual report with: specific
fecommendation to take further action in .sccordance with the relevant niles on the
violztigns found, is any. She shall co-erdinate with the Comimittee for early tompietion of
™2 inspection and see that the report-is sent to the. Director of Mines and Geslogy,
Visyawada within 2 week So.a2s. In consglidate the Action Taken Report in order 1o
facilitate the commiltee to submit its seport on or before 13-09.2021 = ordered by the
#en'ble Nawonal Green Tribunal (NGT) in Q.A.No. 176/2621. Further  Smi V_Kaginj,
Assistant Director of Mines and Geology, Vijayawada is aiso directed to arrance the 1=~
jaseting of the Joint Committes at the fo Deputy Director of Mines and Geoloay, °
Vijayawada at the. earliest 1o prepare Road map. for completions of joint inspection ‘arid
feport. The Deputy Director of Mines and Geslagy, Vilayawada is hereby nominaféed 2s
Nedes Cfficer far ca-endination and to provide necessary logistics to'the committee £ * this.
purpose, 2

Through the reference 5% cited, the Collector and District Magﬁsaag&ruinqg
district, Machifipatnam has constituted committes with following officars and sejuestey to
inspect the area persoraily and submit detaied report on the points raised, in- both:the

petitions on or before !13.39,2323 o the Coilector,. Kriskna withoutfail,

1. Revenus Divisional Officer, Nuzivich, Mobile No. SB49903064. e
2. Suporinending  Engineer, lImigation Department, Vijayawada Mabile © Na
7501093099 FA.

3. sssistant Director of Hines and Geology, Vijayawada Mobile No 9100688838 -

v %2

Fhmugh the reference 6™ dited; Superintending Engineer, Irrigation Departraent,
Vieyawada has nominaled Sri B Bhatu Babu Deputy Executive. Engineer 1. fhie Joint
| committes 35 & member in respect of frvigation Department to perform ‘the’ duties
wherever necessary, AR PO

m-msmm.me.m@ew e areas on 03092021 mantinned
i O.ANG177/2021 and submilted repart. LEEE
AS pEr the mmmmmmswmcm

W3 lorated in
HMalizvzlii has iecued advance pﬁsses';hon cerhﬂczn! @ the APLC:and. hﬁﬂednugﬂgmia‘i
2xienz of Acs 1360.06 Cts out of total extent of Acs 1460.06 Cis in Sy.No.11 and kept Acs
20000 Lis @ rasenve for community Purpose/ Housite Site Holders. The. Commijtes has

Paint 1D % -~ tatihude  E-longitude
2 | 36°41°3407°N | 80°52 35.35F

2




B 1524173435 |  80°S2'3ETRE
e 16 41" 34.07™N . B0® 32T 3638
d 167 41°3387°N | B0 S2'3642°E

The Raveie authorities of Bipitapady. Mandal have reported the detaits of fang
owners-and persons involved in axcavation of gravel without permission as fllews.

Name of (a6 Owner: Sy.No | Drtentin | Classfication  Of | Excevered
fExcavated Person ] 85 the land areg it Acres

"{'Sf Chinnais Gangaraj, | 12/1C | 7.78 Pattaond 1.40
4 Sfo Venkaty Ramayya )

150 Chinmolo Gongarajut, | 12/18 | 3.30 | NSP canaf 0.5

Ta7iA | 2496 | Patieiand . 973

T3j3A  [A75 | Pattaiand 5.17

- AdaviGovk Land [ D.36
L . e T TowiExcavated Area [ 3.41

The pssistant Geofogist and Strveyor of Hhis office those whe accompsnied with the

. commitiee has Submmitied Joint Inspection report and teported that Geologically the
Spotied 2rea consists of Gravel of recent geological ages which is formed due o the
weathering of basa rock 6f Khondalite suite rock of Archean Age. Tbe Gravei presert in (he
arem is Red in cofoor, fine grained in nshwre. Krishea District is underlzin by a vadely of
gentodical’ formations: comprising Froms the-oldest Archests to Recent Afluvivm. Hydrs
Geologicaily, these formations are classified es Consofidated . (Hard}, Semi-consclidzizd
Softy and Unconschidated (Soft], formolidns. The consolidated formations fnduds
aystzlline (Khondalites, Chamoddtes & Gamebic Gneisses} and Mata cadiments
{Dofomites, Skales, Phylfites and Quorizites} of Archaean and Pre-Cambnan periofs
respectively, ‘Semi-consolidsted Tormations nocur in the North-Eestern part of the District
and ke extension is hmited to smalt area L.e., in parts of Musunury, Nuzvidy, Bapufzoedu
and Gannaveram Mandals.

The Susvevor, Of6, Assistant Director of Mines B Geology, Viayaweda hes
ostimated the quanblty excavaizd fn the area of each individusl by teking the verane
gepth uf the excavated area 25 detailed below.

S_ | Name of Land Owrer Sy.Mo  ; Bxtentin ) Excaveted ) Estimpted
N¢ § fExtavated Person Acs area 6 Excavetsd :
1 dores i Quantity in cums
]
1 55 Chinnats Gangaraju, 1Z71C #.78 120 : 14G17.75
P 1gpVenkata Ramayya - : Ok :
2 Sri Thinnala Gangarsiu. 12718 330 1075 3 2,E37 43
1 578 Yenlata Ramavyva . ) < i
5ei Chinnala Gangaraju, | 12/1A 235 @ (097 . TFiE7.23
_ | S/o venkata Ramayya T ; : i
& S Chinngls Harasayva | I2FZA 4.75 817 1765.38 .
sfa-Subbaieh . :
& - 1
5 APTIC bands, Sri Chinnala it .38 3%70.10
Gangarajo Sfo Venkata :
Ramayya : i i
: Total Quantity Excaveted | 33.778.5 o 3




Finatly recommended t5 take nacessary action on the persons involved in Hegal
excavenion of Gravel in SY.no 11, & 12 of Mallavali Village, Bapulapadu Mandal under
" Rute 28{2)i} of APMMT Rules 1966 .

The Supeninteading Engineer, Pulichirtala Project Cirde, Vissannapeta has reported
Trat Uie Bapulepadu Major (NSP Conal) was excavated st about 35 Years aga and CMBCD
YISTRE wers atio completed ot that ime. Further under modernization of the canal network
with the World Bank Aid, the Bapulapadu Major Canal (NSP) was modernized with CC
#nng dfrom Km 0.00 fo 15.89. The Bapulapadu canal is. passing through Rs.no.168 of
Anantasagaram Viliage of Agiripaili Mandal and entering ot Sy.No.12 of Mallavalli Village
. of Bapalzpadu Mandal ac per FMB. As per tha field verification, the mining was carried out
acjarent o the Bapilapadu Major tSP canal in Sy.No.22 of Maliavaili Village.

Environmentat Enginesr, Andhra Pradesh Solfution Cantrof. Board, Regional Cfiice,
Viljayawaca beyve inspected the ares on 04.05.2021 along with the revenue officials and
reportad that thewr office has not issued any permissions such as-CEE, -GFO of the board to
this Sravel excavated ares. '

AS per the HMeport of Revenue Qfficals and office records of Assistant Direclor of
Mines & Geology, %mmunmmmmmmmmﬂsfm
exczyzzion of Gravel in this axcovated area and infarmed that the Mine gwner had caomied
oIt Mining operations without Environmental clearence from. MOEF & CC, Sof and T &
TFO from the Andhra Pradesh potlution control Board 25 required under section 25/26 of
Warer Act [Py tion aand Controt of Poliution] 1974 and under section 21 22 of Air
{Preventior and Controf of Polfution Act) 1981 and Amendments thersof.

1. Diegal Mining was conducted 5 Sy.No. 11, TJIC, 12718, 12718 & 12724 by
the Jand owners.
IE mgmnaningamumwmmmm
autharipes.
© . No Permissions were grantad. in the excavated area. Basing on the report of
- ine concemed the total guantity of Gravel excaveted in Sy.No.11 & 13 of
Mallavalff Villzge is estimated as 33778.5 Cum,

Through the seference 3 & 10°" cited!, the Assistant Director of Mines & Geology,
Vijayawada has issued show Cause Notice o Sri Chinnala. Gangarafu Sfo Venkatz
Ramzyya anc Chinnala Narasayya S/o Subbaish to explain the r2asons why the action
should not be initiated against you for excavation of 337785 Cum of Gravel i
Sy-M2.12/3A, 18, I1C,11 & 12/2A ayer an extent of Acs 3.41 Cts without permission frofn
the concemied authoritias within 7 days from the date of receipt of the notice failing which
fistesseny acton will ve initaled as per existing A.0.M. M.C les 19656, SRl

mmgnmerefe:mmn“‘dm,thjsoﬁthsreqmme
Banulapadu Manda$ fo serve the

275 VRO concemed the has confirmed the Desth of Sri ' 4
o - : of Chinnala. Naracavya @nd

_ Through the ceference 12 citeg, this office has requested the Tahsildar
a&pfz‘,apauu Mandal 1 kingly provide the legal heir certificate or Family rnambe;
cerdficate of Sri Chinnata Narasayya =0 3s o serve the potice 1o Descendants of the
diseased parson Sri Chinnala HMaresayya. ' o

2
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Mghmemmﬁﬁtéﬁ,ﬂ&mhﬂsmmm Motice to S

Chinnala Gangaraje and ‘directed to pay an amount of Rs.1.62 81 6877 (One Crore
Sixty Twg- Lakhe Fighty One Thousand Six Funcred Eighty Severr Rupess Omiyv:
bbmnisnommls.feeehngwﬂh 10 tmes Pemalty, DMFE & MERIT under Ruls, 25 of
APMMC Rifles, 1556 within 15 days from date éfmwpta‘thebm&!hﬁcem‘
submt the priginal challan to-this offce, failing wHich action wilt he inftioted 1o recover
tha mineral revenue duss wider Yovenue Recovery Adt, 1864 (Ack-R of 1882},

Soon-after the reckipt of the information regarding desceridents of 51 Chinnals
Narasayya from the Tahsidar this office will initiate necessary action'in this meter,

| Thisis submitted for fevor of nformation amd finthsr necessary action,

Yéurs faitbfully,
7,
;5'7‘ ,_..._:h".a- SR TN
Asst Dlmt;tor of Mines & Gﬂgm
Vijavavweda,
Enet. A= above A

wmmmmmmmmmm, ¥righna Mechilipetmam for favoour of
mformation.

cnwm&mmmtymwrrm&wogg Vr_;ayaweﬁarbr favous of
mformeation

Copy submitted to the Sub Chlléctor, Wjavawada, Tor favour of information

Copy submittes f6 the Revenve Divfsional Offfcer, Muzividy for favour of mormation.

Copv subimitted to the Supsrintendiig engiveer, LiTigetion Gircle Vijayawads Sor Snir of

w ﬁ a tli

‘Copy submitted to the Execotive Enginesrand River Conservator, Krishnz Centraf Divsin,
Vijayawada for favour of information,

Copy to the Tahsiidar, Rapulapadis Mandal %or mfa'mtion




i ANDHRA PRADESH POLLUTION CONTROL B OARD @
T rraoee REGIONAL OFFICE, VIJAYAWADA. '
W‘" "'"‘.,' Plot No.41, Sri Kanakadurga Officers’ Cofony, Gurmmarak Road. Vifayawade — 520 005,
—_Ny
. Ph.No: 0%66-2543542
m%_ TP
Lr.No.0.ANOATT/PCERO-VIAI2022- \o)3 Date.30.11.2022
To |
The Deputy Drmctor
Mines & Geology Beparhnent,
Vijayawada,
NTR District.
Sir,

Sub:  APPCB-RO-VJA- The Hon'ble N.G.T. Order dated 23.11.2022 n O.A. No 477 o7
2021 (SZ) — Suo motu matter in the matters of Grave! mining in !'c"?"“'w’” 42
Bapulapadu (M), Krishna District — Copy of the order communiczied “or
compliance — Ceriain mfonnatron Remested for taking necessary aclion -

Reg.

Ref: 1. T.O. LrNo. N. G.T OA. No.177/PCB/RO-VJA/2022-153. D213.05.2022.
letter addressed to the Deputy Director, Mines & Geolagy Depzriment.
2. The Hon'ble N.G.T. Order dated 23.11.2022 in O A. No 177 of 2021 (S77.
3. E.mail message received from SEE {Legal) BO, Vijayawadz on 28.11.2022.

it is to submit that this office i:s"lx; receipt of copy of the Hon'ble NG T. Order
dated 23.11.2022 in O.A. No.177 of 2021 (SZ) issued in Suo motu matter in the maties
of Gravel mining in Mallavalli (V}, Bapulapadu (M), Krishna District.

An exiract of the order is furnished as below:

1. This matter has been adjoumed periodically at the reguest of the

leamed counsel appearing for respondents nos.1 fo 7. After May
.- 2022, there is no constructive pmgress in this page.

2. Even the compensation levied against one Chinnzala N?!‘é}%’\’a haz
‘not yet been recovered, as it is stated that he is dead. He died on
03.09.2021, but tifl today, no aclion has been iaken fo racover the
amount from the legal heirs. Regarding the other violalors, there s
nothing on record fo say what acfion has been teken by the
authorifies. -

3. Let the comprehensive report be filed to enable us o close this
matter. :

4. Postthe matter on 20.12.2022.

Earfier, this office had addressed lefter to the Depuly Direcior, Mines & Geology
Depariment, NTR District o provide requisite information about the details of Lofs
involved in the above said iflegal mining activity at Sy.No.11 & 12 of Mafavalli (V.
Bapulapadu (M), Krishna District, which is not yet received, as no information periaining
to the above said mining activity is not available in this office records, as this office had
not ssued any CTE / CTO of the Board to the persons involved in the above sz
mining acfivities.

Page 10f2
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Trersfore, it is requested lo provide requisite information on the points mentioned in the
arder of the Hon'ble NLG.T. and also the details of Lols issued who were involved in the
“iegal mining operations, in order 1o initiate necessary action, in compliance with the

Haon'bie N.G.T. Order.

Copy submitted 1o
1. The JCEE, APPCB, ZO, Vilayawada for kind information.

2. The SEE {Legal), APPCB, BO, Vijayawada for kind information.

Page 20f 2 |



i‘_ ANDHRA PRADESH POLLUTION CONTROL BOARD
e REGIONAL OFFICE, VIJAYAWADA.

ol B ! Mo Flot No.41, Sri Kanakadurga Officers’ Colony. Gurunanak Road, Viiavawada — 520 005

Ph.No: 08662343542

%

Lr.No.0.ANO.177/PCB/RO-VJA/2022- oD} Date.30.11.2022

To
The Tahasildar,
Bapulapadu (V&M),
Krishna District

Sir,

Sub: APPCB-RO-VJA- The Honble NG.T. Order dated 23412022 in O.A.

No.177 of 2021 (SZ) — Suo motu matier in the mafters of Gravel mining in
Mallavalfi (V). Bapulapadu (M), Krishna District — Copy of ths ord=r
commumicated for oompﬁame Certain information — Recueer?ed for f2king

necessary action - Req.

Ref: 1. T.O. LrNo. NGT. OA. No.177/PCB/RO-VJA2022-153, Dt 13.05.2022
letter addressed fo the Deputy Director, Mines & Geology Deperimant
2. The Hon'ble N.G.T. Order dated.23.11.2022 in O.A. No_177 of 2027 {S.:L

3. Email message recerf‘ved from SEE (Legsf), BO. Viavewsdz on

28.11.2022.

=

I is to submit that this office is in receipt of copy of the Honble N.G.T. Order
dated.23.11.2022 in O.A. No.177 of 2021 (SZ) issued in Suo motu matter in the matiers

of Gravel mining in Mallavafli {V), Baptﬂapadu (M), Krishna Disfrict.

An exiract of the order is fumished as below:

1. This matler has been adjourmed periodically at the raquest of the
leamed counsel appearing for respondents nos.1 0 7. After May

i 2022, there is ne constructive progress in this page.

2. Even the compensation levied against one Chinnala Narasavya has
not yet been recovered, as it is stated that he is dead. He dizd on
03.09.2021, but 8 foday, no aclion has been tzken o recover e
amount from the legal heirs. Regarding the other violators, thers is
nothing on mecord to say what aclion has been tsken by the

authorities.

3. Let the comprehensive report be filed fo enable us o close

matter.
4. Post the matter on 20.12.2022".

Earlier, this office had addressed lefter fo the Tahasildar, Bapulapadu (V&M), Krishnz
District about the details of Lols who involved in the above said ilfegal mining activity 2%
Sy.No.11 & 12 of Malfavalli (V). Bapulapadu (M), Krishna District, which is not vt
received, as no information pertaining to the above said mining activity is not avai
in this office records, as this office had not issued any CTE / CTO of the Board '.‘: t—,

persons involved in the above said mining activities.

Page1of 2



Trnaerafore, it is requesied to provide requisite information on the points mentioned in the
srmer of the Hor'ble NLG.T. and also the details of Lols issusd who were involved in the
..=0al mining operations, in arder to initiate necessary action, in compliance with the
rion ois NL.G.T. Order.

- e M

e i R
mLGlA/d.

2

Copy submitied ta
4. The JCEE, APPCB, ZO, Vijayawada for kind information.

2. The SEE (Legal), APPCB, BO, Vijayawada for kind information.
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Krishna District, Amravati Editio-n, dated 15-07-2021 under the Captinn sl ;r.‘-‘;‘.—'_:l
S ek’ (Mallavalli Gravel Pai Mafa Padaga) and directed to constituie 2 teon

comprising of (1) the District Collector, Krishna District, Andhra Pradesh or 5 Seninr Cificar
not below the rank of assistant Collector or Sub Divisional Magistrate as Daputed Dy himm,
(2) a Senior Officer from the Department of Mines and Geology, deputed by its Diractor, nat
below the rank of Assistant Director of that area and (3) the Superintending Enginzer o°
Public Works Department(PWD) and Irrigation Department in that area 1o inspect tha are
menticned in the newspaper report and to submit a factual as well as action taken report, is
there is any violation found and also directed the committee to examin the points in O.A. M~
177/2021 and submitted the detailed report through the reference 1* cited.

22

In the reference 2™ cited, the Collector & District Magistrate, Krishna has directed
this office through the contents of the National Green Tribunal, South Zone, Chennrai o
in O.A.No: 177 of 2021 dated: 11.08.2021 and submit detailed report

Through the reference 3 cited, the Director of Mines and Geoloay, Vijavawada nas
- requested the 1. The Collector and District Magistrate, Krishna District 2, Superintendirg
Engineer, Public works Department, Vijayawada, 3.Superintending engineer, firigation
Department Vijayawada to nominate the officers from the respactive deparimonis ~s
-members in the Joint committee with a direction to see that the inspection and compiiatian
of report shall be completed within a week in accordance with the Standzrd Qperating
Procedure and send a report to the Director of Mines and Geology, Vijayawada 50 sm #n
submit action Taken Report on or befors 13-09-2021 as ordered by the Hon'hle MNatims:
Green Tribunal (NGT) in 0.A.No. 176 & 177 of 2021,

Through the reference 4t cited, the Director of Mines and Geology, Vijarawsas
Proceedings No 489498/D6/2021 dated 26-08-2021 has nominated St V.Nagini, Assistens
Director of Mines and Geology, Vijayawada as member to the propesed laint Committes o
.inspect the areas in question and to submit a factual report with specific recommendation ¢~
take further action in accordance with the relevant rules on the violations found, is a2nv. She
shall co-ordinate with the Committee for early completion of the inspection and ses thai the
report is sent to the Director of Mines and Geology, Vijayawada within a week o 22 i
consolidate the Action Taken Report in order to facilitate the committee to submit its repor:
on or before 13-09.2021 as ordered by the Hon'ble National Green Tribunal (NCT) in
O.A.No. 176/2021. Further Smt. V.Nagini, Assistant Director of Mines and Gagiooy,
Viiayawada is also directed to arrange the 15 Meeting of the Joint Committee 3t the C/n
Deputy Director of Mines and Geology, Vijayawada at the earliost to prepare Road map for
completions of joint inspection and report. The Deputy Director 'of Mines and Genlany,
Vijayawada is hereby nominated as Nodal Officer for ce-ordination and to provide necessary
legistics to the committee for this purpose.

Through the reference 5t cited, the Coliector and District Magistrate, Krishna district,
Machilipatnam -has constituted committee with following officers and requested to inspect
the area personally and submit detailed report on the points raised in both the petitionz or
or before 03.09.2021 to the Collector, Krishna without fail.

1. Revenue Divisional Officer, Nuzividu, Mobile No. 9849802064
2. Superintending Engineer, Irrigation Department, Vijavawada Mobile No 7201093022
3. Assistant Director of Mines and Geofog_y, Vijayawada Mobile No 21 00eses3s

Through the reference gt cited, Superintending Engineer, Irrigation Departrmant
Vijayawada has nominated Sri B Bhanu Babu Deputy Executive Engineer in ths joint
committee as 2 member in respect of Irrigation Department to perform the duties wharmyyge
necessary.

In this connection the committee inspected the areas on 03.09.2021 menticpad
in 0.A.N0.177/2021 and submitted report,

As per the committee report, the committee has inspected APIIC lands located in
Sy.No.11 and also the lands adjacent to the APTIC lands on 03.09.2021. The Tahsildar
Mallavalli has issued advance possession certificate to the APIIC and handedover the totsi
extent of Acs 1360.06 Cts out of total extent of Acs 1460.06 Cts in Sy.No.11 and ket Ars
100.00 Cts as reserve for community Purpose/ Housite Site Holders. The Commitres hzs




soserved that illegal excavation of Gravel in Sy.No.12 & 11 of Mallavalli Village, Bapulapadu
Mzrdai & at present no Mining IS observed in the area. The site has been surrounded by East
Oonka Road followed by NSP Canal, West by existing palm Oil Plantation, North by existing
Coconut Plantation and South by the premises of existing Fly Ash Bricks Manufacturing Unit,
The Geo-Coordinates of the excavated area is as follows.

el

Point ID N - Latitude, E - Longitude

a 16° 41’ 34.07"N BO® 52 39.23"E
b 16° 41’ 34.85"N 80° 52’ 38.75"E
— e 16° 41’ 34.07"N 80° 52" 36.38"E
d 16° 41' 33.87N |  80° 52" 36.42"E

The Revenue authorities of Bapulapadu Mandal have reported the details of land
cwners and personsf involved in excavation of gravel without permission as follows. .

(5 TName of Land Owner | Sy.No “TExtent in | Classification of Excavated
it | fExcavated Person ) Acs "the land area in Acres
%T' 1 Sn chinnala Gangarajy, 12/1C 7.78 __|  Pattaland 1.40
S/o venkata Ramayya ; '
> TS5 Chinnala Gangaraju, | 12/1B 3.30 NSP canal 0.75
| S/c Venkata Ramayya ' S
{3 <ri Chinnala Gangaraju, 12/1A 2.96 pattaland 0.73
\___ S/c Venkata Ramayya ]
4 Sri Chinnala Narasayya 12/2A 4.75 ' Pattaland 0.17
| | s/0 Subbaiah _
5 | APIIC Lands, Sri Chinnala 11 Adavi Govt Land 0.36
Gangaraju S/c Venkata
Ramayya ' ,
Tetal Excavated Area | 3.41

The Assistant Geologist and Surveyor of this office those who accompanied with the
commictes has submitted Joint Inspection report and reported that Geologically the applied
arez consists of Gravel of recent geological ages which is formed due to the weathering of
tase rock of Knondalite suite rock of Archean Age. The Gravel present in the area is Red in
colour, fine grained in nature. Krishna District is underlain by a variety of geological
formations comprising from the oldest Archeans to Recent Alluvium. Hydro Geologically,
these formations are classified as Consolidated (Hard), Semi-consolidated . (Soft) and
Uncansolidated (Soft) formations. The consolidated formations include crystaliine
(khondalites, Charnockites & Garnetic Gneisses) and Meta sediments (Dolomites, Shales,
Phyliites and Quarkzites) of Archaean and Pre-Cambrian periods respectively. Semi-
consolidated formations occur in the North-Eastern part of the District and its extension is
limited to small area i.e., in parts of Musunury, Nuzividu, Bapulapadu and Gannavaram
Mandals.

- The Surveyor, O/o Assistant Director of Mines & Geology, Vijayawada has estimated
the guantity excavated in the area of aach individual by taking the average depth of the
axcavated area as detailed below.

sl. Name of Land Owner Sy.No | Extentin | Excavated Estimated
No /Excavated Person Acs area in Excavated
= _ Acres Quantity in cums:
i Sri Chinnala Gangaraju, 12/1C 7.78 . 1.40 14617.76
S/o Venkata Ramayya : .
2 Sri Chinnzla Gangaraju, 12/1B 3.30 0.75 x 6,237.43
Sfo Venkata Ramayya
3 | Sri Chinnala Gangarajuy, 12/1A 2.96 0.73 ' 7187.83
| S/o Venkata Ramayya
4 | Sri Chinnala Narasayya 12/2A 4.75 0.17 1765.38
| S/o Subbaian
_ -




Total Quantity Excavated | 33,778.5

Finally recommeanded to iake necessary action on the persons involved in ittege!
excavation of Gravel in Sv.no.11 & 12 of Mallavalli Village, Bapulapadu Mandal undar Ruts
26(2)(1) of APMMC Rules 1966.

The Superintending Enainser, Pulichintala Project Circle, Vissannapeta has reported
that the Bapulapadu Major (NSP Canal) was excavated at about 35 Years ago and CMaCD
works were also completed at that time. Further under modernization of the canal networlk
with the World Bank Aid, the Bapulapadu Major Canal (NSP) was modernized with CC ininn
from Km 0.00 to 15.00. The Bapulapadu canal is passing through R.s.no.188 of
Anantasagaram Village of Agiripalli Mandal and entering into Sy.No.12 of Mallavalli Village of
Bapulapadu Mandal as per FMB. As per the field verification, the mining was carriad out
adjacent to the Bapulapadu Maior NSP canal in Sy.No.12 of Mallavalli Village,

Environmental Engineer, Andhra Pradesh Pollution Control: Board, Regional Offics,
Vijayawada have inspected the area on 04.09.2021 along with the revenue officials anr
reported that their office has not issued any permissions such as CFE, CFG of the board o
this Gravel excavated area, '

As per the Report of Revenue Officials and office records of Assistent Director of
Mines & Geology, Vijayawada, No permits have been issued to above individuals for
excavation of Gravel in this excavated area and informed that the Mine owner had carrizd
out Mining operations without Environmental clearance from MOEF & CC, Gel and CFE 2
CFO from the Andhra Pradesh pollution control Board as reguired under section 25/76 -7
Water Act (Prevention and Control of Pollution) 1974 and under section 21 22 of Ai-

(Prevention and Control of Pallution Act) 1981 and Amendments thereof.
The committee finally obhserved the following points
I. Illegal Mining was conducted in Sy.No.11, 12/1C, 12/1B, 12/1A & 12/2A by

the land owners. :
II.  The gravel Mining is conducted without Permission from +he concernsd

autharities,
IOI.  No Permissions were granted in the excavated area. Basing on the report of
the concemed the total quantity of Gravel excavated in Sy.No.11 & 17 of

Mallavalli Village is estimated as 33778.5 Cum.

Through the reference 9™ & 10" cited, the Assistant Director of Mines Geolegy,
Vijavawada has issued show Cause Motice to Sri Chinnala Gangaraju S/o Venkata Ramayyva
and Chinnala Narasayya S/o Subbaiah to expiain the reasons why the action should nos he
initiated against you for excavation of 33778.5 Cum of Gravel in Sy.No.12/1A, 1B, 1C.11 2
12/2A over an extent of Acs 3.41 Cts without parmission from tha concerned autheritien
within 7 days from the date of receipt of the notice failing which necessary action will bo
initiated as per existing A.P.M.M.C rules 1566.

Through the reference 11™ cited, this office has reguested the Tahsildar, Bapulapadu
Mandal to serve the Show Cause Notice through concerned Village Revenue Officer as +he
Show Cause Notice issued to Sri Chinnala Gangaraju has been returned hy the Poztat
Authorities due to party refused to take and also informed Descendants of Sri Chinnals
Narasayya as the postal authorities returnes the Show Cause Notice clue to the Death of the
person.

: Further, this office has served the Show Cause Notice to Chinnala Ganga Raju throuah
special messenger on 20.10.2021 through concerned Village Revenue Officer and VRO
concerned the has confirmed the Death of Sri Chinnala Narasayya and submitted Deazth
Certificate.

Through the refersnce 12" cited, this office has requested the Tahsildar, Bapilapadu
Mandal to kindly provide the legal heir certificate or Family member certificate of S

S | APIIC Lands, Sri Chinnala 11 0.36 3970.i0 . 8
Gangaraju- S/o Venkata ’ @
Ramayya :



Chinnalz Narasayya so as to serve the notice to Descendants of the diseased person Sri
Chinnala Narasayya.

‘Through the reference 13" cited, this office has issued a Demand ‘Notice to Sri Chinnala
Gangaraju and directed him to pay an amount of Rs.1,62,81,687/- (One Crore Sixty Two
Lakhs Eighty One Thousand Six Hundred Eighty-Seven.Rupees Only) towards normal S.fee
ziong with 10 times Penalty, DMF & MERIT under Rule, 26 of APMMC Rules, 1966 within 15

" days from date of receipt of the Demand Notice and submit the ori_ginal challan to this
sifice, failing which action will be iritiated to recover the mineral revenue dues under
Revenue Recovery Act, 1864 (Act-11 of 1864). This demand notice was suppressed due to
‘he nonaccountability of the Consideration Fee. On aforesaid facts and the latest report
Jinformation submitted by this office to the Director of Mines & Geology, lbrahimpatnam
vide rer. 14" Cited. : ‘

Through the reference 15th cited, this office has issued a madified Demand MNotice to Sri
Chinnala Gangaraju and directed him to pay an amount of Rs.1,77,48,069- (One Crore
Saventy-Seven Lakhs Forty-Eight Thousand Sixty Nine Rupees Only) towards Normail
Seigniorage fee(NSF) along with 10 times Penalty, DMF, MERIT & Consideration
Fee(1U0%on NSF) under Rule, 26 of APMMC Rules, 1966 within 15 days from date of receipt
of the Demand Notice and to submit the original challans to this office. Whiich failing action
will be initiated to recover the mineral revenue dues under the Revenue Recovery Act, 1864
(4ct-II of 18864). But, the defaulter refused to take the Demand Naotice; hence the postal
Suthoritizs returned the notice to the sender.

Through the references 16" & 17" Cited, this office has addressed a letter to the
Tahsiidar, Bapulapadu requesting to kindly serve the Demand Notice to Sri Chinnala Ganga
Raju through the concerned Village Revenue Officer and take the acknowledgment.

Soon after the receipt of the information regarding the descendants of Sri Chinnala
Narasayya from the Tahsildar, Bapulapadu this office will initiate necessary action in this
matter.

This is submitted for faver of information and further necessary action.

Yours faithfully,
lf}“&_,._.ﬂ_. PSS
' o I——
Asst. Director of Mines & Ee’uﬁgy,

b Vijayawada.

Encl. as above

Copy submitted to the Collector and District Magistrate, Krishna Machilipatnam for favour of
information.

Copy submitted to the Depuly Director of Mines & Geology, Vijayawada for favour of
information ' :

Copy submitted to the Sub Coliector, Vijayawada, for favour of information

Copy submitted to the Revenue Divisional Officer, Nuzividu for favour of information.

Copy submitted to the Superintending engineer, Irrigation Circle Vijayawada for favour of
nformation

Copy submitisd to the Executive Engineer and River Concervator, Krishna Central Division,
Vijayawada for favour of infarmation.

Copy to the Tahsildar, Bapulapadu Mandal for information.




Item No.1:- ANM@CUEE—ZZ

BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Tuesday, the 10'" day of December 2024.

(Through Video Conference)

Original Application No.177 of 2021 (SZ)
IN THE MATTER OF

Tribunal on its own motion Suo Motu based
on the news item published in Eenadu
Telugu Newspaper, Andhra Pradesh, Krishna
District, Amaravathi Edition, dated
15.07.2021, titled “Gravel mining mafia
eye gravel in Mallavalli”

With

1) The Chief Secretary to Government of Andhra Pradesh

1%t Block, 1%t Floor; Interim Government Complex,
A.P. Secretariat Office, Velagapudi, =
Guntur, Andhra:Pradesh -522.237.

2) Special Chief Secretary of Andhra Pradesh

Department of Environment; Forest, Science and Technology,

4" Block, Ground Floor, Room No0.268,
A.P. Secretariat Office, Velagapudi,
Guntur, Andhra Pradesh - 522 237.

3) Special Chief Secretary of Andhra Pradesh
Department of Industries and Commerce,
2" Block, Ground Floor, Room No0.102,
A.P. Secretariat Office, Velagapudi,
Guntur, Andhra Pradesh - 522 237.

4) The District Collector
Krishna District,
Collectorate Main Building, Collectorate,
Chilakalapudi, Machilipatnam,
Andhra Pradesh - 521 002.

5) The Director
Department of Mines and Geology,
Sri Anjaneya Towers, D.No.7-104,
B-Block, 5" & 6 Floor, Ibrahimpatnam,
Andhra Pradesh - 521 456,

6) State Environment Impact Assessment Authority

Andhra Pradesh,

Rep. by its Chairman,

D.No0.33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street,
Kasturibaipet, Vijayawada - 520 010.
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7) Andhra Pradesh Pollution Control Board

Rep. by its Chairman,

D.No.33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street,
Kasturibaipet, Vijayawada — 520 010.

...Respondent(s)

For Applicant(s): Suo Motu.

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R7.

Judgment Reserved on: 05" November, 2024.

CORAM:
HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

JUDGEMENT

Delivered by Smt. Justice Pushpa S_ggh yanarayana, Judicial Member

: The issue -relates t_d an allegation of gravel mining
mafia in Mallavali Village as per the news report published in
Eenadu Telugu Newspaper,'"_Andhra Pradesh Edition, Krishna
District, Amaravathi', dated -15__.07;2021.

2. It was alleged that the gravel mining mafia had set
its eyes on Mallavalli Village in Bapulapadu Mandal in Krishna
District. Earlier, Sy. No.11 (Government Lands) in the said village
was allotted to Andhra Pradesh Industrial Infrastructure

Corporation (APIIC) Limited for excavation of the soil.

3. The newspaper report claims that unauthorized
excavations are being carried out in the patta lands bordering
the Government lands. It is also claimed that the local officials
have become mute spectators even though the large quantity of
gravel is being moved by invoking the name of Senior Officers in
the district.
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4. It is also alleged that the gravel is being used to

raise the level of land belonging to industries in the
neighbourhood. The government assigned lands in Mallavalli
Village and Remalle Village are being sold for financial reasons,
as water availability in these lands is scarce and difficult to raise
crops. Some are carrying out the excavations with permits,
while others are digging gravel without taking any permits. The

huge quantities of gravel have been removed from those areas.

5. It is also mentioned in the newspaper report that
they have not even provided a safe distance from the roads
which can enhance the possibility of sliding and thereby causing
accidents. It is also alleged in the newspaper report that the
gravel is being illegally mined and moved daily by trippers and

tractors for private use.

6. On going through the allegations reported in the
newspaper, as the exploitation of natural resources will have an
adverse impact on the----eﬁvircnhent,' the matter was taken up
Suo Motu by th;i,S_ﬂITr;ibUnéL

7- In EI.o.rng_‘_-:.to EISCEI_.‘E&;IEHM the genuineness of the
allegations made and also the ';alleged violations and since this
area is also falling in_Krishna District, this Tribunal directed a
Joint Committee comprising-of (1) District Collector - Krishna
District or a Senior Officer not below the rank of Assistant
Collector or Sub Divisional Magistrate as deputed by him, (2)
Senior Officer from the Department of Mines and Geology,
deputed by its Director, not below the rank of Assistant Director
of that area and (3) Superintending Engineer of Public Works
Department (PWD) and Irrigation Department to inspect the area
mentioned in the newspaper report and ascertain as to (i)
whether there is any illegal mining going on in the area in
question and if so, what is the nature of action taken by the
authorities against such violators, (ii) whether the gravel mining
is being carried out in that area with necessary permissions and
clearance if any required for that purpose by authorized persons
and (iii) whether any excess mining has been done even when
permissions have been granted and if so, what is the quantity of

excess mining done and assess the environmental compensation,
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including the amount required for restoration, apart from

imposing royalty and penalty as per the regulators.

8. The Joint Committee has inspected the lands allotted

in Sy. No.11 and also adjacent lands allotted to the APIIC on
03.09.2021.

9. The Director of Mines and Geology filed a report
dated 06.02.2023, wherein it is stated that the Joint
Committee has observed illegal excavation of Gravel in
Sy.No.12 & 11 of Mallavalli Village, Bapulapadu Mandal
and at present, no Mining is observed in the area. The
site is surrounded by East Donka Road followed by NSP
Canal, West by existing Palm Oil Plantation, North by the
existing Coconut Plantation and South by the premises

of the existing Fly Ash Bricks Manufacturing Unit.

10. The Revenue authorities of Bapulapadu Mandal
have reported the details of land owners and persons

involved in the excavation of gravel without permission as

follows:-

Sy. No

S.| Name of Land Owner Extent | Classification of] Excavated
No| /Excavated Person in‘Acs | the land area in
; - j Acres
1 | Sri Chinnala 12/1C |'7.78 " | Patta land 1.40
Gangaraju, S/o
| Venkata Ramayya
2 | Sri Chinnala 12/1B | 3.30 NSP canal 0.75
Gangaraju, S/o
Venkata Ramayya
3 | Sri Chinnala 12/1A | 2.96 Patta land 0.73
Gangaraju, S/o
Venkata Ramayya
4 | Sri Chinnala 12/2A | 4.75 Patta land 0.17
Narasayya S/o
Subbaiah
5 | APIIC Lands, Sri 11 Adavi Govty 0.36
Chinnala Gangaraju Land
S/o0 Venkata
Ramayya
Total Excavated Area 3.41
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11. It is further reported that the Surveyor O/o.

Assistant Director of Mines & Geology, Vijayawada has

estimated the quantity excavated

in the area of each

individual by taking the average depth of the excavated

area as detailed below:-

Sl. No. | Name of Land Owner | Sy. No | Extent | Excavate | Estimated
/Excavated Person in Acs | d area in| Excavated
Acres Quantity in
cums
1 Sri Chinnala| 12/1C | 7.78 1.40 14617.76
Gangaraju, S/0
Venkata Ramayya
2 Sri Chinnala| 12/1B | 3.30 0.75 6,237.43
Gangaraju,
S/o Venkata
Ramayya -
3 Sri Chinnalal 12/1A | 2.96 0.73 7187.83
Gangaraju,
S/0 Venkata
Ramayya
4 Sri Chinnalal 12/2A | 4.75 0.17 1765.38
Narasayya S/o
Subbaiah , @ ,
5 APIIC Lands,| 11" NP 0.36 3970.10 |
SriChinnala i G
Gangaraju S/o
Venkata Ramayya . .
Total Quantity Excavated W gl
12, Finally, the Joint Committee recommended to

take necessary action against the persons involved in the
illegal excavation of Gravel in Sy. No.11 & 12 of Mallavalli
Village, Bapulapadu Mandal under Rule 26 (2) (i) of APMMC
Rules 1966. The quantity of gravel excavated illegally is
arrived at as 33,778.5 Cu.M.

13. It is submitted that the Irrigation Department
has reported that the mining was carried out adjacent to
the Bapulapadu Major NSP canal in Sy.No.12 of
Mallavalli Village. The Andhra Pradesh Pollution Control
Board, Regional Office, Vijayawada inspected the area
on 04.09.2021 along with the revenue officials and
reported that their office has not issued any permissions
such as CFE, CFO of the board to this Gravel excavated
area. As per the Report of Revenue Officials and office
records of Assistant Director of Mines & Geology,

Vijayawada, no permits have been issued to above

Page 5 of 9



&3

individuals for excavation of Gravel in this excavated
area and informed that the Mine owner had carried out
Mining operations without Environmental Clearance from
MOEF&CC, Gol and CFE & CFO from the Andhra Pradesh
Pollution Control Board as required under Section 25 & 26
of the Water Act (Prevention and Control of Pollution) 1974
and under Sections 21 & 22 of the Air (Prevention and

Control of Pollution Act) 1981 and amendments thereof.

14. A Show Cause Notice was issued to Sri
Chinnala Gangaraju S/o Venkata Ramayya and Chinnala
Narasayya S/o Subbaiah to explain the reasons why
action should not be initiated against him for excavation
of 33778.5 Cum of Gravel in Sy.No.12/1A, 1B, 1C, 11 &
12/2A over an extent of Acs 3.41 Cts without permission

from the concerned authorities.

15. A Demand Notice was issued to Sri Chinnala
Gangaraju with a direction to pay an amount of
Rs.1,62,81,687/7'__ (Oné Crore Sixty Two Lakhs Eighty
One Thousand Six Hundred Eighty-Seven Rupees Only)
towards normal Seigni.cjfa_ge. fee along with 10 times
Penalty, DMF & MERIT under Rule, 26 of APMMC Rules,
1966 within 15 days from date of receipt of the Demand
Notice. This "demand" notice did not include the

Consideration Fee.

16. Therefore, the Director of Mines and Geology
has issued a modified Demand Notice to Sri Chinnala
Gangaraju and directed him to pay an amount of
Rs.1,77,48,069- (One Crore Seventy-Seven Lakhs
Forty-Eight Thousand Sixty Nine Rupees Only) towards
Normal Seigniorage fee (NSF) along with 10 times
Penalty, DMF, MERIT & Consideration Fee (100% on
NSF) under Rule, 26 of APMMC Rules,1966 within 15 days
from date of receipt of the Demand Notice and to submit'

the original challans to this office.
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17. An action has also been initiated by the Department
of Mines and Geology for the collection of mineral revenue dues
from the defaulters under the Revenue Recovery Act, 1864 as
per Section 25 of the Mines and Minerals (Regulation and
Development) Act, 1957 and the powers delegated vide G.O.
(Ms) No.66 Revenue Department (LR Section) dated 02.06.2005.

18. The District Collector — Krishna District in his
report dated 13.09.2021 has also reiterated what has already
been reported by the Department of Mines and Geology.

19. The APPCB has also filed a report which only
reiterates that action has been initiated for recovery of the
amounts arrived at by the Department of Mines and Geology for
the illegal mining carried out. However, it has been noticed that

the APPCB has not rmposed any environmental compensation.

20. While the matter Waé}"under consideration, it was
reported that one of the alleged miners viz., Mr. Chinnala
Narasayya passed away and that the show cause notice had
been issued to the: Iegal heirs, and letter was addressed to the
District Registrar, Machlhpatanam vide letter dated 10.01.2023.

21. In their 'report dated 03.11.2024, the
Department of Mines and Geology reported that the District
Collector and District Magistrate of Krishna District were
requested to issue necessary instructions to Tasildhar -
Bapulapadu Mandal to recover the amount of Rs.1,77,48,069/-
from Sri Chinnala Gangaraju S/o. Venkata Ramayya for the
illegal excavation and transportation in Sy. No.12/1A, 1B, 1C and

11, over an extent of Acres 3.24 Cents.

22. From the reports received from the Director of Mines
and Geology, Joint Committee, District Collector and the APPCB,
it is clear that the issues raised in the newspaper are true and
that large scale illegal mining was carried out and no action has
been taken to prevent the same. Though the quantity of illegal
mining carried out and quantity transported have been arrived at
and a demand notice dated 01.12.2021 has been issued to Sri
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Chinnala Gangaraju to pay an amount of Rs.1,77,48,008/-
(Rupees One Crore Seventy Seven Lakhs Forty Eight Thousand

and Eight only), the amount has not been recovered so far.

23. Similarly, a show cause notice dated 11.01.2023
has been issued to the family members/legal heir of Late Sri
Chinnala Narasayya i.e. (i) Chinnala Koteswaramma (wife), (ii)
Chinnala Naresh (son) and (iii) Chinnala Chinni (daughter) for
illegal excavation and transportation of gravel, the demand

amount has not been recovered.

24. Even though the authorities have initiated the action
under the Revenue Recovery Act, the amounts have not been

recovered from the defaulters till now.

25. It is also noted that though the quantity of gravel
illegally mined is arrived at by the Department of Mines and
Geology, the APPCB has not ‘yet arrived at environmental
compensation to be recovered from the persons who engaged in

illegal mining.

26. In vi”e'w of"the'-abové', the following directions

are issued:-

I. The District Collector should take action to ensure
that the amounts levied by the Department of
Mines and Geology are recovered early but not
later than a period of three months from the date
of this order.

II. The APPCB is directed to arrive at the
environmental compensation and recover the same
from the persons who have mined the gravel
illegally within a period of three months following

due process of law.

III. The District Collector and Director of Mines and
Geology are directed to issue necessary directions
to the Registration Department not to undertake
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any registration of the land in which the mining .m

has been carried out illegally, pending recovery of
the dues as per the show cause notice issued by
the Department of Mines and Geology and also the
environmental compensation to be levied by the
APPCB.

IV. The compliance report to be filed by the District
Collector within a period of three months.

27. With the above directions, the Original
Application [0.A. No.177 of 2021 (SZ)] is disposed of.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

b ol B Sd/-
Dr. Satyagopal Korlapati, EM

Internet - Yes/No
All India NGT Reporter - Yes/No

O.A. N0.177/2021 (SZ)
10" December, 2024. Mn.
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s rrsoesn REGIONAL OFFICE, VIJAYAWADA. N r ,’_ i
T Yy o P Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, N
_-_r Gurunanak Nagar, Vijayawada - 520 008.

Lr.No.O.A. No.177 of 2021/PCB/RO-VJA/2024-| O 9 _

ANnexype -

ANDHRA PRADESH POLLUTION CONTROL BOARD \ﬂf -
By o A

[ R —

To

Date. 2 1.12.2024

The Joint Chief Environmental Engineer,
A.P. Pollution Control Board,
Zonal office, Vijayawada.

Sir,

Sub: APPCB-RO-VJA-A case (SUO MOTU) was filed before the Hon'ble

Ref:

It is to submit that a case (SUO MOTU) was filed before the Hon'ble N.G.T on an
adverse news item was published in Eenadu daily newspaper under the caption “Grave/
Mining Mafia Eye Gravel in Mallavalii” vide O.A. No.177 of 2021(SZ). The Hon'ble

N.G.T on an adverse news item was published in Eenadu daily
newspaper under the caption “Gravel Mining Mafia Eye Gravel in
Mallavalli’ vide O.A. No.177 of 2021(SZ)-The Hon’ble N.G.T order
dated.10.12.2024 while disposing the case-Levy of Environmental
Compensation on illegal mining-Reg.

1. Disposal order issued by the Hon'ble N.G.T order dated.10.12.2024 in
O.A. No.177 of 2021(SZ).
2. E.mail received from the Head office, Vijayawada on 17.12.2024.

dededede ke

N.G.T has disposed the case on 10.12.2024 with the following directions:

1. The District Collector should take action to ensure that the amounts

levied by the Department of Mines and Geology are recovered early but
nof later than a period of three months from the date this order.

The APPCB is directed to arrive at the Environmental Compensation and
recover the same from the persons who have mined the gravel illagally
within a period of three months the foliowing due process of law.

The District Collector and Director of Mines and Geology are directed fo
issue necessary directions fo the Registration Department not fo
undertake any registration of the land in which the mining has been
carried ouf iflegally, pending recovery of the dues as per the showcause
notice issued by the Department of Mines and Geology and also the
Environmental Compensation to be levied by the APPCB.

In this regard, it is to submit that the issue relates to an allegation of gravel mining mafia

in Mallavali Village as per the news report published in Eenadu Telugu Newspaper,
Andhra Pradesh Edition, Krishna District, Amaravathi dated 15.07.2021.

It was alleged that the gravel mining mafia had set its eyes on Mallavalli Village in
Bapulapadu Mandal in Krishna District. Earlier, Sy. No.11 (Government Lands) in the
said village was allotted to Andhra Pradesh Industrial Infrastructure Corporation (APIIC)
Limited for excavation of the soil.



The newspaper report claims that unauthorized excavations are being carried out in the
patta lands bordering the Government lands. It is also claimed that the local officials
have become mute spectators even though the large quantity of gravel is being moved
by invoking the name of Senior Officers in the District.

In order to ascertain the genuineness of the allegations made and also the alleged
violations and since this area is also falling in Krishna District, this Tribunal directed a
Joint Commitiee comprising of (1) District Collector - Krishna District or a Senior Officer
not below the rank of Assistant Collector or Sub Divisional Magistrate as deputed by
him, (2) Senior Officer from the Department of Mines and Geology, deputed by its
Director, not below the rank of Assistant Director of that area and (3) Superintending
Engineer of Public Works Department (PWD) and lrrigation Department to inspect the
area mentioned in the newspaper report and ascertain as to (i) whether there is any
illegal mining going on in the area in question and if so, what is the nature of action
taken by the authorities against such violators, (ii) whether the gravel mining is being
carried out in that area with necessary permissions and clearance if any required for
that purpose by authorized persons and (iii) whether any excess mining has been done
even when permissions have been granted and if so, what is the quantity of excess
mining done and assess the environmental compensation, including the amount
required for restoration, apart from imposing royalty and penalty as per the regulators.

The Joint Committee has observed illegal excavation of Gravel in Sy.No.12 & 11 of
Mallavalli Village, Bapulapadu Mandal and at present, no Mining is observed in the
area. The site is surrounded by East Donka Road followed by NSP Canal, West by
existing Palm Gil Plantation,. North by the existing Coconut Plantation and South by the
premises of the existing Fly Ash Bricks Manufacturing Unit.

The Joint Commitiee has inspected the lands allotted in Sy. No.11 and also adjacent
lands allotted to the APIIC on 03.09.2021.

Sl.No. Name of Land Qwner Sy. No | Extent | Classification | Excavated
/Excavated Person in Acs of the land area in
Acres
1 Sri Chinnala Gangaraju, | 12/1C 7.78 Patta land 1.40
S/o. Venkata Ramayya
| 2 Sri Chinnala Gangaraju, | 12/1B 3.30 NSP canal 0.75
B | S/o Venkata Ramayya
f 3 [Sr Chinnala Gangaraju, | 12/1A 2.96 Patta land 0.73
! S/o Venkata Ramayya
| 4 Sri Chinnala Narasayya | 12/2A 4.75 Patta land 0.17
| S/o Subbaiah
| 5 | APIC Lands, Sri Chinnala [ 11 Adavi Govt 0.36
= Gangaraju S/o Venkata Land
Ramayya.
| Total Excavated Area 3.41
L

it__is further reported that the Surveyor O/o. Assistant Director of Mines & Geology,
Vu:a_;yawada has estimated the quantity excavated in the area of each individual by
taking the average depth of the excavated area as detailed below:

Sl ~ Name of Land Owner Sy. |Extent| Excav | Estimated
No. | /Excavated Persan No |inAcs| ated Excavated
area Quantity in
_ in cums
L . ' : : Acres
1 Sri Chinnala Gangaraju, S/o Venkata | 12/1C| 7.78 | 1.40 | 14617.76
Ramayya
2 Sri Chinnala Gangaraju, S/o. Venkata | 12/1B | 3.30 | 0.75 6,237.43
Ramayya
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Sl Name of Land Owner Sy. | Extent| Excav Estimated

No. /Excavated Person - No | inAcs | ated Excavated

area Quantity in

in cums
' _ Acres

3 | Sri Chinnala Gangaraju, S/o. Venkata | 12/1A | 2.96 | 0.73 7187.83 :
Ramayya ]
4 Sri Chinnala Narasayya, S/o. Subbaiah | 12/2A | 4.75 | 0.17 1765.38 '
5 |APHC Lands, SriChinnala Gangaraju | 11 0.36 3970.10 |
S/o. Venkata Ramayya
Total Quantity Excavated 337785 |

Finally, the Joint Committee recommended to take necessary action against the
persons involved in the illegal excavation of Gravel in Sy. No.11 & 12 of Mallavalli
Village, Bapulapadu Mandal under Rule 26 (2) (i) of APMMC Rules 1966. The quantity
of gravel excavated illegally is arrived at as 33,778.5 Cu.M. Copy of the Joint committee
inspection report enclosed. '

It is to submit that the APPCB has not issued Consent To Establishment (CTE) and
Consent To Operate (CTO) to the gravel mining carried at Sy.No.11, 12/1A, 12/2A,
12/1B, 12/1C of Mallavalli (V), Bapulapadu (M), Krishna District, A.P.

In view of the above, it is requested to place the issue in EAC committee meeting to
review and to take necessary action on the issue of levy of Environmental
Compensation.

Submitted.

Encl:A/a.

Copy submitted to

Yours faithfully,

ENVIRONMI NT

.LT\'F“"
AL ENGINEER

1. The Collector & District Magistrate, Krishna, Machilipatnam for favour of

kind information.

2. The JCEE (Legal), APPCB, BO, Vijayawada for kind information.



BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Tuesday, the 10" day of December 2024.
{Through Video Conference)

Original Application No.177 of 2021 (SZ

IN THE MATTER OF

Tribunal on its own motion Suo Motu based
on the news item published in Eenadu
Telugu Newspaper, Andhra Pradesh, Krishna
District, Amaravathi Edition, dated
15.07.2021, titled “Gravel mining mafia
eye gravel in Mallavalli”

Wrth

1) The Chief Secretary to Govemment of Andhra Pradesh
1t Block, 1 Floor, Interim Government Complex,
A.P. Secretarial Office, Velagapudl,
Guntur, Andhra Pr'adesh 522 237,

2) Special Chief Secretary of Andhra Pradesh
Department of Environment, Forest, ‘Science and Technology,
4™ Block, Ground Floor;, R{nom No.268,

A.P. Secretariat Office, Velagapudi,
Guntur, Andhra Pradesh - 522 237.

3) Special Chief Secretary of Andhra Pradesh
Department of Industries and Commerce,
2™ Block, Ground Floor, Room No.102,
A.P. Secretariat Office, Velagapudi,
Guntur, Andhra Pradesh - 522 237.

4) The District Collector
Krishna District,
Collectorate Main Building, Collectorate,
Chilakalapudi, Machilipatnam,
Andhra Pradesh — 521 002,

5) The Director
Department of Mines and Geology,
Sri Anjaneya Towers, D.N0.7-104,
B-Block, 5% & 6 Floor, Ibrahimpatnam,
Andhra Pradesh — 521 456.

6) State Environment Impact Assessment Authority
Andhra Pradesh,
Rep. by its Chairman,
D.No.33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street,
Kasturibaipet, Vijayawada - 520 010.
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7) Andhra Pradesh Pollution Control Board
Rep. by its Chairman,
D.N0.33-26-14 D/2, Near Sunrise Hospitzal,
Pushpa Hotel Centre, Chalamalavari Street,
Kasturibaipet, Vijayawada — 520 010.

...Respondent(s)

For Applicant(s): Suo Motu,

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R7.

Judgment Reserved on: 05% November, 2024,

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

.J; EMEN

Delivered by Smt Just:ce Pushpa sathyanarayana, Judicial Member

1. The issue relates to an aﬂegatmn of gravel mining
mafia in Mallavali thlage as - per the news report published in
Eenadu Telugu Newspap_er, Andhra Pradesh Edition, Krishna
District, Amaravathi, dated 15.07.2021.

2. It was alleged that the gravel mining mafia had set
its eyes on Mallavalli Village in Bapulapadu Mandal in Krishna
District. Earlier, Sy. No.11 (Government Lands) in the said village
was allotted to Andhra Pradesh Industrial Infrastructure
Corporation (APIIC) Limited for excavation of the soil.

3. The newspaper report claims that unauthorized
€xcavations are being carried out in the patta lands bordering
the Government lands. It is also claimed that the local officials
have become mute spectators even though the large quantity of
gravel is being moved by invoking the name of Senior Officers in
the district.
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4. It is also alleged that the gravel is being used to
raise the level of land belonging to industries in the
neighbourhood. The government assigned lands in Mallavalli
Village and Remalle Village are being sold for financial reasons,
as water availability in these lands is scarce and difficult to raise
crops. Some are carrying out the excavations with permits,
while others are digging gravel without taking any permits. The
huge quantities of gravel have been removed from those areas.

5. It is also mentioned in the newspaper report that
they have not even provided a safe distance from the roads
which can enhance the possibility of sliding and thereby causing
accidents. It is also alleged in the newspaper report that the
gravel is being illegally mined and moved daily by trippers and

tractors for private use.

6. On going through the allegations reported in the
newspaper, as the exploitation di‘-'natural resources will have an
adverse impact.-.dﬁ: the_;-'erivirc_:'nrhent, the matter was taken up
Suo Motu by this Tt_'-ibunél. iy 5

7.  In order to ascertain the genuineness of the
allegations made and- éls@ the alleged violations and since this
area is also falling, in:_Krishﬁé District, this Tribunal directed a
Joint Committee c_dmﬁrisi'ng "of _(1) District Collector - Krishna
District or a Senior ‘Officer not below the rank of Assistant
Collector or Sub Divisional Magistrate as deputed by him, (2)
Senior Officer from the Department of Mines and Geology,
deputed by its Director, not below the rank of Assistant Directer
of that area and {3) Superintending Engineer of Public Works
Department (PWD) and Irrigation Department to inspect the area
mentioned in the newspaper report and ascertain as to (i)
whether there is any illegal mining going on in the area in
question and if so, what is the nature of action taken by the
authorities against such violators, (ii) whether the gravel mining
is being carried out in that area with necessary permissions and
clearance if any required for that purpose by autheorized persons
and (iii) whether any excess mining has been done even when
permissions have been granted and if so, what is the quantity of
excess mining done and assess the environmental compensation,
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including the amount required for restoration, apart from

imposing royalty and penalty as per the requlators.

8. The Joint Committee has inspected the lands ailotted
in Sy. No.11 and also adjacent lands allotted to the APIIC on
03.09.2021.

9. The Director of Mines and Geology filed a report
dated 06.02.2023, wherein it is stated that the Joint
Committee has observed illegal excavation of Gravel in
Sy.No.12 & 11 of Mallavalli Village, Bapulapadu Mandal
and at present, no Mining is observed in the area. The
site is surrounded by East Donka Road followed by NSP
Canal, West by existing Palm Oil Plantation, North by the
existing Coconut Plantation and South by the premises
of the existing Fly Ash Bricks Manufacturing Unit.

0. The Revenue autho*:tres of Bapulapadu Mandal
have reported the detalls of land owners and persons
involved in the excavatlon of gravel without permission as

follows:-

S.| Name of Land Owner | Sy. No Extent | Classification off Excavated

No| /Excavated Person s ) infAcs | the land area in

. Acres

1 | Sri Chinnala 2 -7 & el o b 4 - Patta land 1.40
Gangaraju, S/o
Venkata Ramayya

2 | Sri Chinnala 12/1B | 3.30 NSP canal 0.75
Gangaraju, S/o
Venkata Ramayya

3 | Sri Chinnala 12/1A | 2.56 Patta land 0.73 |
Gangaraju, S/0
Venkata Ramayva I

4 | Sri Chinnala 12/2A | 4.75 Patta land 0.17 T
Narasayya S/o
Subbaiah

5 | APIIC Lands, Srif 11 Adavi Govi] 0.36
Chinnala Gangaraju Land
S/o Venkata
Ramayya

| Total Excavated Area i 3.41 |
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ii. It is further reported that the Surveyor Q/o.
Assistant Director of Mines & Geology, Vijayawada has
estima'ted the quantity excavated in the area of each
individual by taking the average depth of the excavated

area as detailed below:-

!r Sl. No. | Name of Land Owner | Sy. No | Extent | Excavate | Estimated
i /Excavated Person in Acs | d area in| Excavated
| Acres Quantity in
cums
1 Sri Chinnala] 12/1C | 7.78 1.40 14617.76
Gangaraju, S/o
I Venkata Ramayya
2 Sri Chinnalal 12/1B | 3.30 0.75 6,237.43
Gangaraju,
S/o Venkata
Ramayva
3 Sri Chinnala] 12/1A | 2.96 0.73 7187.83
Gangaraju,
S5/0 Venkata
Ramayya
4 Sri Chinnalal 12/2A | 4.75 0.17 1765.38
Narasayya S/o :
Subbaiah |
5 APIIC Lands,| 11~ ~21°0.36 3970.10
SriChinnala S
Gangaraju Sloli:’
| Venkata Ramayya - -
Total Quantity Excavated s 33,778.5

12, Finally, the '}o__ini'.:' éommittee recommended to
take necessary action against the persons involved in the
illegal excavation of Gravel in Sy. No.11 & 12 of Mallavalli
Village, Bapulapadu Mandal under Rule 26 (2) (i) of APMMC
Rules 1966. The gquantity of gravel excavated illegally is

arrived at as 33,778.5 Cu.M.

13. It is submitted that the Irrigation Department
has reported that the mining was carried out adjacent to
the Bapulapadu Major NSP canal in Sy.No.12 of
Mallavalli Village. The Andhra Pradesh Pollution Control
Board, Regional Office, Vijayawada inspected the area
on 04.09.2021 along with the revenue officials and
reported that their office has not issued any permissions
such as CFE, CFO of the board to this Gravel excavated
area. As per the Report of Revenue Officials and office
records of Assistant Director of Mines & Geology,
issued to above

Vijayawada, no permits have been
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individuals for excavation of Gravel in this excavated
area and informed that the Mine owner had carried out
Mining operations without Environmental Clearance from
MOEF&CC, Gol and CFE & CFO from the Andhra Pradesh
Pollution Control Board as required under Section 25 & 26
of the Water Act (Prevention and Control of Pollution) 1974
and under Sections 21 & 22 of the Air (Prevention and
Control of Pollution Act) 1981 and amendments thereof.

14, A Show Cause Notice was issued to Sri
Chinnala G'angaraju S/o Venkata Ramayya and Chinnala
Narasayya S/c Subbaiah to explain the reasons why
action should not be initiated against him for excavation
of 33778.5 Cum of Gravel in Sy.No.12/1A, 1B, 1C, 11 &
12/2A over an extent of Acs 3.41 Cts without permission

from the concerned aufhorities.

15. A Demand Notice" was issued to Sri Chinnala
Gangaraju  with - a: darect;on toc pay an amount of
Rs.1,62,81 68?{- (One Crore S:xty Two Lakhs Eighty
Cne Thousand Slx Hundred E:ghty -Seven Rupees Only)
towards normal "Seignmrage fee along with 10 times
Penalty, DMF & MERIT under Rule, 26 of APMMC Rules,
1966 within 15 days from date of receipt of the Demand
Notice. This demand " natice did not include the

Consideration Fee.

16. Therefore, the Director of Mines and Geoloagy
“has issued a modified Demand Notice to Sri Chinnala
Gangaraju and directed him to pay an amount of
Rs.1,77,48,069- (One Crore Seventy-Seven Lakhs
Forty-Eight Thousand Sixty Nine Rupees Only) towards
Normal Seigniorage fee (NSF) along with 10 times
Penalty, DMF, MERIT & Consideration Fee (100% on
NSF) under Rule, 26 of APMMC Rules,1966 within 15 days
from date of receipt of the Demand Notice and to submit
the original challans to this office.
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17.  An action has also been initiated by the Department
of Mines and Geology for the collection of mineral revenue dues
from the defaulters under the Revenue Recovery Act, 1864 as
per Section 25 of the Mines and Minerals (Regulation and
Development) Act, 1957 and the powers delegated vide G.O.
(Ms) No.66 Revenue Department (LR Section) dated 02.06.2005.

18. The District Collector — Krishna District in his
report dated 13.09.2021 has also reiterated what has already
been reported by the Department of Mines and Geology.

19. The APPCB has also filed a report which only
reiterates that action has been initiated for recovery of the
amounts arrived at by the Department of Mines and Geology for
the illegal mining carried out. However, it has been noticed that

the APPCB has not impos'ed'_any envircnmental compensation.

20. While the matter w'a's"_'under consideration, it was
reported that one. of the alleged  miners viz., Mr. Chinnala
Narasayya pasé'é_ﬂ r:'away. and that the show cause notice had
been issued to the legal heirs and_'i'étter was addressed to the
District Registrar, Machilipatanam vide letter dated 10.01.2023.

21. In their report dated 03.11.2024, the
Department of Mines and Geology reported that the District
Collector and District Magistrate of Krishna District were
requested to issue necessary instructions to Tasildhar -
Bapulapadu Mandal to recover the amount of Rs.1,77,48,069/-
from Sri Chinnala Gangaraju S/o. Venkata Ramayya for the
illegal excavation and transportation in Sy. No.12/1A, 1B, 1C and
11, over an extent of Acres 3.24 Cents.

b 4 From the reports received from the Director of Mines
and Geology, Joint Committee, District Collector and the APPCB,
it is clear that the issues raised in the newspaper are true and
that large scale illegal mining was carried out and no action has
been taken to prevent the same. Though the guantity of illegal
mining carried out and quantity transported have been arrived at
and a demand notice dated 01.12.2021 has been issued to Sri
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Chinnala Gangaraju to pay an amount of Rs.1,77,48,008/-
(Rupees One Crore Seventy Seven Lakhs Forty Eight Thousand
and Eight only), the amount has not been recovered so far.

23 Similarly, @ show cause notice dated 11.01.2023
has been issued to the family members/legal heir of Late Sri
Chinnala Narasayya i.e. (i) Chinnala Koteswaramma (wife), (ii)
Chinnala Naresh (son) and (iii) Chinnala Chinni (daughter) for
illegal excavation and transportation of gravel, the demand

amount has not been recovered,

24, Even though the authorities have initiated the action
under the Revenue Recovery Act, the amounts have not been

recovered from the defaulters till now.

25. It is also noted that though the quantity of gravel
illegally mined is arrived at by the Department of Mines and
Geology, the APPCB has not'yet arrived at environmental
compensation to be recovered: from the persons who engaged in

illegal mining. =

26. In view of'--thel.abové, the following directions
are issued:- o

1. The District Collector should take action to ensure
that the amounts levied by the Department of
Mines and Geology are recovered early but not
later than a period of three months from the date
of this order.

II. The APPCB is directed to arrive at the
environmental compensation and recover the same
from the persons who have mined the gravel
illegally within a period of three months following
due process of law.

IIT. The District Collector and Director of Mines and
Geology are directed to issue necessary directions
to the Registration Department not to undertake
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any registration of the land in which the mining
has been carried out illegally, pending recovery of
the dues as per the show cause notice issued by
the Department of Mines and Geology and also the
environmental compensation to be levied by the
APPCB.

IV. The compliance report to be filed by the District
Collector within a period of three months.

27. With the above directions, the Original
Application [0.A. N0.177 of 2021 (S2Z)] is disposed of.

Sd/~
Smt. Justice Pushpa Sathyanarayana, JM

s 5d/-
Dr. Satyagopal Korlapati, EM
Internet - Yes/No
All India NGT Reporter - Yes/No

0.A. No.177/2021 (SZ)
10" December, 2024. Mn.
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5 JOINT COMMITTEE REPORT GN NGT ORDER IN 0.A.N0.177/2021

The Hon'ble Natlonal Green Tribunal (NGT), Scuth Zone, Chennal has {ssued
following order In O,A. No 179 of 2021 Sue Moto based on Hews Item published In
Eenadu Telugu Newspzper, Krishna District, Amravat! Edition, dated 15-07-2021
under the Caption ‘S0 ordd  srbotr wen’ (Mallavalll Gravel Pai Mafla Padaga).

1t i alleged in the newspaper report that the gravel mining has its eyes an
Mallavalli In Bapulapadu Mandal in Krishna District, where the soil s being excavated.
Prior to the allotment to Andhra Pradesh Industrial Infrastructure Corporation Limited
(APIIC), it was customary to excavete government land at Survey no.il.
Unauthorized excavations have been going on for the past few days In the patte and
bardering it recently, Local officlals have become mute spectators 25 large‘ quantities
of gravel are being moved by invoking the names of the senlor officers in the District.
The gravel Is being used to raise the level of lands belonging it Industries in the
neighbarhood, The Govt assigned lands In Mallavalll and Remalle are being used sold
for financizl reasons, as water availability In these fands Is scarce and difffcult to ralsa
crops, Some are camrylng out excavations with permits, while others are digging
gravel without taking any permits, The huge quantity of gravel have been removed
from thase areas.

Ordersin O.A. Mo 177 of 2021

*In arder to ascertain the genuineness of the allegations make and also alleged
violations and since this area s also falling Krishna District, So we feel that the same
committee which has been appointed In O.A. Ne 176 of 2021 (SZ) can be directad to
look In to this ssue also and submlt a comprehensive repert, so that this Tribunal can
dispose of both the cases by 2 commen order”,

TheHen'ble fational Green Tribunal 2lsn directed the rornmittee to ascertain the
following

1. Whether there any illegal gravel mining Is golng on In that area In question, If so,
what is the nature Ts so, what is the nature of action taken by the zuthorities
2geinst such vialatlons, :

Il. Whether the gravel mining Is being carrfed aut In that zres with necessary
permissions 2nd clearances If any required for that purpose by authorities 2gains:
such violations.

INI.Whether any excess mining has been dane even when permission have been
granted and If so, what is the quantity of excess mining dore and assess the
environmental compensation including the amount required for restoration, apart
from imposing royalty and penalty 2s per the regulations.

The Director of Mines and Geology, Ihrahimpatnam vide Lr.No 489498/D6/2021
dated 26-08-2021 has requested the Collector and District Magistrate, Krishna District,
Superintending  Engineer, Publlc works Depzartment, Vijeyawada and Superintending
engineer, Irigation Department Vijayawada to nominate the officers from the

(9]
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with the Standard Qperating Procedure and send a report to the Director of Mines and

Geolagy, Vijayawada s0 as to submit actlon Taken Report en of pefore 13-09-2021 as

ordered by the Hon'Dle National Green Tribunal{NGT)In 0.ANo176& 177 af 2021.

The Director of Mines and Geology, lorahimpatnam vide Proceedings No
485498/06/2021 dated 26-08-20Z1 has nominated SmG v, Naglni, Assistant Director of
Mines and Geology, Vijayawada as membuer to the propased Jaint Committee to inspect
the areas in question and to submit 2 factual report with specific recommendation ta
take further action in accordance with the relevant rules an the violaticns found, i5any.
She shall co-ordinate with the Committee for early completion of the inspection and see
that the report is sent to the Director of Mines and Geology, Vijayawada within a waek
so as to consalidate the Action Taken feport in order to tacilitate the committee to
submit its report on ar befare 13-09.2021 as ordered by the Hon'ble Nationzl Green
Triounal(NGT)in Q.A.No 176& 177 of 2021.Further, Smt. V.Nagini, Assistant Director of
Mines and Geology, Vijayawada Is aiso directed to arrange the 1= Meatiné of the Joint
Committee at the Gfo Deputy Director of Minesand Geology, vijayawada at the earliest
to prepere Road map far completions of joint inspection report.

The Deputy Director of Mines and Gealogy, Vijayawada is hereby nominated as
riodal Officer far co-ardination and ta provide necessary logistics to the committae for

this purgpose.

To comply the Hen'ble NGT Orders and instructions of the Birect]:r of Mines &
Geslagy, lbrahimpatnam for submission of factual report of the Joink Committee and 1%
meeting Is proposed an 01.03.2021 for preparation of Ruad map for campletion of Joint
Inspection report.

The Collector and District Magistrate Krishna, Machllipatnam vide Lr.No.
Re.D4/1949/2021, Dated:28.08.2021 constituted a committee with the following
officers

1. Revenue Divisional Officer, Nuzividu, Mcblie No. 9849503964

2. Superintending Engineer, Irrigation Department, Vijayawada, Mobile No.
7901093089.

3. Assistant Director of Mines & Gealogy, Vijayawada, Mobile No. 9100668838

Directed the committes to inspect the area persanally and submit the joint
committee report in detail on the points raised in both the pefitions on or before
(3.09.2021 to the Collector, Krishna withaut fall.

The Superintending Engineer, Imigation Department, Vijayawada vide
Lr.Ne.CB/Supdt/NTPA/HRIK/7758, Dated:31,08.2021 has nominated Sri B Bhanu Babu

Deputy Executive Engineer In the joink committee as a member in respect of Irrigation
Department o perform the dutles wherever necessary. .
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“d ) The Joint Co
lands adjac
adv

1360.06 Cts out of total extent of Acs 1460.06 Cts in Sy.

as reserve for community Purpose/ Houslte Site Holders.
in Sy.Ho.12 & 11 of Mallavalli Village, Bapulapadu

a. The site bas been r:t.lr“munded by
sting Palm Off Plant2tion, North by .
ting Fly Ash Bricks '

that illegal excavation of Gravel
Mandal & at precent no Mining Is observed in the are
East Donka Road followed by NSP Canal, West by exi
existing Coconut Plantation and South by the
Manufacturing Unit. The Geo-Coordinates of

i mmittee has Inspected APTIC lands lacated in Sy.No.11 2nd alsa the
ent to the APIIC lands on 03.09.2021. The Tahsildar, Bapulopadu has lssued

ance possession certificate to the APIIC and handed over the
Na.11 and kept Acs 100.00 Cts

The Committee has observed

premises of exis
the excavated area Is as follows.

(R®]
L]

total extent of Acs

Paint 1D N - Latitude E - Longitude
a 16° 41’ 34.07"N 80® 52'39.23"E
b 16° 417 34.85"N BO° 52' 35.73°E
= 16° 41’ 34.07"N 50° 52' 36.387E !
d 16° 41’ 33.87"N BO° 52" 36.42°E |

Mandal have reported the details of

The Revenue authorities of Bapulzpadu
tion of gravel without permission as

land owners and persons involved In excava

follows.
S Neme of Land Owner | Sy.No Extent | Classification of Excavated
No | /Excavated Person In Acs the fand area In Acres
1| Sri Chinnala Gangaraju, 12/1C 7.78 patta land 1.40
5/o Venkata Ramayya
7 | Sri Chinnala Gangaraju, | 12/1B 3.30 NSP canzl 0.75
S/o Venkata Ramayya
3 | Sri Chinnala Gangarajy, | 12/1A 2.96 Patta land 0.73
S/o Venkata Ramayya
4 | 5ri Chinnala Narzaseyya 12/2A 4,75 Patta land 0.17
S/o Subbaiah
5 | APIIC Lands, S 11 Adavi Govt Land | 0.36
Chinnala Gangaraju S/o 5
Venkata Ramayya
Total Excavated Area | 3.41

The Assistant Geologlst and Surveyor of this office those who accompanied with

bmitted Joint Inspection report and reported that Geologically

the committee has su
formed due to

area consists of Gravel of recent geological ages which s

the applied
rchean Age. The Gravel

the weathering of base rack of Khondalite suite rock of A
present in the area is ged In colour, fine grained in nature. Krishna District Is

underlain by a variety of gaological formations comprising from the cldest Archeans to
Recent Afluvium, Hydro Geologically, these formations are classified as Consolidated
{Hard}, Semi-consolldated (Soft) and Unconsolidated  (Soft) formations, The
consolidated formations include crystalline (khondalites, Charnockites & Garnetic
Gneisses) and Mata sediments (Dolomites, Shales, Phyllites and Quartzites) of
Archaean and Pre-Cambrisn periods respectively. Semi-consolidated formations occur

in the North-Eastern part of the District and its extension is limited to small area l.e.,

in parts of Musunuru, Nuzividy, Bapulapadu and Gannavaram Mandals.
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Finally tecenmaided 1o laka nocasialy setlen on i Persuns fvalvad i lllngjal
oxcavatlon of Grovel In By, Ll B 52 of Mallavalll Village, Baptilapada Mnndal untler
Rule 2602300 of APMME Rulan 1966,

The Supeintendng Enginoos Pulichintala Project Clrela, Vigsanuapeln ay
reported Uiat tho Bapulapadu Major (NS Caital) was sxenvolad al about 35 Yours ago
and CMACH works wera olse completad sl thnt U, Farthor onder mnd:imizn_l!un of
the canal network with the Woikd Bank Ald, the Bepulapadu Mojor Cenal (NSF) was
moderplzed with CC linlg from Km 0,00 to 15,00, The Bupulapadu ennal Is passing
through Resno 168 of Ansntasagaram Villuge of Agirdgoltl Maodal and entering into
Sy.io.12 of mallaval Village of Bapulppeda Mondut ns per FMB, As per toe leld
verification, tha mining was eurrled out adjucent Lo thg Bapuinpudu Mojor NSP conal In
Sy.ha, 12 of Haltavalit Viliago.

1

Eavironimental Englneer, Andbra Pradesh Pollution Contral Board, Reglopal
Cilice, Vijoyawnda have inspected the aren on 04.00.2021 alopg with the revenue
officlats and reported that Uhelr offlca has not lssued any permissions such as CFE,
CFO of the beard Lo this Gravel excavates urea,

As per the Report of Rovenue Ofildals and offlce records of Assistant Birector of
rines & Geology, Vijavawada, Ne permits have been issued to above Indjviduals for
cacavation of Gravel la this excavated area and Informed UWiat the Ming owner had
carrled out Minlng aperallons witheut Environmental clearance from MOEF & CC, Gol
and CFE & CFQ from Lhe Andbra Pradesh peliutlen cantrol Board as required undor
sectlon 25/26 of Weter Act (Prevention and Control of Pollution) 1974 and under

sectlon 21 22 of Alr (Prevention and Conlrol of Pollution Act) 1981 and Amendments
thereal,

ocaniea win wamScar
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b The committee finally observed the following points

I

1. Ulegal Mining was eonducted in Sy.No.11, 12/1C, 12/18, 12/1A & 12727
by the land owners.
{I. The gravel Mining Is conducted without Permission from the concernad
authorities.
1I1. No Permlissions were granted in the excavated area. Basing on the
report of the concerned the totel quantity of Gravel excavated in
Sy.Ne.11 & 12 of Mallavalli Village is estimated as 33778.5 Cum. The
Assistant Director of Mines & Geology, Vijayawada hes issued show
Cause Notlce to Sri Chinnala Gangaraju S/o Venkatz Ramayya and
Chinnala Narasayy2 S/o Subbalzh to explain the reasons why the action
should not be initiated agzinst you for excavation of 33778.5 Cum of
Gravel In Sy.No.12/14, 1B, 1C,11 & 12/2A over an extent of Acs 3.41
Cts without permisslon from the concerned authorities within 7 days
from the date of receipt of the notide failing which necessary action will
be nitiated as per existing A.P.M.M.C rules 1966, The Environmental
compensation will be levied on the respondent after obtaining required
parameters from the concerned authorities.

Soon after receipt of the explanation received from the individuals necessary
action will be Initiated against the individuals who are involved in Tilegal excavation of
Gravel In Sy.No.11 & 12 of Maflavalll Village of Bapulapadu Mandal as per Rules in

force.
Z)9en i\ \cdb
revenue Divisional Officer, Superintending Engineer, Assistafit Dirkctor of Mines
Nuzividu Irrigation Circle, & Geology, Vilayawada
Vijayawada

Scannea win wamScar
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H—— ANDHRA PRADESH POLLUTION CONTROL BOARD Al e
Tomma Ao, REGIONAL OFFICE, VIJAYAWADA. a4 Ll%E
% Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, l\._\\/ Lifest f,—
X7 Gurunanak Nagar, Vijayawada - 520 008. "‘Q.( ; E'mrﬁrm
' Ph: 0866-2543542
Lr.No.O.A. No.177 of 2021/PCB/RO-VJA/2025-1161 Date.27.01.2025
To

The Member Secretary,
A.P. Pollution Control Board,
Vijayawada.

Sir,

Sub: APPCB-RO-VJA-A case (SUO MOTU) was filed before the Hon’ble N.G.T on
an adverse news item was published in Eenadu daily newspaper under the
caption "Gravel Mining Mafia Eye Gravel in Mallavalli* vide O.A. No.177 of
2021(SZ)-The Hon'’ble N.G.T order dated.10.12.2024 while disposing the
case-Levy of Environmental Compensation on illegal mining-Reg.

Ref: 1. Disposal order issued by the Hon'ble N.G.T order dated.10.12.2024 in
O.A. No.177 of 2021(SZ).
2. E.mail received from the Head office, Vijayawada on 17.12.2024.
3. T.0. Lr.No.O.A. No.177 of 2021/PCB/RO-VJA/2024-1032, Dt.27.12.2024,
report submitted to the Zonal office, Vijayawada.
4. E.mail received from the ZO, Vijayawada on 06.01.2025.
It is to submit that a case (SUO MOTU) was filed before the Hon'ble N.G.T on an
adverse news item was published in Eenadu daily newspaper under the caption “Gravel
Mining Mafia Eye Gravel in Mallavalli” vide O.A. No.177 of 2021(SZ).

The APPCB represented by the Chairman as one of the Respondent in the above case.
After filing the case, a Joint inspection conducted by the officials of the APPCB, RO,
Vijayawada along with the Revenue officials on 04.09.2021. Further, the Board officials
have inspected on 07.03.2022 and submitted a detailed report to the Head office,
Vijayawada on 15.03.2022.

The Board has requested the Tahsildar, Bapulapadu Mandal and the Deputy Director,
Mines & Geology Department, Krishna District on 13.05.2022 to provide details of the
mine lease holders to involve in the illegal mining as the Board has not issued CTE /
CTOs to the gravel mining carrying at Mallavalli village. Copy enclosed.

The Board has submitted status report to the Hon’ble N.G.T (SZ) on 16.05.2022.

This office has again requested the Tahsildar, Bapulapadu Mandal and the Deputy
Director, Mines & Geology Department, Krishna District on 30.11.2022 for submission of
the Lols issued to the person who involved in the illegal mining.

The Board has submitted status report to the Hon’ble N.G.T (SZ) on 12.02.2024.
The Hon'ble N.G.T has disposed the case on 10.12.2024 with the following directions:

1. The District Collector should take action to ensure that the amounts

levied by the Department of Mines and Geology are recovered early but

not later than a period of three months from the date this order.

2. The APPCB is directed to arrive at the Environmental Compensation and
recover the same from the persons who have mined the gravel illegally
within a period of three months the following due process of law.
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3. The District Collector and Director of Mines and Geology are directed to
issue necessary directions to the Registration Department not to
undertake any registration of the land in which the mining has been
carried out illegally, pending recovery of the dues as per the showcause
notice issued by the Department of Mines and Geology and also the
Environmental Compensation to be ilevied by the APPCB.

In this regard, it is to submit that the issue relates to an allegation of gravel mining mafia
in Mallavali Village as per the news report published in Eenadu Telugu Newspaper,
Andhra Pradesh Edition, Krishna District, Amaravathi dated 15.07.2021.

It was alleged that the gravel mining mafia had set its eyes on Mallavalli Village in
Bapulapadu Mandal in Krishna District. Earlier, Sy. No.11 (Government Lands) in the
said village was allotted to Andhra Pradesh Industrial Infrastructure Corporation (APIIC)
Limited for excavation of the soil.

The newspaper report claims that unauthorized excavations are being carried out in the
patta lands bordering the Government lands. It is also claimed that the local officials
have become mute spectators even though the large quantity of gravel is being moved
by invoking the name of Senior Officers in the District.

In order to ascertain the genuineness of the allegations made and also the alleged
violations and since this area is also falling in Krishna District, this Tribunal directed a
Joint Committee comprising of (1) District Collector - Krishna District or a Senior Officer
not below the rank of Assistant Collector or Sub Divisional Magistrate as deputed by
him, (2) Senior Officer from the Department of Mines and Geology, deputed by its
Director, not below the rank of Assistant Director of that area and (3) Superintending
Engineer of Public Works Department (PWD) and Irrigation Department to inspect the
area mentioned in the newspaper report and ascertain as to (i) whether there is any
illegal mining going on in the area in question and if so, what is the nature of action
taken by the authorities against such violators, (ii) whether the gravel mining is being
carried out in that area with necessary permissions and clearance if any required for
that purpose by authorized persons and (iii) whether any excess mining has been done
even when permissions have been granted and if so, what is the quantity of excess
mining done and assess the environmental compensation, including the amount
required for restoration, apart from imposing royalty and penalty as per the regulators.

The Joint Committee has observed illegal excavation of Gravel in Sy.No.12 & 11 of
Mallavalli Village, Bapulapadu Mandal and at present, no Mining is observed in the
area. The site is surrounded by East Donka Road followed by NSP Canal, West by
existing Palm Qil Plantation, North by the existing Coconut Plantation and South by the
premises of the existing Fly Ash Bricks Manufacturing Unit.

The Joint Committee has inspected the lands allotted in Sy. No.11 and also adjacent
lands allotted to the APIIC on 03.09.2021.

Sl.No. Name of Land Owner Sy. No | Extent | Classification | Excavated area in
/Excavated Person in Acs of the land Acres

1 Sri Chinnala Gangaraju, | 12/1C 7.78 Patta land 1.40
S/o. Venkata Ramayya -

2 Sri Chinnala Gangaraju, | 12/1B 3.30 NSP canal 0.75
S/o Venkata Ramayya

3 Sri Chinnala Gangaraju, | 12/1A 2.96 Patta land 0.73
S/o Venkata Ramayya

4 Sri Chinnala Narasayya | 12/2A 4.75 Patta land 0.17
' S/o Subbaiah

5 APIIC Lands, Sri Chinnala 11 Adavi Govt 0.36
Gangaraju S/o Venkata Land
Ramayya.

Total Excavated Area 3.41




It is further reported that the Surveyor Of/o. Assistant Director of Mines & Geology,
Vijayawada has estimated the quantity excavated in the area of each individual by
taking the average depth of the excavated area as detailed below:

Sl. Name of Land Owner Sy. | Extent | Excav Estimated |
No. /Excavated Person No |inAcs | ated Excavated |
area Quantity in
in cums
Acres | |
1 Sri Chinnala Gangaraju, S/o Venkata | 12/1C | 7.78 1.40 | 14617.76
Ramayya
2 | Sri Chinnala Gangaraju, S/o. Venkata | 12/1B | 3.30 | 0.75 6,237.43
Ramayya
3 | Sri Chinnala Gangaraju, S/o. Venkata | 12/1A | 2.96 | 0.73 7187.83
Ramayya
4 Sri Chinnala Narasayya, S/o. Subbaiah | 12/2A | 4.75 | 0.17 1765.38
5 | APIIC Lands, SriChinnala Gangaraju | 11 0.36 3970.10
S/o. Venkata Ramayya
Total Quantity Excavated 33778.5

Finally, the Joint Committee recommended to take necessary action against the
persons involved in the illegal excavation of Gravel in Sy. No.11 & 12 of Mallavalii
Village, Bapulapadu Mandal under Rule 26 (2) (i) of APMMC Rules 1966. The quantity
of gravel excavated illegally is arrived at as 33,778.5 Cu.M. Copy of the Joint committee
inspection report enclosed.

It is to submit that the APPCB has not issued Consent To Establishment (CTE) and
Consent To Operate (CTO) to the gravel mining carried at Sy.No.11, 12/1A, 12/2A,
12/1B, 12/1C of Mallavalii (V), Bapulapadu (M), Krishna District, A.P.

This office has submitted a report to the Zonal office, Vijayawada on 27.12.2024 with a
request to place the issue in EAC committee meeting to review and to take necessary
action on the issue of levy of Environmental Compensation.

The ZO, Vijayawada has informed that the mining activity comes under purview of
Board office, Vijayawada and directed the RO, Vijayawada on 06.01.2025 to send
detailed report to the Board office, Vijayawada for taking further necessary action.

In view of the above, it is requested to review the issue for levy of Environmental
Compensation on illegal mining activity.

Submitted.
Yours faithfully,
PASUPULA SRINIVASA RAO Dorissmtisms g ase e
Encl:Ala. ENVIRONMENTAL ENGINEER

Copy submitted to

1. The JCEE (ECS), APPCB, BO, Vijayawada for kind information.
2. The JCEE (Legal), APPCB, BO, Vijayawada for kind information.
3. The JCEE, APPCB, ZO, Vijayawada for kind information.
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REGIONAL OFFICE, VIJAYAWADA.

Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, \Q\ fostvia for
Gurunanak Nagar, Vijayawada ~ 520 008. s

ANDHRA PRADESH POLLUTION CONTROL BOARD ‘l '
¢~ LIFE

Ph: 0866-2543542

Lr.No.O.A. No.177 of 2021/PCB/RO-VJA/2024-| OR 9 _ Date.9 }.12.2024

To

The Joint Chief Environmental Engineer,
A.P. Pollution Control Board,
Zonal office, Vijayawada.

Sir,

Sub: APPCB-RO-VJA-A case (SUO MOTU) was filed before the Hon'ble

N.G.T on an adverse news item was published in Eenadu daily
newspaper under the caption “Gravel Mining Mafia Eye Gravel in
Malfavalli” vide O.A. No.177 of 2021(SZ)-The Hon'ble N.G.T order
dated.10.12.2024 while disposing the case-Levy of Environmental

Environmeant

Compensation on illegal mining-Reg.

Ref: 1. Disposal order issued by the Hon’ble N.G.T order dated.10.12.2024 in

0.A. No.177 of 2021(SZ).

2. E.mail received from the Head office, Vijayawada on 17.12.2024.

Fhkkk

it is to submit that a case (SUC MOTU) was filed before the Hon'ble N.G.T on an
adverse news item was published in Eenadu daily newspaper under the caption “Gravel
Mining Mafia Eye Gravel in Mallavalli” vide O.A. No.177 of 2021(SZ). The Hon'ble
N.G.T has disposed the case on 10.12.2024 with the following directions:

1.

The District Collector should fake action to ensure that the amounts
levied by the Department of Mines and Geology are recovered early but
not later than a period of three months from the date this order.

The APPCB is directed fo arrive at the Environmental Compensation and
recover the same from the persons who have mined the gravel illegally
within a period of three months the following due process of law.

The Distlrict Collector and Director of Mines and Geology are directed to
issue necessary directions to the Regjstration Department not to
undertake any registration of the land in which the mining has been
carried out illegally, pending recovery of the dues as per the showcause
notice issued by the Department of Mines and Geology and also the
Environmental Compensation to be levied by the APPCB.

In this regard, it is to submit that the issue relates to an allegation of gravel mining mafia
in Mallavali Village as per the news report published in Eenadu Telugu Newspaper,
Andhra Pradesh Edition, Krishna District, Amaravathi dated 15.07.2021.

It was alleged that the gravel mining mafia had set its eyes on Mallavalli Village in
Bapulapadu Mandal in Krishna District. Earlier, Sy. No.11 (Government Lands) in the
said village was allotted to Andhra Pradesh Industrial Infrastructure Corporation (APIIC)
Limited for excavation of the soil.
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The newspaper report claims that unauthorized excavations are being carried out in the
patta lands baordering the Government lands. It is also claimed that the local officials
have become mute spectators even though the large quantity of gravel is being moved
by invoking the name of Senior Officers in the District.

In order to ascertain the genuineness of the allegations made and also the alleged
violations and since this area is also falling in Krishna District, this Tribunal directed a
Joint Committee comprising of (1) District Collector - Krishna District or a Senior Officer
not below the rank of Assistant Collector or Sub Divisional Magistrate as deputed by
him, (2) Senior Officer from the Department of Mines and Geology, deputed by its
Director, not below the rank of Assistant Director of that area and (3) Superintending
Engineer of Public Works Department (PWD) and [rrigation Department to inspect the
area mentioned in the newspaper report and ascertain as to (i) whether there is any
illegal mining going on in the area in question and if so, what is the nature of action
taken by the authorities against such violators, (i) whether the gravel mining is being
carried out in that area with necessary permissions and clearance if any required for
that purpose by authorized persons and (iii) whether any excess mining has been done
even when permissions have been granted and if so, what is the quantity of excess
mining done and assess the environmental compensation, including the amount
required for restoration, apart from imposing royalty and penalty as per the regulators.

The Joint Committee has observed illegal excavation of Gravel in Sy.No.12 & 11 of
Mallavalli Village, Bapulapadu Mandal and at present, no Mining is chbserved in the
area. The site is surrounded by East Donka Road followed by NSP Canal, West by
existing Palm Qil Plantation,. North by the existing Coconut Plantation and South by the
premises of the existing Fly Ash Bricks Manufacturing Unit.

The Joint Committee has inspected the lands allotted in Sy. No.11 and also adjacent
lands allotted to the APIIC on 03.09.2021.

Sl.No. Name of Land Owner Sy. No | Extent | Classification | Excavated
/Excavated Person in Acs of the land area in
_Acres
1 Sri Chinnala Gangaraju, | 12/1C 7.78 Patta land 1.40
S/o. Venkata Ramayya
2 Sri Chinnala Gangaraju, | 12/1B 3.30 NSP canal 0.75
S/o Venkata Ramayya
3 Sri Chinnala Gangaraju, | 12/1A 2.96 Patta land 0.73
S/o Venkata Ramayya
4 | Sri Chinnala Narasayya| 12/2A | 4.75 Patta land 017
S/o Subbaiah
5 APIIC Lands, Sri Chinnala 11 Adavi Govt 0.36
Gangaraju S/o Venkata Land
Ramayya.
Total Excavated Area 3.41

It‘_is further reported that the Surveyor Ojo. Assistant Director of Mines & Geology,
V:;a_lyawada has estimated the quantity excavated in the area of each individual by
taking the average depth of the excavated area as detailed below:

Sl Name of Land Owner Sy. | Extent | Excav Estimated
No. /Excavated Person No |[inAcs | ated Excavated
area Quantity in
in cums
_ Acres
1 Sri Chinnala Gangaraju, S/o Venkata | 12/1C | 7.78 1.40 | 14617.76
Ramayva B |
2 | Sri Chinnala Gangaraju, S/o. Venkata | 12/1B | 3.30 |0.76 |6,237.43
Ramayya '




Sl : Name of Land Owner Sy. | Extent | Excav Estimated
No. /Excavated Person - No |inAcs | ated Excavated
area Quantity in
in cums
Acres
3 Sri Chinnala Gangaraju, S/o. Venkata | 12/1A | 2.96 | 0.73 7187.83
Ramayya
4 Sri Chinnala Narasayya, S/o. Subbaiah | 12/2A [ 4.75 | 0.17 1765.38
5 | APIIC Lands, SriChinnala Gangaraju | 11 0.36 3970.10
- S/o. Venkata Ramayya
Total Quantity Excavated 33778.5

Finally, the Joint Committee recommended to take necessary action against the
persons involved in the illegal excavation of Gravel in Sy. No.11 & 12 of Mallavalli
Village, Bapulapadu Mandal under Rule 26 (2) (i) of APMMC Rules 1966. The quantity
of gravel excavated illegally is arrived at as 33,778.5 Cu.M. Copy of the Joint committee
inspection report enclosed. '

It is to submit that the APPCB has nat issued Consent To Establishment (CTE) and
Consent To Operate (CTO) to the gravel mining carried at Sy.No.11, 12/1A, 12/2A,
12/1B, 12/1C of Mallavalii (V), Bapulapadu (M), Krishna District, A.P.

In view of the above, it is requested to place the issue in EAC committee meeting to
review and fto take necessary action on the issue of levy of Environmental

Compensation.

Submitted.
Yours faithfully,
|
Encl:A/a. ENVIRONMENTAL ENGINEER

Copy submitted to

1. The Collector & District Magistrate, Krishna, Machilipatnam for favour of

kind information.
2. The JCEE (Legal), APPCB, BO, Vijayawada for kind information.




Item No.1:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Tuesday, the 10" day of December 2024.

{Through Video Canference)
Original Application No.177 of 2021 (SZ)

IN THE MATTER OF

Tribunal on its own motion Suo Motu based
on the news item published in Eenadu
Telugu Newspaper, Andhra Pradesh, Krishna
District, Amaravathi Edition, dated
15.07.2021, titled “Gravel mining mafia
eye gravel in Mallavalli”

With

1) The Chief Secretary to Government of Andhra Pradesh
1% Block, 1% Floor, Interim Government Complex,
A.P. Secretariat Office, Velagapudi, = '~
Guntur, Andhra Pradesh — 522 237.

2) Special Chief Secretary of Andhra Pradesh
Department of Environment, Forest, Science and Technology,
4™ Block, Ground Floor, Roori No.268,

A.P. Secretariat Office, Velagapudi,
Guntur, Andhra Pradesh — 522 237

3) Special Chief Secretary of Andhra Pradesh
Department of Industries and Commerce,
2" Block, Ground Floor, Room No.102,
A.P. Secretariat Office, Velagapudi,
Guntur, Andhra Pradesh — 522 237.

4) The District Collector
Krishna District,
Collectorate Main Building, Collectorate,
Chilakalapudi, Machilipatnam,
Andhra Pradesh - 521 002.

5) The Director
Department of Mines and Geology,
Sri Anjaneya Towers, D.No.7-104,
B-Block, 5% & 6™ Floor, Ibrahimpatnam,
Andhra Pradesh - 521 456.

6) State Environment Impact Assessment Authority
Andhra Pradesh,
Rep. by its Chairman,
D.No.33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street,
Kasturibaipet, Vijayawada - 520 010.
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7) Andhra Pradesh Pollution Control Board
Rep. by its Chairman,
D.No.33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street,
Kasturibaipet, Vijayawada - 520 010.

...Respondent(s)

For Applicant(s): Suo Motu.

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R7.

Judgment Reserved on: g5th November, 2024.

CORAM;
HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

JUDGEMENT

Delivered b y Smt. Jﬁ_stice P{i’"stha_. _Séth yanarayana, Judicial Member

1. The :.-i._sg;ue,rg!afgs te an allegation of gravel mining
mafia in Mallavali ""VEIJage..,g';-:_._pef' the news report published in
Eenadu Telugu Newspaper, Andhra Pradesh Edition, Krishna

District, Amaravathi, dated 15.07.2021.

2. It was alleged that the gravel mining mafia had set
its eyes on Mallavalli Village in Bapulapadu Mandal in Krishna
District. Earlier, Sy. No.11 (Government Lands) in the said village
was allotted to Andhra Pradesh Industrial Infrastructure
Corporation (APIIC) Limited for excavaticn of the soil.

3 The newspaper report claims that unauthorized
éxcavations are being carried out in the patta lands bordering
the Government lands. It is aiso claimed that the local officials
have become mute Spectators even though the large quantity of
gravel is being moved by invoking the name of Senior Officers in
the district.
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4. It is also alleged that the gravel is being used to
raise the level of land belonging to industries in the
neighbourhood. The government assigned lands in Mallavalli
Village and Remalle Village are being sold for financial reasons,
as water availability in these lands is scarce and difficult to raise
crops. Some are carrying out the excavations with permits,
while others are digging gravel without taking any permits. The
huge quantities of gravel have been removed from those areas.

5. It is also mentioned in the newspaper report that
they have not even provided a safe distance from the roads
which can enhance the possibility of sliding and thereby causing
accidents. It is also alleged in the newspaper report that the
gravel is being illegally mined and moved daily by trippers and

tractors for private use.

......

adverse impact on the ‘erivironment, the matter was taken up
Suo Motu by this Tribunal. .. ~\0 =

In order te,lm' ‘ascertain. the genuineness of the
allegations made and --f'a'!'sd':" 'tﬁé'-éﬂiéged violations and since this
area is also falling in_Krishna District, this Tribunal directed 2
Joint Committee comﬁrising--of (1) District Collector - Krishna
District or a Senior Officer not below the rank of Assistant
Collector or Sub Divisional Magistrate as deputed by him, (2)
Senior Officer from the Department of Mines and Geology,
deputed by its Director, not below the rank of Assistant Director
of that area and (3) Superintending Engineer of Public Works
Department (PWD) and Irrigation Department to inspect the area
mentioned in the newspaper report and ascertain as to (i)
whether there is any illegal mining going on in the area in
question and if so, what is the nature of action taken by the
authorities against such violators, (ii) whether the gravel mining
is being carried out in that area with necessary permissions and
clearance if any required for that purpose by authorized persons
and (iii) whether any excess mining has been done even when
permissions have been granted and if so, what is the quantity of

excess mining done and assess the environmental compensation,
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including the amount required for restoration, apart from

imposing royalty and penalty as per the reguiators.

8. The Joint Committee has Inspected the lands aiiotted
in Sy. No.11l and also adjacent lands allotted to the APIIC on

03.08.2021.

9. The Director of Mines and Geology filed a report
dated 06.02.2023, wherein it is stated that the Joint
Committee has observed illegal excavation of Gravel in
Sy.No.12 & 11 of Mallavalli Village, Bapulapadu Mandal
and at present, no Mining is observed in the area. The
site is surrounded by East Donka Road followed by NSP
Canal, West by existing Palm Oil Plantation, North by the
existing Coconut Plantation and South by the premises
of the existing Fly Ash Bricks Manufacturing Unit.

18. The Revenue authorities of Bapulapadu Mandal
have reported. the details | of land owners and persons

involved in the excavation of z_:}"r:éi__fe'! without permission as

follows: -

S.| Name of Land Owner | Sy. No | Extent | Classification of Excavated

No| /Excavated Person | In“Acs | the land area in

i 7 e Acres

1 | Sri Chinnala I2/1C 7.78 | Patta land 1.40
Gangaraju, S/0

_ Venkata Ramayya

2 | Sri Chinnala 12/1B | 3.30 NSP canal 0.75
Gangaraju, S/o
Venkata Ramayya

3 | Sri Chinnala 12/1A | 2,96 Patta land 0.73
Gangaraju, S/o
Venkata Rarnayya

4 | 5ri Chinnala 12/2A | 4.75 Patta land 0.17
Narasayya S/
Subbaiah

5 | APIIC  Lands, Sri 11 Adavi Govl] 0.36
Chinnala Gangaraju Land
S/o Venkata
Ramayya

Total Excavated Area 3.41
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11.. It is further reported that the Surveyor O/o.
Assistant Director of Mines & Geology, Vijayawada has
estima-ted the quantity excavated in the area of each
indi'vidijal by taking the average depth of the excavated
area as detailed below:~

Sl. No. | Name of Land Owner | Sy. No | Extent | Excavate | Estimated

/Excavated Person in Acs | d area in| Excavated
Acres Quantity in
cums

1 Sri Chinnalal 12/1C | 7.78 1.40 14617.76
Gangaraju, S/o
Venkata Ramavya

2 Sri Chinnala 12/18 | 3.30 0.75 6,237.43
Gangaraju,
S/o Venkata
Ramayva

3 Sri Chinnalal 12/1A | 2.96 0.73 7187.83
Gangaraju,
S/o Venkata
Ramayya

a Sri Chinnala 12/2A | 4.75 c.17 1765.38
Narasayya S/o
Subbaiah o i

5 APIIC Lands,| 11 17'0.36 3970.10
SriChinnala G !
Gangaraju S/al -
Venkata Ramayya - |

Total Quantity Excavated 33,778.5

12,
take necessary action against the persons involved in the

Finally, the Joint Committee recommended to

illegal excavation of Gravel in Sy. No.11 & 12 of Mallavalli
Village, Bapulapadu Mandal under Rule 26 (2) (i) of APMMC
Rules 1966. The quantity of gravel excavated illegally is
arrived at as 33,778.5 Cu.M.

13. It is submitted that the Irrigation Department
has reported that the mining was carried out adjacent to
the Bapulapadu Major NSP in Sy.No.12 of
Mallavalli Village. The Andhra Pradesh Pollution Control
Board, Regional Office, Vijayawada inspected the area

canal

on 04.09.2021 along with the revenue officials and
reported that their office has not issued any permissions
such as CFE, CFO of the board to this Gravel excavated
area. As per the Report of Revenue Officials and office
records of Assistant Director of Mines & Geology,
issued tc above

Vijayawada, no permits have been
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individuals for excavation of Gravel in this excavated
area and informed that the Mine owner had carried out
Mining operations without Environmental Clearance from
MOEF&CC, Gol and CFE & CFO from the Andhra Pradesh
Pollution Control Board as required under Section 25 & 26
of the Water Act (Prevention and Control of Pollution) 1974
and under Sections 21 & 22 of the Air (Prevention and
Control of Pollution Act) 1981 and amendments thereof.

14, A Show Cause Notice was issued to Sri
Chinnala Gangaraju S/o Venkata Ramayya and Chinnala
Narasayya S/o Subbaiah to explain the reasons why
action should not be initiated against him for excavation
af 33778.5 Cum of Gravel in Sy.No.12/1A, 1B, 1C, 11 &
12/2A over an extent of Acs 3.41 Cts without permission

from the concerned authorities.

15. A Demand Néti(_:e" ﬁas_ issued to Sri Chinnala
Gangaraju wiEh a"' direcf:;iﬂn Eo pay an amount of
Rs.1,62,81, 687/’- (One Crore S;xty Two Lakhs Eighty
One Thousand’ Six Hundred Elghty Seven Rupees Only)
towards normal Se:gmorage fee along with 10 times
Penalty, DMF & MERIT under Rule, 26 of APMMC Rules,
1966 within 15 days From date of receipt of the Demand
Notice. This “demand notice did not include the

Consideration Fee.

168. Therefore, the Director of Mines and Geology
“has issued a modified Demand Notice to Sri Chinnala
Gangaraju and directed him to pay an amount of
Rs.1,77,48,069- (One Crore Seventy-Seven Lakhs
Forty-Eight Thousand Sixty Nine Rupees Cnly) tewards
Normal Seigniorage fee (NSF) along thh 10 times
Penalty, DMF, MERIT & Cons:deratlon Fee (100% on
NSF) under Rule, 26 of APMMC Ruies 1966 within 15 days.
from date of receipt of the Demand Notice and to submit
the original challans to this office.
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17. An action has also been initiated by the Department
of Mines and Geology for the collection of mineral revenue dues
from the defaulters under the Revenue Recovery Act, 1864 as
per Section 25 of the Mines and Minerals (Regulation and
Development) Act, 1857 and the powers delegated vide G.O.
{Ms) No.66 Revenue Department (LR Section) dated 02.06.2005.

18. The District Collector ~ Krishna District in his
report dated 13.09.2021 has also reiterated what has already
been reported by the Department of Mines and Geology.

18. The APPCB has also filed a report which only
reiterates that action has been initiated for recovery of the
amounts arrived at by the Department of Mines and Geology for
the illegal mining carried out. However, it has been ncticed that
the APPCB has not impos’e-d any environmental compensation.

20. While the _ma"tt_e'rl was under consideration, it was
reported that ‘one of the é}?eged .miners viz., Mr. Chinnala
Narasayya passéd :"away--"and thé't-:'-{'h’e show cause notice had
been issued to the .-.Iegal_t'ﬁ'ews:-éhd letter was addressed to the
District Registrar, Machilipatanam vide letter dated 10.01.2023.

21. In their report dated 03.11.2024, the
Department of Mines and Geology reported that the District
Collector and District Magistrate of Krishna District were
requested to issue necessary instructions to Tasildhar -
Bapulapadu Mandal to recover the amount of Rs.1,77,48,065/-
from Sri Chinnala Gangaraju S/o. Venkata Ramayya for the
illegal excavation and transportation in Sy. No.12/1A, 1B, 1C and
11, over an extent of Acres 3.24 Cents.

22,  From the reports received from the Director of Mines
and Geology, Joint Committee, District Collector and the APPCB,
it is clear that the issues raised in the newspaper are true and
that large scale illegal mining was carried out and no action has
been taken to prevent the same. Though the quantity of illegal
mining carried out and quantity transported have been arrived at
and a demand notice dated 01.12.2021 has been issued to 5ri
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Chinnala Gangaraju to pay an amount of Rs.1,77,48,008/-
(Rupees One Crore Seventy Seven Lakhs Forty Eight Thousand
and Eight only), the amount has not been recovered so far.

23. Similarly, a show cause notice dated 11.01.2023
has been issued to the family members/legal heir of Late Sri
Chinnala Narasayya i.e. (i) Chinnala Koteswaramma (wife), (ii)
Chinnala Naresh (son) and (iii) Chinnala Chinni (daughter) for
illegal excavation and transportation of gravel, the demand

amount has not been recovered.

24, Even though the authorities have initiated the action
under the Revenue Recovery Act, the amounts have not been

recovered from the defaulters till now.

25, It is also no_téd that though the quantity of gravel
illegally mined is arrived at by.the Department of Mines and
Geology, the APPCB hc‘:.!g“l'_l(_}t. yet arrived at environmental
compensation tobe recov.ered; fram":tﬂhﬂe persons who engaged in

illegal mining. .
26.  In view of the "gbm{ré, the following directions

are issued:-

I The District Collector shoffld take action to ensure
that the amounts levied by the Department of
Mines and Geology are recovered early but not
later than a period of three months from the date
of this order.

II. The APPCB is directed to arrive at the
environmenta! compensation and recover the same
from the persons who have mined the gravel
illegally within a period of three months following
due process of law,

III. The District Collector and Director of Mines and
Geology are directed to issue necessary directions
to the Registration Department not to undertake
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any registration of the land in which the mining
has been carried out illegally, pending recovery of
the dues as per the show cause notice issued by
the Department of Mines and Geology and also the
environmental compensation to be levied by the
APPCB.

IV. The compliance report to be filed by the District

Collector within a period of three months.

27. With the above directions, the Original
Application [0.A. No.177 of 2021 (SZ)] is disposed of.

; Sd/~
Smt. Justice Pushpa Sathyanarayana, IJM

N i Sd/~
- Dr. Satyagopal Korlapati, EM
Internet - Yes/No
All India NGT Reporter — Yes/No

O.A. No.177/2021 (SZ)
10™ December, 2024. Mn,
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. JOINT COMMITTEE REPORT CN NGY ORDER IN 0.A.N0.177/2021

The Hon'ble Natlonsl Green Tribunsl {NGT), Seuth Zone, Chennal has lssued
following order In O.A. No 17 of 2021 Sue Moto based on News Item published in
Eenadu Telugu Newspzper, Krishna District, Amravat! Edition, dated 15-07-2021
under the Caption "2op8 s p arbats ded’ (Mallavalli Grave] Pai Mafia Padaga).

It is alleged in the newspaper repart that the gravel mining has its eyes on
Mallavalli In Bapulapadu Mandal in Krishna District, where the soll Is belng excavated.
Prior to the allotment to Andhra Pradesh Industrial Infrastructure Corperation Limited
(APIIC), it was customary to excevste govemment land at Survey no.il.
Unauthorized excavations have been going on for the past few days in the palta and
bordering it recently. Local officlals have become mute spectators as large-quantmes
of gravel are being moved by invoking the names of the senior officers In the District.
The gravel is being used to raise the level of fands belanging It Industries in the
neighborhood. The Govt assigned lands In Mallavalll and Remalle are being used saold
for finandal reasons, as water avallability In these lands Is scarce and difficult to ralse
crops. Some are carrylng out excavations with permits, while others are digging
gravel vdthout taking any permits. The huge quantity of gravel have been removed
from those areas,

Ordersip O.A. No 177 of 2021

“In order to ascertain the genulneness of the allegations make and also alleged

violations and since this area Is also falling Krishna District. So we feel that the same

committee which has been appointed In 0.A. No 176 of 2021 (SZ) can be directed to
look in to this issue ziso and submit a comprehensive report, so that this Tribunal can
dispose of both the cases by a common order”,

TheHon'ble National Green Tribunal also directed the committee to ascertain fhe
fallowing

1. Whether there any illegal gravel mining Is going on in that area In question, if se,
what is the nature Is so, what is the nature of action taken by the zuthorities
against such violations., >

il. Whether the gravel mining is being carrled out in that area with necessary
permissions and clearances If any required for that purpose by authorities agalnst
such vislations.

iILWhether any excess mining has been done even when permission have heen
granted and if so, what is the quantity of excess mining done and assess the
environmental compensation incuding the amount required for restoration, apart
from impaosing royalty and penalty as per the regulations.

The Director of Mines and Geology, Ibrahimpatnam vide Lr.No 482498/D6/2021
dated 26-08-2021 has requested the Collector and District Magistrate, Krishna District,
Superintending  Engineer, Public works Department, Vijeyawada and Superintending
engineer, Irmrigation Department Vijayawada to nominate the cfficers from the
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raspoctive departments as members in the Joint commitrea with a dircctit?n to see that
the Inspection and compliation of report shall be completed within 2 week in act?ordance -
with the standard Operating Pracedure and send @ report to the Directer ol: Mines and
Geology, Vijayawada so a5 to submit action Taken Report on or before 13-09-2021 as

ordered by the Hon'bte Natlonal Green Tribunal(NGT)in 0.A.No1768& 177 of 2021,

The Director of Mines and Geology, 1brahimpatnam vide Proceedings No
48949B/D6/2021 dated 26-08-2021 has nominated Smt. V.Naglni, Assistant Director of
Mines and Geglogy, Vijayawada as member to the propesed Joint Committee to ;nspect
the areas in guestion and to submit a factual report with specific recommendation to
take further action in accordance with tha relevant rules on the violations found, i5any.
She shall co-ordinate with the Committee for early completion of the inspection and seg2
that the report is sent to the Director of Mines and Geolagy, vijayawada within a week
so as to consalidate the Action Taken feport in order @ faciiitate the committee to
submit Its report on ar before 13-09.2021 as ordered by the Hon'ble national Green
Tribunal{NGT)In Q.ANo 176& 177 of 2021.Further, Smt. V.Nagini, Assistant Director of
Mines and Geology, Vijayawada s also directed to arrange the 15t Meeting of the Joint
Committee at the Ofo Deputy Director of Minesand Gealogy, \{Ijayawada at the earliest
to prepare Road map for cempletions of joint inspection report.

The Deputy Director of Mines and Geology, Vijsyawada is hereby nominated as
Nodal Officer for co-ordination and to provide necessary logistics to the committee for
this purpose. .

To comply the Hon'ble NGT Orders and instructions of the Director of Mines &
Geology, Ibrahimpatnam for submisslon of factual report of the Joint Committee and 1%
meeting is proposed an 01.09.2021 for preparation of Road map for completion of Joint
inspection report. )

The Collector and District Magistrate Krishna, Machilipatnam vide Lr.Ne.
Re.D4f19459/2021, Dated:28.08.2021 constituted a committee with the following
officers

1. Revenue Divisicnal Officer, Nuzividy, Mobile No. SB49503964

2. Superintending Engineer, Irrigation Department, Vijayawada, Mobile HMo.
7901093099.

3. Assistant Director of Mines & Gealegy, Vijayawada, Mobile No. 3100688838

Directed the committee to inspect the area personally and submit the joint

committee report in detail on the polnts raised in both the petitiecns on or before
03.09.2021 to the Collector, Krishna without fall,

The Superintending Engineer, lrrigation Department, Vijayawada vide
Lr.No.CB/SUpdt/NTPA/HRK/775M, Dated:31.08.2021 has nominated Sri B Bhanu Babu

Deputy Executive Engineer in the joint committee as a member in respact of Irrigation
Department to perform the dutles wherever necessary.
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The Joint Comnmittee has Inspected APISC lands located in Sy.No.11 and also the
Jands adjacent to the APIIC lands on 03.08.2021. The Tahsildar, Bapulapadu has lssued
advance possession certificate to the APIIC and handed over the total extent of Acs
1360.06 Cts out of total extent of Acs 1460.05 Cts in Sy.No.11 and igept Acs 100.00 Cts
as reserve for community purpose/ Houslte Site Holders. The Committee has ochserved
that illegal excavation of Gravel in Sy.No.12 & 11 of Mallavalli Village, Bapulapadu
Mandal & at prasent no Mining Is observed in the area. The slte has been s:'urmunded by
East Donka Road followed by NSP Canal, West by existing Palm Qil Plantation, North by
existing Coconut Plantation and Squth by the premises of existing Fly Ash Bricks
panufacturing Unit. The Geo-Coordinates of the excavated area Is as follows.

Point 1D N - Latitude E - Longitude
El 16% 41" 34.07"N 80° 52° 39.237E
b 16° 417 34.85"N 80° 52' 38.75°E
c 16° 41’ 34.07"N 807 527 36.387E :
d 16° 417 33.87°N 50° 52° 36.42"E

andal have reported the details of

The Revenue authorities of Bapulapadu M
ission as

land owners and persons invcived In excavation of gravel without perm

follaws.

(S, TName of Land Owner | Sy.No | Extent Classification  of | Excavated

Mo | fExcavated Person in Acs the land area in Acres
Patta land 1.40

Sri Chinnala Gangaraju, | 12/1C 7.78
S/o Venkata Ramayya
5 | Sri Chinnala Gangaraju, | 12/1B 3.30 HSP canal

S/o Venkata Ramayya
3 | Sri Chinnala Gangaraju, 12/1A 2.96 patta land 0.73

0.75

S/o Venkata Ramayya
7 | Sri Chinnala Naresayya | 12/2A 4.75 Patta land 0.17

S/o Subbaiah
5 AFIIC Lands, Sri 11 Adavi Govt Land 0.36
Chinnala Gangaraju S/o i
Venkata Ramayya
Total Excavated Area | 3.41

The Assistant Gealoglst and Surveyor of this office those who accompanied with
the committee has submitted Jolnt Inspection report and reported that Geologicelly
the applied area consists of Gravel of recent geological ages which Is formed due ta
the weathering of base rock of Khondalite suite rock of Archean Age. The Gravel
present in the area is Red In colour, fine grained In nature. Krishna District Is
underlain by a variety of geological formations comprising from the oldest Archeans to
Recent Alluvium. Hydro Geologically, these formations are classified as Consolidated
{Hard}, Semi-cansclldated  (Soft) and Uncansolidated [Saoft) formations. The
consolidated formations inciude crystalline (khondalites, Charnockites B Garnetic
Gneisses) and Meta sediments (Dolornites, Shales, Phyliites and Quartzites) of

Archaean and Pre-Cambrian periods respectively. Seml-consalidated formatlons occur

in the North-Eastern part of the District and its extension is limited to small area Le.,
in parts of Musunuru, Nuzividy, Bapulapadu and Gannavaram Mandals.
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tinatly vecommended o lnko nocansaiy action on i farsons Invatvat i fingal
excavatlon of Gravel In Sy.no.td 012 of Matiavalll Village, fiapuiapadit Mandal unilor
Rule 26(2)1) of APMMG futlan 1866,

e Superitending Englooor, Pulichintala Project Circly, Vesannapets has
reported thal U Bnpulapadu Bajor (NS Crnal) wny axeovatod al aboul 35 Yenrg bgjo
and CMACD works wers nlso complebad bL that Ui, Fuithor ander maduerplzation of
(e canal network with the World Bank Ald, the Bapulepadu Mejor Cenal (NSP) was
modernized with CC lining from Km 0.0€ o (5,08, Tho Bepulspadu conal Is passing
through Rus.no A6 of Anatasagaram Village of Agl Ipaill Mandel ond entering Into
Sy.io. 12 of mallavallk Vitlage of Maputopedu Mondsl as per FMIL As per e fleld
verification, thae minlny wis earrled out ndjacent Lo tha Baptifepadu Majer NSP canal In
Sy.No, 12 of Mallavallf Villngo,

Environmental Englncer, Andbrn Pradesh Pollullon Contrel Gonrd, Reglonal
Office, Vijoyawnda have tnspected the oren on 04,69.2021 alang with the revenue
offitlals and reported that thelr offlce hos not lssued any permissions such as CFE,
CFO of the board to thls Gravel excovated bren,

As per tha Iléport of Revenue Officinls and ollice records of Assistant Director of
Mines & Geelogy, Vijayawadp, No permits have been Issucd to above Individuals for
excavatlon of Gravel In this excavated aren and Informed that the Mine owner had
carrled out Mining eperalions without Environmental clearance from MOEF € CC, Gol
and CFE & CFO from Lhe Andhra Pradesh peliutlon control Board as required undar
section 25/26 of Water Act [Preventlon and Control of Pollution) 1974 and under

section 21 22 of Alr (Prevention and Control of Pollution Act) 1981 and Amendments
thereof,
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The committee finally observed the following points

3

1. Tlegal Mining was conducted in Sy.No.11, 12/1C, 12/1B, 12/1A & 12/2A
by the land owners. '
[i. The gravel Mining is conducted without Permission from the concerned
authorities,
II1. No Permissions were granted in the excavated area, Basing on the
report of the concerned the total quantity of Gravel eaf;:avated in
Sy.No.11 & 12 of Mallavalli Village is estimated as 33778.5 Cum. The
Assistant Director of Mines & Geology, Vijayawada has issued show
Cause Notice to Sri Chinnzla Gangarzju S/o Venkata Ramayya and
Chinnala Marasayya S/o Subbalgh to explain the reasons why the action
shauld not be Initiated against you for excavation of 33778.5 Cumn of
Gravel In Sy.No.12/1A, 1B, 1C,11 & 12/2A over an extent of Acs 3.41
Cts without permission from the concerned autherities within 7 days
fram the date of receipt of the notice failing which necessary action will :
be initiated as per existing A.P.M.M.C rules 1966. The Environmental
compensation will be levied on the respondent after obtaining required
parameters from the concerned authorities.

Soon after receipt of the explanation received from the individuals necessary
action will be Initlated agazinst the individuals who are inveolved in Illegal excavation of
Gravel In Sy.No.11 & 12 of Maliavalil Village cf Bapulapadu Mandal as per Rules in

force.

@\:ﬁ)j_ g heibeb g M

o
Revenue Divisional Officer, Superintending Englneer,  Assistafit Director of Mines
Nuzividu Irrigation Circle, & Geology, Vilayawada
Vijayawada
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— ANDHRA PRADESH POLLUTION CONTROL BOARD

,_n:%_ REGIONAL OFFICE, VIJAYAWADA.
W-’"‘ "'"“n', Plot No.41, Opp: SBI, Sri Kanakadurge Qfficers’ Colony, Grrunanck Nogar,
~—. Vijayawada — 520 008. '
— - * Ph.No: 0866-2343542
Lr.No.N.G.T O.A. No.177/PCB/RO-VJA/2022-153 Date.13.05.2022 ‘
To
The Tahasildar,
Bapulapadu Village & Mandal,
NTR District.
Sir,

Sub: APPCB-RO-VJA- O.A. No.177 of 2021 (SZ) — Suo Motu matter of the Hon'b'z
N.G.T, Southern Bench, Chennai in the matiers of Gravel! Mining n Krishna
District — Certain information — Requested — Reg.

Ref Suo Motu matter taken up by Hon'ble N.G.T, Southem Bench, Chennai in
O.A. No.177 of 2021 (82), Dated.17.02.2022.

You are aware that, the Hon'ble N.G_T., Southem Bench, Chennai has taken un Suc
Motu case in O.A. No.177 of 2021 (SZ), Dated.17.02.2022 in the matters of Gravel
Mining in Krishna District. As per order dated 13.09.2021, the Tribunal had consideres
the report of the 4™ respondent date 11.09.2021 along with the Joint Committes repor
and extracted in Para (3) of the order and then passed the following order:

4. It is seen from the District Collector, Krishna District, Andhra Pradesh as we’
as the Joint Committee report that certain illegal excavations were done and
steps will have to be taken against them and certain directions have been fesned
by the District Collector, Krishna District and the Joint Commiffee fo (zke
appropriate action against those individuals, who were said fo have involved it
ilegal excavation of Gravel in Survey No. 11 & 12 of Mallavalli Village of
Bapulapadu Mandal in Krishna Disfrict and State of Andhra Pradesh as per ruiss.
5.0t is not known as fo whether any proceedings have been Iinitiated Dy 9=
respective Departments.
6. The Disfrict Collector, Krishna District and the Mining Department are directed
to file their independent report regarding the action taken on the basis for the
observations made by the commitfee in this regard.
7 The above officials are directed to submit the report in this regard fo iz
: Tribunal on or before 09.11.2021 by e-filing in the form of searchable PDF/OCR
N Support PDF and not in the form of Image PDF along with necessary hardcopiss
to be produced as per ruies.
8.The Registry is directed fo communicate this order fo the members of the
committee, official respondents including the Chairman, Andhra Pradesh State
Level Environment Impact Assessment Authority (APSEIAA) for their information
and also taking steps fto file their independent statement and further report as
directed”.
in this regard, it is requested to provide details of Mine lease holders with Lols who
involved in the illegal mining activity at Sy.No.11 & 12 of Mallavalli Village, Bapulenac:
Mandal, Krishna District, as no information as this office has not issued any CFE/ CFO
of the Board to the persons involved in above said mining activity, in order to initiats

necessary action in compliance with the Hon’ble N.G.T. Order.
Yours faithfully,

Z7NG
o
(S M
p | L ENVIRQNMERTAL ENGINEER

: . |
Copy submitted to the Collector & District Magistrate, NTR District o7

information.

‘E}J“ ,_}:‘/‘:" o
ta‘v,éur of kinc



—— ANDHRA PRADESH POLLUTION CONTROL BOARD
e REGIONAL OFFICE, VIJAYAWADA.
W Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Nagar,
T 4 Vijapawada — 520 008.

Ph.No: 0866-2543542

Lr.No.N.G.T O.A. No.177/PCB/RO-VJA/2022-153 Date.13.05.2022

To

The Deputy Director,

Mines & Geology Department,

Ibrahimpatnam,

NTR District.

Sir,

Sub: APPCB-RO-VJA- O.A. No.177 of 2021 (SZ) — Suo Motu matter of the Hon'ble

N.G.T, Southern Bench, Chennai in the matters of Gravel Mining in Krishna
District — Certain information — Requested — Reg.

Ref: Suo Motu matter taken up by Hon'ble N.G.T, Southern Bench, Chennai in
O.A. No.177 of 2021 (SZ), Dated.17.02.2022.

You are aware that, the Hon’ble N.G.T., Southemn Bench, Chennai has taken up Suo
Motu case in O.A. No.177 of 2021 (SZ), Dated.17.02.2022 in the matters of Gravel
Mining in Krishna District. As per order dated 13.09.2021, the Tribunal had considered
the report of the 4" respondent date 11.09.2021 along with the Joint Committee report
and extracted in Para (3) of the order and then passed the following order:

“4. It is seen from the District Collector, Krishna District, Andhra Pradesh as well
as the Joint Committee report that certain illegal excavafions were done and
steps will have fo be taken against them and certain directions have been issued
by the District Collector, Krishna District and the Joint Committee to take
appropriate action against those individuals, who were said fo have invoived in
ilegal excavation of Gravel in Survey No. 11 & 12 of Mallavalii Village of
Bapulapadu Mandal in Krishna District and State of Andhra Pradesh as per rules.
5.If is not known as to whether any proceedings have been initiated by the
respective Departmenis.

6.The District Collector, Krishna District and the Mining Department are directed
fo file their independent report regarding the action taken on the basis for the
observations made by the committee in this regard.

7.The above officials are directed to submit the report in this regard to this
Tribunal on or before 09.11.2021 by e-filing in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF along with necessary hardcopies
to be produced as per rules.

8.The Registry is directed fo communicate this order to the members of the
committee, official respondents including the Chairman, Andhra Pradesh Siate
Level Environment Impact Assessment Authority (APSEIAA) for their information
and also taking steps fo file their independent statement and further report as
directed”.

In this regard, it is requested to provide details of Mine lease holders with Lols who
involved in the illegal mining activity at Sy.No.11 & 12 of Mallavalii Village, Bapulapadu
Mandal, Krishna District, as no information as this office has not issued any CFE/ CFO
of the Board to the persons involved in above said mining activity, in order to initiate

necessary action in compliance with the Hon'ble N.G.T. Order. i
Yours faithfully,

ﬁ(ﬁ-— ENVIRONME GINEER
Copy submitted to the Collector & District Magistrate, NTR Diptrict fo oyr of kind

information.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY:: IBRAHIMPATNAM

Lr.No.4893498/D6/2021 Date: 18-02-2025
From To

The Commissioner &, The District Registrar,
Director of Mines and Geology, Registration & Stamps
5thg 6t floors, Department,

Sri Anjaneya 54PW +44 F,

Towers, Ramanaidupet,
Ibrahimpatnam, Machilipatnam,

NTR District, Krishna District,
Andhra Pradesh-521 456. Andhra Pradesh -521001.
Sir,

Sub:Mines and Quarries -Orders, dt:10-12-2024 of the Hon’ble National
Green Tribunal , Southern Zone, Chennai in Original Application No.177
of 2021 - issued Directions -Not to undertake any registration of the land
in Sy.No.12 & 11 of Mallavalli Village, Bapulapadu Mandal, Krishna
District- Requested- Reqg.

Ref: Orders, dt:10-12-2024 of the Hon’ble National Green Tribunal , Southern
Zone, Chennai in Original Application No.177 of 2021.

sorsksk

| invite attention to the subject and references cited. Through the
reference cited, the Hon’'ble National Green Tribunal , Southern Zone,
Chennai has disposed the Original Application No.177 of 2021 (Copy
enclosed). The operative portion of the orders is as follows;
o Rr— In view of the above, the following directions are issued:-

I. The District Collector should take action to ensure that the amounts
levied by the Department of Mines and Geology are recovered early but
not later than a period of three months from the date of this order.

Il. The APPCB is directed to arrive at the environmental compensation and
recover the same from the persons who have mined the gravel illegally
within a period of three months following due process of law.

lll. The District Collector and Director of Mines and Geology are directed to
issue necessary directions to the Registration Department not to
undertake any registration of the land in which the mining has been
carried out illegally, pending recovery of the dues as per the show cause
notice issued by the Department of Mines and Geology and also the
environmental compensation to be levied by the APPCB.

IV. The compliance report to be filed by the District Collector within a
period of three months".
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In view of the above, the District Registrar, Registration & Stamps
Department, Machilipatnam Krishna dist.,, is hereby requested not to
undertake any registration of the land in Sy.No.12 & 11 of Mallavalli Village,
Bapulapadu Mandal, Krishna District in which the mining has been carried out
illegally, pending recovery of the dues as per the show cause natice issued by
the Department of Mines and Geology and also the environmental
compensation to be levied by the APPCB so as to comply the orders of the
Hon’ble National Green Tribunal , Southern Zone, Chennai.

Yours faithfully,
PRAVIN KUMAR IAS
DIRECTOR

Copy to the Director and Inspector General of Registration & Stamps
Department, Door No0.5-59, R.K.Spring valley Apartments, Edupugallu,
Penamaluru Mandal, Krishna District, Andhra Pradesh-521151.

Digitally signed by
PRAVIN KUMAR
Date: 18-02-2025
15:22:53
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File No.REV-CORDORRA(PEN)/1/2025-SA(COORDN-1)-KCO

PROCEEDINGS OF THE COLLECTOR & DISTRICT MA
KRISHNA, MACHILIPATNAM,
PRESENT : SRI D.K.BALAJI, LA.S,,

Rc.Co-ordinl/ 987421/2025 Dated: o7io2/2008

Sub: Revenue Recovery Act - Krishna District - Bapulapadu Mandal -
Mallavalli Village -NGT Cases - OA No0.177 of 2021 (S5Z) - Tribunal on
its own motion SUOMOTU based on the News item published in
Eenadu Telugu News Paper, Andhra Pradesh, Krishna District,
Amaravathi Edition, Dated 15-07-2021, under the Caption "Gravel
Mining Mafia Eye Gravel in Mallavalli - Requested to recover an
amount of Rs.1,77,48,069/- from Sri Chinnala Gangaraju, S/o
Venkata Ramayya of-Mallavalli Village under RR Act 1864- orders
issued.

Read:Lr.N0.2198/NGT/2021, dt:19.09.2024 of the District Mines and
Geology, Krishna District.(Received on 10.01.2025.

@eE

Xy & In the reference cited, the District Mines and Geology, Krishna
AR district has reported that the Hon'ble National Green Tribunal (NGT), South
Y zone, Chennai has Issued order in O.A. No 177/2021 Suo Motu based on
News Item published in Eenadu Telugu Newspaper, Krishna District,

o Amravati Edition, dated 15-07-2021 under the Caption "Mallavalli Gravel
f\ \\E L Pai Mafia Padaga" to constitute a team to inspect the areas mentioned in
/.:’_ k\ the newspaper report and to submit a factuali as well as action taken

a\ 'g\} f report, is there is any violation found and also directed the committee to
& examine the points in O.A. No 177/2021 and submitted the detailed report

vide Orders in O.A.No 177 of 2021 of Hon'bie National Green Tribunal
{NGT), South Zone, Chennai.

Further stated that, the Collector and District Magistrate, Krishna
District, Machilipatnam vide Rc.D4/1949/2021, Dated: 28.08.2021 has
constituted committee with following officers and requested to inspect the
area personally and submit detailed report on the points raised in both the
petitions on or before 03.09.2021 to the Collector, Krishna without fail.

1. Revenue Divisional Officer, Nuzividu, Mobile No. 9849903964
2. Superintending Engineer, Irrigation Department, Vijayawada
Mobile No
7901093099,
3.Assistant Director of Mines and Geology, Vijayawada Mobile No
9100688838.

As per the committee report, the committee has inspected APIIC
lands located in Sy.No.11 and also the lands adjacent to the APIIC lands on
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03.05._’__2(}21‘3 The Tahsildar, Bapulapadu has issued advance possession
certificatg to the APIIC and handed over the tatal extent of Acs 1360,06Cts
out of tptal extent of Acs 1460.06 Cts in Sy.No.11 and kept Acs 100.00 Cts
A% ceserve for community Purpose/ House Site Holders. The Committee
"'has ‘observed that illegal excavation of Gravel in Sy.No.12 & 11 of
Mallavalli Village, Bapulapadu Mandal & at present no Mining is observed
in the area. The site has been surrounded by East Donka Road followed by
NSP Canal, West by existing Palm Oil Plantation, North by existing Coconut
Plantation and South by the premises of existing Fly Ash Bricks
Manufacturing Unit,

The Revenue authorities of Bapulapadu Mandal have reported the
details of land owners and persons involved in excavation of gravel
without permission and The Surveyor, O/o Assistant Director of Mines &
Geology, Vijayawada has estimated the quantity excavated in the area of
each individual by taking the average depth of the excavated area as
detailed below;

S.No[Name ofiSy.NoExtent|Classification |Excavated |Estimated
Land in Acs| of the land area in |[Excavated
owner Acres Quantity
VExcavated in cums

Person

1 Sri Chinnala
g,i”gg;?:t'a 12/1C| 7.78 | Pattaland 1.40 14617.76
Ramayya

2 Sri Chinnala
Gangaraju,

5/0 Venkata
Ramayya

3 Sri Chinnala |
gf}”gg;?:{a 12/1A| 2.96 | Pattaland 0.73 7187.83
Ramayya

4 Sri Chinnala
Narasayya |12/2A| 4.75 Pattaland 0.17 1765.38
S/0 Subbaiah
5 APIC Lands,

Sri Chinnala "
Gangaraju | 11 Adavi Gowt 0.36 3970.10

5/0 Venkata Land
Ramayya

12/1B| 3.30 NSP canal 0.75 6,237.43

Total 3.41 | 337785
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Finally recommended to take necessary action on the persons
involved in illegal excavation of Gravel in Sy.no.11 & 12 of Mallavalli
Viltage, Bapulapadu Mandal under Rule 26(2){1) of APMMC Rules 1966,

As per the Report of Revenue Officials and office records of Assistant
Director of Mines & Geology, Vijayawada, No permits have been issued to
above individuals for excavation of Gravel in this excavated area and
informed that the Mine owner had carried out Mining operations without
Environmental clearance from MOEF & CC, Gol and CFE & CFO from the
Andhra Pradesh pollution control Board as required under section 25/26 of
Water Act (Prevention and Control of Pollution) 1974 and under section 21
22 of Air (Prevention and Control of Pollution Act} 1981 and Amendments
thereof.

The Assistant Director of Mines & Geology, Vijayawada has issued
show Cause Notices to Sri Chinnala Gangaraju S/o Venkata Ramayya and
Chinnala Narasayya S/o Subbaiah to explain the reasons why the action
should not be initiated against you for excavation of 33778.5 Cum of
Gravel in Sy.No.12/1A, 1B, 1C,11 & 12/2A over an extent of Acs 3.41 Cts
without permission from the concerned authorities within 7 days from the
date of receipt of the notice failing which necessary action will be initiated
as per existing A.P.M.M.C rules 1966.

Accordingly, the Asst, Director of Mines & Geology, Vijayawada has
issued a Distraint order vide Notice:2198/NGT/2021-1, DE:11.01.2023 to
the Sri Chinnala Ganga Raju to recover the amount of Rs.1,77,48,008/-
{One Crore Seventy- Seven Lakhs Forty-Eight thousand & Eight) under
Revenue Recovery act I, 1864 and enclosed form-1 Sec.8 with a direction
to pay the said amount within 7 days from the date of receipt of the
distraint order and also addressed a letter to the District Registrar,
Machilipatnam, Krishna District not to allow any transactions of the entire
area in Sy.No.12/1A, 1B, 1C & 11 of Mallavalli Village, Bapulapadu Mandal,
Krishna District by Sri Chinnala Gangaraju S/o Venkata Ramayya until
recovery of the Mineral Revenue dues under the APMMC Rules, 1966 &
Latest amendments therson and also reguested to treat it as an inter-
departmental cooperation in the interest of Government exchequer.

Finally, the District Mines and Geology Officer, Krishna District has
requested to recover an amount of Rs.1,77,48,069/- from Sri.Chinnala.
Gangaraju, S/o Venkata Ramayya of Mallavalli Village for conducting illegal
excavation and transportation of 32013.12 Cum of Gravel in Sy.No.12/1A,
1B, 1C & 11 over an extent of Acs 3.24Cts in Mallavalli Village, Bapulapadu
Mandal, Krishna District under Revenue Recovery Act, 1864.

According to Section 5 of A.P. Revenue Recovery Act, 1864
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“whenever Revenue may be in arrear, it shall be lawful for the Collector,
or other officer empowered by the Collector in that behalf, to proceed to
recover the arrear, together with interest and costs of process, by the
sale of defaulter’s movable and immovable property, or by execution
against the person of the defaulter in manner hereafter provided”.

In view of the above, the Tahsildar, Bapulapadu Mandal is hereby
authorized to execute the proceedings under Revenue Recovery Act, 1864 for
recovery of an amount of Rs.1,77,48,069/- from Sri Chinnala Gangaraju, S/o
Venkata Ramayya of Mallavalli Village, Bapulapadu Mandal, Krishna District.

BalajiDKlas

Collector & District Magistrate.
Krishna, Machilipatnam.

To
The Tahsildar, Bapulapadu.
Copy to the Revenue Divisional Officer, Gudivada for information.
~LZopy to the District Mines and Geology Officer, Krishna District for information.

Digitally Signed by BALAJI

DK LAS

Date: 07-02-2025 14:53:34
Reason: Approved



ANNEXURE- X

srr— ANDHRA PRADESH POLLUTION CONTROL BOARD “ ,
e REGIONAL OFFICE, VIJAYAWADA. LIEF
W Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, I\. Lfestyl
17 2 Gurunanak Nagar, Vijayawada - 520 008. Env mn;:;t
Ph: 0866-2543542
Lr.No.O.A. No.177 of 2021/PCB/RO-VJA/2025-1321 Date.04.03.2025
To

The Member Secretary,

A.P. Pollution
Vijayawada.

Sir,

Control Board,

Sub: APPCB-RO-VJA- A case (SUO MOTU) was filed before the Hon’ble N.G.T on
an adverse news item was published in Eenadu daily newspaper under the
caption “Gravel Mining Mafia Eye Gravel in Mallavalli” vide O.A. No.177 of
2021(SZ)-The Hon'ble N.G.T while disposing the case on.10.12.2024 issued
certain directions to the Board-Levy of Environmental Compensation on illegal
mining-Requested-Reg.

Ref: 1.

2,

6.

Disposal order issued by the Hon'ble N.G.T order dated.10.12.2024 in
O.A. No.177 of 2021(SZ).

T.O. Lr.No.O.A. No.177 of 2021/PCB/RO-VJA/2024-1032, Dt.27.12.2024,
report submitted to the Zonal office, Vijayawada.

T.O. Lr.No.O.A. No.177 of 2021/PCB/R0O-VJA/2025-1161, Dt.27.01.2025,
report submitted to the Board office, Vijayawada.

Re. Co-ordin1/987421/2025, Dt.07.02.2025, proceedings issued to the, the
Tahsildar, Bapulapadu Mandal, Krishna District.

Lr.N0.4893498/D6/2021, Dt.18.02.2025, the Commissioner & Director of
Mines & Geology, Ibrahimpatnam, NTR District has requested a letter to
the District Registrar, Registration & Stamps Department, Machilipatnam,
Krishna District.

E.mail received from Board office, Vijayawada on 28.02.2025.

ks

With reference to the above, it is to submit that a case (SUO MOTU) was filed before

the Hon’ble N.

G.T on an adverse news item was published in Eenadu daily newspaper

under the caption “Gravel Mining Mafia Eye Gravel in Mallavalli” vide O.A. No.177 of
2021(SZ) in Krishna District.

The APPCB represented by the Chairman as one of the Respondent in the above case.
The Board has submitted status report to the Hon'ble N.G.T (SZ) on 16.05.2022 &

12.02.2024.

The Hon’ble N.G.T has disposed the case on 10.12.2024 with the following directions:

1. The District Collector should take action to ensure that the amounts
levied by the Department of Mines and Geology are recovered early but
not later than a period of three months from the date this order.

2. The APPCB is directed fo arrive at the Environmental Compensation and
recover the same from the persons who have mined the gravel illegally
within a period of three months the following due process of law.



3. The District Collector and Director of Mines and Geology are directed to
issue necessary directions to the Registration Department not to
undertake any registration of the land in which the mining has been
carried out illegally, pending recovery of the dues as per the showcause
notice issued by the Department of Mines and Geology and also the
Environmental Compensation to be levied by the APPCB.

In this regard, as per the directions of the Hon’ble N.G.T (SZ), a joint committee was
constituted comprising of (1) District Collector - Krishna District or a Senior Officer not
below the rank of Assistant Collector or Sub Divisional Magistrate as deputed by him,
(2) Senior Officer from the Department of Mines and Geology, deputed by its Director,
not below the rank of Assistant Director of that area and (3) Superintending Engineer of
Public Works Department (PWD) and Irrigation Department.

The Jeint Committee has inspected the mining area and observed illegal excavation of
Gravel in Sy.No.12 & 11 of Mallavalli Village, Bapulapadu Mandal, Krishna District as

mentioned below:
[ SI.No Name of Land Owner Sy. No | Extent | Classification | Excavated area in
/Excavated Person in Acs of the land Acres
1 Sri Chinnala Gangaraju, | 12/1C 7.78 Patta land 1.40
S/o0. Venkata Ramayya
2 Sri Chinnala Gangaraju, | 12/1B 3.30 NSP canal 0.75
S/o Venkata Ramayya
3 | Sri Chinnala Gangaraju, | 12/1A 2.96 Patta land 0.73
S/o Venkata Ramayya
4 Sri  Chinnala Narasayya | 12/2A 4.75 Patta land 0.17
S/o Subbaiah
5 | APIIC Lands, Sri Chinnala 11 Adavi Govt 0.36
Gangaraju S/o Venkata Land
Ramayya.
Total Excavated Area 3.41

It is further reported that the Surveyor O/o. Assistant Director of Mines & Geology,
Vijayawada has estimated the quantity excavated in the area of each individual by
taking the average depth of the excavated area as detailed below:

Sl Name of Land Owner Sy. | Extent | Excav Estimated
No. / Excavated Person No |inAcs | ated Excavated
area Quantity in
in cums
Acres
1 Sri Chinnala Gangaraju, S/o Venkata | 12/1C | 7.78 1.40 14617.76
Ramayya
2 Sri Chinnala Gangaraju, S/o. Venkata | 12/1B | 3.30 0.75 6,237.43
Ramayya
3 | Sri Chinnala Gangaraju, S/o. Venkata | 12/1A | 2.96 | 0.73 7187.83
Ramayya
4 Sri Chinnala Narasayya, S/o. Subbaiah | 12/2A | 4.75 0.17 1765.38
5 APIIC Lands, Sri Chinnala Gangaraju | 11 0.36 3970.10
S/o. Venkata Ramayya
Total Quantity Excavated 33,778.5




Finally, the Joint Committee recommended to take necessary action against the
persons involved in the illegal excavation of Gravel in Sy. No.11 & 12 of Mallavalli
Village, Bapulapadu Mandal under Rule 26 (2) (i) of APMMC Rules 1966. The quantity
of gravel excavated illegally is arrived at as 33,778.5 Cu.M.

It is to submit that the APPCB has not issued Consent To Establishment (CTE) and
Consent To Operate (CTO) to the gravel mining carried at Sy.No.11, 12/1A, 12/2A,
12/1B, 12/1C of Mallavalli (V), Bapulapadu (M), Krishna District, A.P.

The RO, Vijayawada has submitted a report to the Board office, Vijayawada on
27.01.2025 with a request to review the issue for levy of Environmental Compensation
on illegal mining activity. The issue is under process at Board office, Vijayawada. Copy
enclosed.

As per the Hon'ble N.G.T (SZ) order dated.10.12.2024, the Collector & District
Magistrate, Krishna has issued proceedings on 07.02.2025 duly authorizing the
Tahsildar, Bapulapadu ‘Mandal, Krishna District to execute the proceedings under
Revenue Recovery Act,1864 for recovery of an amount of Rs.1,77,48,069/- from Sri
Chinnala Gangaraju, S/o. Venkata Ramayya of Mallavalli (V), Bapulapadu (M), Krishna
District. Copy enclosed.

Further, the Commissioner & Director of Mines & Geology, Ibrahimpatnam, NTR Disfrict
has requested the District Registrar, Registration & Stamps Department, Machilipatnam,
Krishna District on 18.02.2025 not to undertake any registration of the land in Sy.No.12
& 11 of Mallavalli (V), Bapulapadu (M), Krishna District which the mining has been
carried out illegally. Copy enclosed.

It is to submit that the following approach is adopted for calculation of Environmental
Compensation (EC) on illegal mining of gravel by taking consideration of the Hon'ble
N.G.T (PB), vide its order dated.26.02.2021 in O.A. No. 360 of 2015.

¢ Total volume of gravel mined / Excavated (Z): 33,778.5 Cums.

e Market value of the 1 Cum of gravel: Rs.200/-.

e Market value of illegal mined gravel (D) = (Z x Market value): Rs.200 x 33,778.5
Cums = Rs. 67,55,700/-.

¢ Risk factor (RF) = 0.25, 0.50, 0.75, 1.00 as per the extent of severity of damage
and ecolagical fragility of project. In this issue, the risk factor has taken as 0.75.

» Annual value of Foregone Ecological Values = D x RF: Rs. 67,55,700x 0.75 =
Rs. 50,66,775/-.

e PV= 35 (Dx RF) (1+r), Where D is Market Value of lllegally mined Material
and PV is Present Value of Foregone Ecological values (@5-8% discount rate
and over 5 years)

Severity of Mild | Moderate | Significant | Severe
impact
Risk level 1 2 3 4
Risk Factor 0.25 0.50 0.75 1.00
Discount Rate 8% 7% q 6% 5%

Whereas, r = 6% Discount rate=0.06.



PV= 551 (Dx RF) (1+r)' + (Dx RF)/ (1+1)2 +(Dx RF)/ (1+1)® + (Dx RF)/ (1+r)* + (Dx
RF)/ (1+1)5

= Rs. 50,66,775/(1+0.06)' + Rs. 50,66,775/(1+0.06)> + Rs. 50,66,775/(1+0.06)> +
Rs. 50,66,775/(1+0.06)* + Rs. 50,66,775/(1+0.06)°

=Rs.47,79,976+Rs.45,09,411+Rs.42,54,162+Rs.40,13,360+Rs.37,86,189=Rs.2,13,43,0
98/-

e Net Present Value (after netting out market value of illegally mined material)-i.e.,
Total Compensation to be levied.

NPV= PV-D
NPV=Rs.2,13,43,098 — Rs.50,66,775 = Rs.1,62,76,323/-

Hence, the above Environmental Compensation (EC) of Rs.1,62,76,323/- may be taken
into consideration while levy to the 2 nos. of persons who carried illegal mining.

In view of the above, it is requested to review the issue for levy of Environmental
Compensation on illegal mining activity, so as to submit the action taken by the Board to
the Hon’ble N.G.T (SZ).

Submitted.
Yours faithfully,
PASUPULA SRINIVASARAQ Jasbrswas meunsisasmo
Encl:A/a. ENVIRONMENTAL ENGINEER
Copy submitted to

1. The JCEE (ECS), APPCB, BO, Vijayawada for kind information.
2. The JCEE (Legal), APPCB, BO, Vijayawada for kind information.
3. The JCEE, APPCB, ZO, Vijayawada for kind information.
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APPCE-11023/40/2025-TEC-TF-APPCB 174073450,/2025

——  ANDHRA PRADESH POLLUTION CONTROL BOARD
A Paryavaran Bhavan, APIIC Colony Road, -..\*"; I_iFE
_M.‘ o Gurunanak Colony, Autonagar, Vijayawada- 520007 \:{sﬂ Lifestyle for
=am~ Phone. No.0866-2463200, Website : https:/pcb.ap.gov.in/ & =nvirenmen:

Lr. No. 874/APPCB/HO/ECS/VJA/2025- Date: 26-04-2025.

Sub: APPCB - HO - ECS -SUO MOTU case filed before the Hon’ble N.G.T on adverse
news item was published in Eenadu daily newspaper under the caption “Grave/

Mining Mafia Eye Gravel in Mallavalli” vide O.A. No.177 of 2021(SZ) - Hon’ble
N.G.T order dated.10.12.2024 — Monitoring committee (TF) meeting held on
04.04.2025 - Decision of the Committee - Communicated - Reg.
Ref: 1. Disposal order issued by the Hon’ble N.G.T order dated.10.12.2024 in O.A.
No.177 of 2021(SZ).
2. E.mail received from the Head office, Vijayawada on 17.12.2024.
3. T.O. Lr.No.O.A. No.177 of 2021/PCB/RO-VJA/2024-1032, Dt.27.12.2024,
report submitted to the Zonal office, Vijayawada.
4. E.mail received from the ZO, Vijayawada on 06.01.2025.
5. External Advisory Committee (Task Force) meeting held on 09.08.2024.

* &k &

A case (SUO MOTU) was registered before the Hon'ble N.G.T on an adverse news item
published in Eenadu daily newspaper under the caption "Gravel Mining Mafia Eye Gravel
in Mallavalli vide O.A. No.177 of 2021(S2).

The APPCB represented by the Chairman as one of the Respondent in the above case.
The Board has submitted status report to the Hon'ble N.G.T (SZ) on 16.05.2022 &
12.02.2024. :

The Hon'ble N.G.T disposed the case with on 10.12.2024 with the following directions:

a. The District Collector should take action to ensure that the amounts levied by the
Department of Mines and Geology are recovered early but not later than a period
of three months from the date this order.

b. The APPCB is directed to arrive at the Environmental Compensation and recover
the same from the persons who have mined the gravel illegally within a period of
three months the following due process of law.

C. The District Collector and Director of Mines and Geology are directed to issue
necessary directions to the Registration Department not to undertake any
registration of the land in which the mining has been carried out illegally, pending
recovery of the dues as per the showcause notice issued by the Department of
Mines and Geology and also the Environmental Compensation to be levied by the
APPCB.

As per the directions of the Hon'ble N.G.T (SZ), a joint commitlee was constituted
camprising of (1) District Collector Krishna District ar a Senior Officer not below the rank
of Assistant Collector or Sub Divisional Magistrate as deputed by him, (2) Senior Officer
from the Department of Mines and Geology, deputed by its Director, not below the rank
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of Assistant Director of that area and (3) Superintending Engineer of Public Works
Department (PWD) and Irrigation Department. The joint committee submitted the report.

Vide ref.5™ cited, the Board reviewed the non-compliance of “Gravel Mining Mafia Eye
Gravel in Mallavalli” vide O.A. No.177 of 2021(SZ) during the Monitoring (TF) Committee
Meeting held on 04.04.2025. After detailed review, the committee recommended to issue
Show cause notice to individual ML to levy EC upon receipt of report from EE, RO,
Vijayawada.

In view of the above, the EE, RO, Vijayawada to furnish report within a week on amount
of EC to levy an individual ML to take further action in the matter.

S SRI SARAVANAN
MEMBER SECRETARY
To
The Environmental Engineer,
A.P. Pollution Control Board,
Regional Office,
Vijayawada.

Copy to:
The Joint Chief Environmental Engineer, Zonal Office, Vijayawada for information.

Bigitally signed by
SHANMUGAM SRISARAVANAN
Date: 26-04-2025 11:00:02
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s ANDHRA PRADESH POLLUTION CONTROL BOARD

P S I APIIC Colony Road, Gurunanak Colony, Autonagar, -3*’1 I_iFE
MWW_ Vijayawada- 520007 Phone. No.0866-2463200, o é/ e
e Website : https:/pcb.ap.gov.in/ N Environment
Lr. No. 874/APPCB/HO/ECS/VJA/2025- Date: 20-12-2025
SHOW CAUSE NOTICE

Sub: APPCB - HO - ECS - SUO MOTU case filed before the Hon'ble N.G.T on adverse
news item was published in Eenadu daily newspaper under the caption “Gravel
Mining Mafia Eye Gravel in Mallavalli” vide O.A. No.177 of 2021(SZ) - Hon'ble
N.G.T order dated.10.12.2024 - lllegal mining carried out by Sri Chinnala
Gangaraju, S/o. Chinnala Venkata Ramayya -Levy of Environmental
Compensation on illegal mining - Show Cause Notice - Issued — Reg.

Ref: 1. Disposal order issued by the Hon’ble N.G.T order dated.10.12.2024 in
0O.A. No.177 of 2021(SZ).
2. Monitoring Committee meeting held on 04.04.2025.
3. T.O. Lr. No. 874/APPCB/HO/ECS/VJA/2025- Date: 26-04-2025.
4. EE, RO, Vijayawada letter dt. 15.12.2025.

ki

WHEREAS a case (SUO MOTU) was registered before the Hon'ble N.G.T on an
adverse news item published in Eenadu daily newspaper under the caption "Gravel
Mining Mafia Eye Gravel in Mallavalli vide O.A. No.177 of 2021(SZ).

WHEREAS APPCB represented by the Chairman as one of the Respondent in the
above case. The Board has submitted status report to the Hon'ble N.G.T (SZ) on
16.05.2022 & 12.02.2024.

WHEREAS The Hon'ble N.G.T disposed the case on 10.12.2024 with the following
directions:

a. The District Collector should take action to ensure that the amounts levied by the
Department of Mines and Geology are recovered early but not later than a period
of three months from the date this order.

b. The APPCB is directed to arrive at the Environmental Compensation and recover
the same from the persons who have mined the gravel illegally within a period of
three months following due process of law.

C. The District Collector and Director of Mines and Geology are directed to issue
necessary directions to the Registration Department not to undertake any
registration of the land in which the mining has been carried out illegally, pending
recovery of the dues as per the showcause notice issued by the Department of
Mines and Geology and also the Environmental Compensation to be levied by the
APPCB.

WHEREAS as per the directions of the Hon'ble N.G.T (SZ). a joint committee was
constituted comprising of (1) District Collector Krishna District or a Senior Officer not
below the rank of Assistant Collector or Sub Divisional Magistrate as deputed by him. (2)
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Senior Officer from the Department of Mines and Geology, deputed by its Director, not
pelow the rank of Assistant Director of that area and (3) Superintending Engineer of
Public Works Department (PWD) and Irrigation Department. The joint committee
submitted the report.

WHEREAS APPCB reviewed the disposal order of Hon'ble NGT in O.A. No.177 of
2021(SZ) regarding “Gravel Mining Mafia Eye Gravel in Mallavalli” during the Monitoring
(TF) Committee Meeting held on 04.04.2025. After detailed review, the committee
recommended to issue Show cause notice to individual ML to levy EC upon receipt of
report from EE, RO, Vijayawada. Accordingly, a letter dt. 26.04.2025 addressed to EE,
RO, Vijayawada to furnish report within a week on amount of EC to levy on individual
ML.

WHEREAS the EE, RO, Vijayawada vide letter dt. 15.12.2025 furnished report on
Environmental Compensation and informed that they adopted for calculation of
Environmental Compensation (EC) on illegal mining of gravel by taking consideration of
the Hon'ble N.G.T (PB), vide its order dated.26.02.2021 in O.A. No. 360 of 2015. The
details are as follows:

Sri Chinnala Gangaraju, S/o Venkata Ramayya:

e Total volume of gravel mined / Excavated Z): 32,013.12 Cums.

e Market value of the 1 Cum of gravel: Rs.200/-.

e Market value of illegal mined gravel (D) = (Z x Market value): Rs.200 x 32,013.12
Cums = Rs. 64,02,624/-.

e Risk factor (RF) = 0.25, 0.50, 0.75, 1.00 as per the extent of severity of damage
and ecological fragility of project. In this issue, the risk factor has taken as 0.75.

e Annual value of Foregone Ecological Values = D x RF: Rs.6402624 x 0.75 = Rs.
48,01,968/-.

o PV=I°_4 (Dx RF)Y (1+r), Where D is Market Value of lllegally mined Material
and PV is Present Value of Foregone Ecological values (@5-8% discount rate and
over 5 years)

Severity of impactiMild[Moderate[Significant[Severe]|
4

Risk level 1 2 3
Risk Factor 0.25(0.50 0.75 1.00
Discount Rate 8% 7% 6% 5%

Whereas, r = 6% Discount rate=0.086.
PV=Z° 1 (DX RF)/ (1+1)' + (Dx RF)/ (14 +(Dx RF)/ (1+1)3 + (Dx RF)/ (1+1)* + (Dx
RF)/ (1+4r1)°

=Rs.48,01,968/(1+0.06)" + Rs.48,01,968/(1+0.06) + Rs.48,01,968/(1+0.06)° +
Rs.48,01,968/(1+0.06)* + Rs.48,01,968/(1+0.06)°

=Rs.45,30,158 + Rs.42,73,734 + Rs.40,31,824 + Rs.38,03,608 + Rs.35,88,309 =
Rs.2,02,27,633/-.
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e Net Present Value (after netting out market value of illegally mined material)-i.e.,
Total Compensation to be levied.

NPV= PV-D
NPV= Rs. 2,02,27,633- Rs.48,01,968 = Rs.1,54,25,665/-.

Pursuant to the above and due consideration of the EE, RO, Vijayawada report and
calculation of Environmental Compensation (EC) on illegal mining of gravel by taking
consideration of the Hon'ble N.G.T (PB), vide its order dated.26.02.2021 in O.A. No. 360
of 2015, the Board hereby issues SHOW CAUSE NOTICE to Sri Chinnala Gangaraju,
S/o Venkata Ramayya, Mallavalli Village, Bapulapadu Mandal, Krishna District as to why
the Environmental Compensation Rs. 1,54,25,665/- shall not be levied on your mining
activity for illegal mining of gravel.

You are hereby directed to submit reply to this Show Cause Notice within15 days from
the date of receipt of this notice. Should you fail to furnish your reply within time; the
Board will be constrained to initiate further action to issue necessary orders. deemed fit
necessary, to levy the EC on your industry without further notice.

S SRISARAVANAN, I.F.S
MEMBER SECRETARY

To

Sri Chinnala Gangaraju,

S/o Venkata Ramayya,

Mallavalli Village, Bapulapadu Mandal,
Krishna District.

Copy to:

1. The CEE, HO, Vijayawada for favour of information.
2. The JCEE, Zonal Office, Vijayawada for information and necessary action.
3. The EE, Regional office, Vijayawada for information and necessary action.

Digitally signed by
SHANMUGAM SRISARAVANAN
Date: 20-12-2025 12:03:30
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B ANDHRA PRADESH POLLUTION CONTROL BOARD

ST APIIC Colony Road, Gurunanak Colony, Autonagar, "\éb LiFE
W‘*’W Vijayawada- 520007 Phone. N0.0866-2463200, l\\\\(/ Lifestyle for

- Website : https:/pcb.ap.gov.in/ Nl Environment
Lr. No. 874/APPCB/HO/ECS/VJA/2025- Date:20-12-2025.

SHOW CAUSE NOTICE

Sub:APPCB - HO - ECS - SUO MOTU case filed before the Hon'ble N.G.T on adverse
news item was published in Eenadu daily newspaper under the caption “Gravel
Mining Mafia Eye Gravel in Mallavalli” vide O.A. No.177 of 2021(SZ) - Hon'ble
N.G.T order dated.10.12.2024 - lllegal mining carried out by Sri Chinnala
Narasayya, S/o. Subbaiah - Levy of Environmental Compensation on illegal mining
- Show Cause Notice - Issued — Reg.

Ref: 1. Disposal order issued by the Hon’ble N.G.T order dated.10.12.2024 in O.A.
No.177 of 2021(S2).
2. Monitoring Committee meeting held on 04.04.2025.
3. T.0O. Lr. No. 874/APPCB/HO/ECS/VJA/2025- Date: 26-04-2025.
4. EE, RO, Vijayawada letter dt. 15.12.2025.

ok k

WHEREAS a case (SUO MOTU) was registered before the Hon'ble N.G.T on an
adverse news item published in Eenadu daily newspaper under the caption "Gravel
Mining Mafia Eye Gravel in Mallavalli vide O.A. No.177 of 2021(SZ).

WHEREAS APPCB represented by the Chairman as one of the Respondent in the
above case. The Board has submitted status report to the Hon'ble N.G.T (SZ) on
16.05.2022 & 12.02.2024.

WHEREAS The Hon'ble N.G.T disposed the case on 10.12.2024 with the following
directions:

a. The District Collector should take action to ensure that the amounts levied by the
Department of Mines and Geology are recovered early but not later than a period
of three months from the date this order.

b. The APPCB is directed to arrive at the Environmental Compensation and recover
the same from the persons who have mined the gravel illegally within a period of
three months following due process of law.

C. The District Collector and Director of Mines and Geology are directed to issue
necessary directions to the Registration Department not to undertake any
registration of the land in which the mining has been carried out illegally, pending
recovery of the dues as per the showcause notice issued by the Department of
Mines and Geology and also the Environmental Compensation to be levied by the
APPCB.

WHEREAS as per the directions of the Hon'ble N.G.T (SZ), a joint committee was
constituted comprising of (1) District Collector Krishna District or a Senior Officer not
below the rank of Assistant Collector or Sub Divisional Magistrate as deputed by him, (2)
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Senior Officer from the Department of Mines and Geology, deputed by its Director, not
below the rank of Assistant Director of that area and (3) Superintending Engineer of
Public Works Depariment (PWD) and Irrigation Department. The joint committee
submitted the report.

WHEREAS APPCB reviewed the disposal order of Hon’ble NGT in O.A. No.177 of
2021(SZ) regarding “Gravel Mining Mafia Eye Gravel in Mallavalli” during the Monitoring
(TF) Committee Meeting held on 04.04.2025. After detailed review, the committee
recommended to issue Show cause notice to individual ML to levy EC upon receipt of
report from EE, RO, Vijayawada. Accordingly, a letter dt. 26.04.2025 addressed to EE,
RO, Vijayawada to furnish report within a week on amount of EC to levy on individual
ML.

WHEREAS the EE, RO, Vijayawada vide letter dt. 15.12.2025 furnished report on
Environmental Compensation and informed that they adopted for calculation of
Environmental Compensation (EC) on illegal mining of gravel by taking consideration of
the Hon'ble N.G.T (PB), vide its order dated.26.02.2021 in O.A. No. 360 of 2015. The
details are as follows:

Sri Chinnala Narasayya, S/0. Subbaiah:

e Total volume of gravel mined / Excavated (Z): 1765.38 Cums.

¢ Market value of the 1 Cum of gravel: Rs.200/-.

e Market value of illegal mined gravel (D) = (Z x Market value): Rs.200 x 1765.38
Cums = Rs. 3,53,076/-.

 Risk factor (RF) = 0.25, 0.50, 0.75, 1.00 as per the extent of severity of damage
and ecological fragility of project. In this issue, the risk factor has taken as 0.75.

¢ Annual value of Foregone Ecological Values = D x RF: Rs.3,53,076 x 0.75 =
Rs.2,64,807/-.

e PV=7} 51:1 (Dx RF)/ (1+r), Where D is Market Value of lllegally mined Material
and PV is Present Value of Foregone Ecological values (@5-8% discount rate and
over 5 years)

Severity of Mild [Moderate|Significant|Severe
impact

Risk level 1T |2 3 4

Risk Factor 0.25|0.50 Q.75 1.00
Discount Rate  [8% [7% 6% 5%

Whereas, r = 6% Discount rate=0.06.
PV= 5" (Dx RFY/ (1+1)' + (Dx RF)/ (1+r? +(Dx RFY/ (1+1)% + (Dx RF)/ (1+1)* + (Dx
RF)/ (1+1)°

=Rs.2,64,807/(1+0.06)" + Rs.2,64,807/(1+0.06)? + Rs.2,64,807/(1+0.06)3 +
Rs.2,64,807/(1+0.06)* + Rs.2,64,807/(1+0.06)°

=Rs.2,49,817 + Rs.2,35,677 + Rs.2,22,337 + Rs.2,09,751 + Rs.1,97,879 = Rs.11 ,15,461
I~
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e Net Present Value (after netting out market value of illegally mined material)-i.e.,
Total Compensation to be levied.

NPV= PV-D
NPV=Rs. 11,15,461 - Rs.2,64.807 = Rs.8,50,654/-.

Pursuant to the above and due consideration of the EE, RO, Vijayawada report and
calculation of Environmental Compensation (EC) on illegal mining of gravel by taking
consideration of the Hon’ble N.G.T (PB), vide its order dated.26.02.2021 in O.A. No. 360
of 2015, the Board hereby issues SHOW CAUSE NOTICE to Sri Chinnala Narasayya,
S/o. Subbaiah, Mallavalli Village, Bapulapadu Mandal, Krishna District as to why the
Environmental Compensation Rs.8,50,654/- shall not be levied on your mining activity
for illegal mining of gravel.

You are hereby directed to submit reply to this Show Cause Notice within15 days from
the date of receipt of this notice. Should you fail to furnish your reply within time; the
Board will be constrained to initiate further action to issue necessary orders, deemed fit
necessary, to levy the EC an your industry without further notice.

S SRISARAVANAN, I.F.S
MEMBER SECRETARY

To

Sri Chinnala Narasayya,

S/o. Chinnala Subbaiah,

Mallavalli Village, Bapulapadu Mandal,
Krishna District.

Copy to:

1. The CEE, HO, Vijayawada for favour of information.
2. The JCEE, Zonal Office, Vijayawada for information and necessary action.
3. The EE, Regional office, Vijayawada for information and necessary action.

Digitally signed by
SHANMUGAM SRISARAVANAN
Date: 20-12-2025 12:02:40



Item No.1:-
BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Tuesday, the 10" day of December 2024.

(Through Video Conference)

Original Application No.177 of 2021 (S2)
IN THE MATTER OF

Tribunal on its own motion Suo Motu based
on the news item published in Eenadu
Telugu Newspaper, Andhra Pradesh, Krishna
District, Amaravathi Edition, dated
15.07.2021, titled “Gravel mining mafia
eye gravel in Mallavalli”

With

1) The Chief Secretary to Government of Andhra Pradesh
15 Block, 1 Floor, Interim Government Complex,
A.P. Secretariat Office, Velagapudi,
Guntur, Andhra Pradesh - 522.237. =

2) Special Chief Secretary of Andhra Pradesh
Department of Environment, Forest, Science and Technology,
4™ Block, Ground Floor, Room N0.268,

A.P. Secretariat Office, Velagapudi,
Guntur, Andhra Pradesh - 522 237.

3) Special Chief Secretary of Andhra Pradesh
Department of Industries and Commerce,
2" Block, Ground Floor, Room No.102,
A.P. Secretariat Office, Velagapudi,
Guntur, Andhra Pradesh - 522 237.

4) The District Collector
Krishna District,
Collectorate Main Building, Collectorate,
Chilakalapudi, Machilipatnam,
Andhra Pradesh - 521 002.

5) The Director
Department of Mines and Geology,
Sri Anjaneya Towers, D.No.7-104,
B-Block, 5™ & 6™ Floor, Ibrahimpatnam,
Andhra Pradesh - 521 456.

6) State Environment Impact Assessment Authority
Andhra Pradesh,
Rep. by its Chairman,
D.No0.33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street,
Kasturibaipet, Vijayawada - 520 010.
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7) Andhra Pradesh Pollution Control Board
Rep. by its Chairman,
D.No0.33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street,
Kasturibaipet, Vijayawada - 520 010.

...Respondent(s)

For Applicant(s): Suo Motu.

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R7.

Judgment Reserved on: 05" November, 2024.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

Delivered by Smt. Justice Pushpa .Sé_l_th yanarayana, Judicial Member

1. The issue relétgé td“ an allegation of gravel mining
mafia in Mallavali Village as per the news report published in
Eenadu Telugu Newspaper-,l__Andhra Pradesh Edition, Krishna
District, Amaravathi, dated 15.07.2021.

P 3 It was alleged that the gravel mining mafia had set
its eyes on Mallavalli Village in Bapulapadu Mandal in Krishna
District. Earlier, Sy. No.11 (Government Lands) in the said village
was allotted to Andhra Pradesh Industrial Infrastructure
Corporation (APIIC) Limited for excavation of the soil.

< The newspaper report claims that unauthorized
excavations are being carried out in the patta lands bordering
the Government lands. It is also claimed that the local officials
have become mute spectators even though the large quantity of
gravel is being moved by invoking the name of Senior Officers in
the district.
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4. It is also alleged that the gravel is being used to
raise the level of land belonging to industries in the
neighbourhood. The government assigned lands in Mallavalli
Village and Remalle Village are being sold for financial reasons,
as water availability in these lands is scarce and difficult to raise
crops. Some are carrying out the excavations with permits,
while others are digging gravel without taking any permits. The

huge quantities of gravel have been removed from those areas.

5. It is also mentioned in the newspaper report that
they have not even provided a safe distance from the roads
which can enhance the paossibility of sliding and thereby causing
accidents. It is also alleged in the newspaper report that the
gravel is being illegally mined and moved daily by trippers and

tractors for private use.

6. On going through the allegations reported in the
newspaper, as the e'xploitation of natural resources will have an
adverse impact on the envrronment the matter was taken up
Suo Motu by thls Tnbunal

7. In .o.rder" to aspeﬁa'i'n the genuineness of the
allegations made and also the alleged violations and since this
area is also falling in Krishna District, this Tribunal directed a
Joint Committee comprising of (1) District Collector - Krishna
District or a Senior Officer not below the rank of Assistant
Collector or Sub Divisional Magistrate as deputed by him, (2)
Senior Officer from the Department of Mines and Geology,
deputed by its Director, not below the rank of Assistant Director
of that area and (3) Superintending Engineer of Public Works
Department (PWD) and Irrigation Department to inspect the area
mentioned in the newspaper report and ascertain as to (i)
whether there is any illegal mining going on in the area in
question and if so, what is the nature of action taken by the
authorities against such violators, (ii) whether the gravel mining
is being carried out in that area with necessary permissions and
clearance if any required for that purpose by authorized persons
and (iii) whether any excess mining has been done even when
permissions have been granted and if so, what is the quantity of

excess mining done and assess the environmental compensation,
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including the amount required for restoration, apart from

imposing royalty and penalty as per the regulators.

8. The Joint Committee has inspected the lands allotted
in Sy. No.11 and also adjacent lands allotted to the APIIC on
03.09.2021.

9. The Director of Mines and Geology filed a report
dated 06.02.2023, wherein it is stated that the Joint
Committee has observed illegal excavation of Gravel in
Sy.No.12 & 11 of Mallavalli Village, Bapulapadu Mandal
and at present, no Mining is observed in the area. The
site is surrounded by East Donka Road followed by NSP
Canal, West by existing Palm Qil Plantation, North by the
existing Coconut Plantation and South by the premises
of the existing Fly Ash Bricks Manufacturing Unit.

10. The Revenue_‘éuthori_ties of Bapulapadu Mandal
have reported the details_l.'pf_ I_a_hd owners and persons
involved in the excavation of gravel without permission as

follows:-

L

Sy. No

Extent

S.| Name of Land Owner Classification off Excavated
No| /Excavated Person in"Acs | the land area in
; ' Acres
1 | Sri Chinnala T271C. T77.78"° Patta land 1.40
Gangaraju, S/0
Venkata Ramayya
2 | Sri Chinnala 12/1B8 | 3.30 NSP canal 0.75
Gangaraju, S/0
Venkata Ramayya
3 | Sri Chinnala 12/1A | 2.96 Patta land 0.73
Gangaraju, S/o
Venkata Ramayya
4 | Sri Chinnala 12/2A | 4.75 Patta land 0.17
Narasayya S/
Subbaiah
5 | APIIC Lands, Sri 11 Adavi Govt 0.36
Chinnala Gangaraju Land
S/o Venkata
Ramayya
Total Excavated Area 3.41
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11. It is further reported that the Surveyor O/o.
Assistant Director of Mines & Geology, Vijayawada has
estimated the quantity excavated in the area of each
individual by taking the average depth of the excavated

area as detailed below:-

Sl. No. | Name of Land Owner | Sy. No | Extent | Excavate | Estimated

/Excavated Person in Acs | d area inl Excavated
Acres Quantity in
cums

1 Sri Chinnala 12/1C | 7.78 1.40 14617.76
Gangaraju, S/o
Venkata Ramayya

2 Sri Chinnalal 12/1B | 3.30 0.75 6,237.43
Gangaraju,
S/o Venkata
Ramayya

3 Sri Chinnalal 12/1A | 2.96 0.73 7187.83
Gangaraju,
S/o Venkata
Ramayya

4 Sri Chinnala 12/2A | 4.75 0.17 1765.38
Narasayya S/o
Subbaiah g

5 APIIC Lands, 11 “0.36 3970.10
SriChinnala
Gangaraju Slel [ =
Venkata Ramayya = | -

Total Quantity Excavated 33,7785

12. Finally, the Joint Committee recommended to
take necessary action against the persons involved in the
illegal excavation of Gravel in Sy. No.11 & 12 of Mallavalli
Village, Bapulapadu Mandal under Rule 26 (2) (i) of APMMC
Rules 1966. The quantity of gravel excavated illegally is

arrived at as 33,778.5 Cu.M.

13.
has reported that the mining was carried out adjacent to
the Bapulapadu Major Sy.No.12 of
The Andhra Pradesh Pollution Control

It is submitted that the Irrigation Department

NSP canal in
Mallavalli Village.
Board, Regional Office, Vijayawada inspected the area
on 04.09.2021
reported that their office has not issued any permissions
such as CFE, CFO of the board to this Gravel excavated
area. As per the Report of Revenue Officials and office

along with the revenue officials and

records of Assistant Director of Mines & Geology,

Vijayawada, no permits have been issued to above
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individuals for excavation of Gravel in this excavated
area and informed that the Mine owner had carried out
Mining operations without Environmental Clearance from
MOEF&CC, Gol and CFE & CFO from the Andhra Pradesh
Pollution Control Board as required under Section 25 & 26
of the Water Act (Prevention and Control of Pollution) 1974
and under Sections 21 & 22 of the Air (Prevention and
Control of Pollution Act) 1981 and amendments thereof.

14, A Show Cause Notice was issued to Sri
Chinnala Gangaraju S/o Venkata Ramayya and Chinnala
Narasayya S/o Subbaiah to explain the reasons why
action should not be initiated against him for excavation
of 33778.5 Cum of Gravel in Sy.No.12/1A, 1B, 1C, 11 &
12/2A over an extent of Acs 3.41 Cts without permission

from the concerned authorities.

15. A Demand Notice was issued to Sri Chinnala
Gangaraju w_ith__. a direction .'t.c:- pay an amount of
Rs.1,62,81 687/" (One Crore erty Two Lakhs Eighty
towards normal Selgnlorage fee along with 10 times
Penalty, DMF & MERIT under Rule, 26 of APMMC Rules,
1966 within 15 days from date of receipt of the Demand
Notice. This "demand notice did not include the

Consideration Fee.

16. Therefore, the Director of Mines and Geology
has issued a modified Demand Notice to Sri Chinnala
Gangaraju and directed him to pay an amount of
Rs.1,77,48,069- (One Crore Seventy-Seven Lakhs
Forty-Eight Thousand Sixty Nine Rupees Only) towards
Normal Seigniorage fee (NSF) along with 10 times
Penalty, DMF, MERIT & Consideration Fee (100% on
NSF) under Rule, 26 of APMMC Rules, 1966 within 15 days
from date of receipt of the Demand Notice and to submit

the original challans to this office.
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: B An action has also been initiated by the Department
of Mines and Geology for the collection of mineral revenue dues
from the defaulters under the Revenue Recovery Act, 1864 as
per Section 25 of the Mines and Minerals (Regulation and
Development) Act, 1957 and the powers delegated vide G.O.
(Ms) No.66 Revenue Department (LR Section) dated 02.06.2005.

18. The District Collector - Krishna District in his
report dated 13.09.2021 has also reiterated what has already
been reported by the Department of Mines and Geology.

19. The APPCB has also filed a report which only
reiterates that action has been initiated for recovery of the
amounts arrived at by the Department of Mines and Geology for
the illegal mining carried out. However, it has been noticed that

the APPCB has not imposed' any environmental compensation.

20. While_: the ‘matter was under consideration, it was

reported that ::f’f:on:éifi:f of the allggé:d miners viz., Mr. Chinnala

Narasayya pasSe \"':fi_away 'a':;‘l"'d th_é't'::__the show cause notice had
been issued to the legal heirs and letter was addressed to the

District Registrar, Machilipatanam vide letter dated 10.01.2023.

21. In their report dated 03.11.2024, the
Department of Mines and Geology reported that the District
Collector and District Magistrate of Krishna District were
requested to issue necessary instructions to Tasildhar -
Bapulapadu Mandal to recover the amount of Rs.1,77,48,069/-
from Sri Chinnala Gangaraju S/o. Venkata Ramayya for the
illegal excavation and transportation in Sy. No.12/1A, 1B, 1C and

11, over an extent of Acres 3.24 Cents.

22. From the reports received from the Director of Mines
and Geology, Joint Committee, District Collector and the APPCB,
it is clear that the issues raised in the newspaper are true and
that large scale illegal mining was carried out and no action has
been taken to prevent the same. Though the quantity of illegal
mining carried out and quantity transported have been arrived at
and a demand notice dated 01.12.2021 has been issued to Sri
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Chinnala Gangaraju to pay an amount of Rs.1,77,48,008/-
(Rupees One Crore Seventy Seven Lakhs Forty Eight Thousand

and Eight only), the amount has not been recovered so far.

23. Similarly, a show cause notice dated 11.01.2023
has been issued to the family members/legal heir of Late Sri
Chinnala Narasayya i.e. (i) Chinnala Koteswaramma (wife), (ii)
Chinnala Naresh (son) and (iii) Chinnala Chinni (daughter) for
illegal excavation and transportation of gravel, the demand

amount has not been recovered.

24, Even though the authorities have initiated the action
under the Revenue Recovery Act, the amounts have not been

recovered from the defaulters till now.

25, It is also noted that though the quantity of gravel
illegally mined is arrived at by the Department of Mines and
Geology, the APPCB hasl .not'-'yetl arrived at environmental
compensation to be’ reéﬁvéred fI‘OZII:'i:'I the persons who engaged in

illegal mining.

26. In view o_f the above, the following directions
are issued:- '

1. The District Collector should take action to ensure
that the amounts levied by the Department of
Mines and Geology are recovered early but not
later than a period of three months from the date

of this order.

II. The APPCB is directed to arrive at the
environmental compensation and recover the same
from the persons who have mined the gravel
illegally within a period of three months following

due process of law.

III. The District Collector and Director of Mines and
Geology are directed to issue necessary directions

to the Registration Department not to undertake
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any registration of the land in which the mining

has been carried out illegally, pending recovery of
the dues as per the show cause notice issued by
the Department of Mines and Geology and also the
environmental compensation to be levied by the
APPCB.

IV. The compliance report to be filed by the District

Collector within a period of three months.

27. With the above directions, the Original
Application [0.A. N0.177 of 2021 (SZ)] is disposed of.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

o Sd/-
Dr. Satyagopal Korlapati, EM

Internet - Yes/No

All India NGT Reporter - Yes/No

0.A. No.177/2021 (SZ)
10" December, 2024. Mn.
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